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“i. .. LOK SABHA DEBATES

'LOK SABHA
Fnlday. pecembéf 13, 1974/ Agrahayana
.- 32, 1896 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MRr. SPEAKER in the Chair)

'WE_LCOME TO THE WEST INDIES
’ GRICKET TEAM
MR. SPEAKER: Hon. Members:
At }he qutset 1 have to make an an-
nouncement

On my own behalf and on behalf
of the hon, Members of the House, I
have great pleasure in welcoming
Captain Clive Lloyd and the other
members of the West Indies Cricket
Team who are now sealed in the
Speaker's Gallery. Through them, we
convey our best wishes to the sports-
loving and very friendly people of
West Indies.

Sir, we also have in our Parliament
our own MP's Cricket Club.

SHRI S. M. BANERJEE (Kanpur):
I am one of the Members.

MR. SPEAKER: Hon. Members, I
introduced them to our Captain Shri
K. P. Singh Deo who is a very young
Member and who is sitting along with
them in the Gallery.

Our Team is no less than any one
in the world. But, we have no time
to enter into international contests.
We have very little time from our
contests. On their behalt also, 1
welcome the West Indies Team.

BHRIB.R.WEE ‘Let us

SHRI VASANT SATHE (Akola):
We can see how the bumpers are
thrown here. £ heen

ORAL ANSWERS;-\:ZO QUESTIONS

Distribution and Sale of Medium and
' ot OUTs¥ Cloth

HRI ““HARY ) KISHORE
H: Will the Minister of COM-
ERCE be pleased to state;

¥ (a) whether Governm propose
o0 exercise stricter contrél over the
fale and distribution .of medium and
coarse cloth in the country; and

(b) if so, the broad outlines of the
proposal?

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
{a) and (b). There is already con-
trol over the distribution of
certain specified varieties of
coarse and medium cloth known
as controlled cloth. The con-
trolled cloth is being distributed
through the National Cooperative
Consumers Federation and Coopera-
tive Societies affiliated to it and Mills'
own Retail Shops. The State Govern-
meuts have now been asked to sell
the controlled cloth on the basis of
ration cards/household cards and to
persons with a monthly income of
less than Rs, 400,

SHRI HARI KISHORE SINGH: Is
the hon. Minister aware of malprac-
tices in the distribution of controlled
cloth by the consumer co-operative
"socleties all of whom are nomimated
and not elected bodies? Shortage of
supply and irregularity of supply lead
bto’ these malpractices. I he is aware
of this, what is he going-to do to
nomct tlme ‘malpractices.

PROF. D. P, CRATTOPADHYAYA:

*4
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ernments to supervise the functioning
or malfunctiomng of the co-opera~
tives. If they bring these to our
notice, we take necessary steps. No
specific allegations about malppactices
of co-operatives have been brought to
our notice, but individual consumers
have shown us the substandaid cloth,

About shortages, there 1s a sort of
imbalance between the different
varieties of cloth, dhotis, saris, long
cloth, shirting etc. Some mulls pro-
duce only long cloth and less of
dhotis and saris. This imbalance 1s
there. It has been brought to our
notice We are taking appropriate
action msisting on each mill to pro-
duce their due qguota of the different
varieties of controlled cloth.

SHR] HARI KISHORE SINGH. 1
get the 1mpression that there 1s a cer-
tain bias ;n favour of supply to the
urban centres at the cost of the rural
centres because the urban people can
make a lot of noise and have also
access to the seats of power and the
Ministers May 1 know if this imba-
lance in the supply between the rural
and urban centres 1s going to be recti-
fied”

In this context, m the last quarter
how much cloth has been supphed
to the State of Bihar and how does
it compare with the supply to cities
like Delhi and Bombay?

PROF, D P. CHATTOPADHYAYA:
The hon. member 13 right in pointag
out that in the total quantum of
controlled cloth distnbution till date
there is a sort of bias towards the
town people because our net work of
distribution is not wide enough to
reach the rural areas But now steps
have been taken to see that the dis-
tribution network covers the semi-
urban &reas comprising & population
of, say, 15,000--20,000.

SHRI HAR! KISHORE SINGH:
What about the villagest

PROF. D. P. CHATTOPADHYAYA:
I am coming to that, It.is a valuable
suggestion, We have also asked

CECEMBER 13, 1974
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State Governments to see and explore
the possibility of opening new retail
shops under the NCCF the Nafional
Consumers' Co-operatives Fegteration
or the State-level co-operatives so
that down to the village level these
shops would be opened. But jt will
take some time; 1t is an admmstra-
tive problem and also a credit pro-
blem But steps are being taken.

ot wamy warw  srfeardt sAi
wt fora ST FT FI2T WA ArATEREAT
% @Y & TF FIST § WHE HATRA AT
g g, ag famgw & ower &, s
qfET Xd @A A2 AMT T A6
g ar axdr o felY TR 7 9T ARY
& @ A3 A oga qwd & A 9T A
®, g mraT @27 w1 zweST I A frm
JTVET #

weamw W@ dar WA FfT
9 T FaT F IT A7A & AT AZ7
z& 991 ATed ?

Wt gy wwtw gAfAQ A aw
s wrgan g e erfenfadt 2
WIqT FIT XA FT 447 ORI A Faae
3 wic 3% fAq wTe w sqwedT AR
g7 wit A% s A e wan At
T AT o wW ?

PROF, D P. CHATTOPADHYAYA:
I have already said, as he is demons-
trating, that some of the cloths of
standard variety are 1 fact sub-
standard and we are discussing this
matter with the NTC. I had a meet-
ing with my colleague, Mr, Pui the
other day and we have examined
some of the samples shown, as the
one shown by the hon. member just
now, We are trying to widen the
network of distribution and the fact
that we are insisting that only people
with Jess than Rs, 400 income will be
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eligible for standard cloth shows that
we want to cover the poorer sections
of the people including the adivasis

DR KAILAS May I know how
and why this estimate has been
arrived at that only 10 metres of
cloth and 2 dhotis and 2 saris are to
be suppled per year? it 1s abso-
lutely insufficcent Has 1t been
brought to the notice of Government
that this insufhicient supply of cloth
18 7,0t sufficient and 1s only a mockery
of the whole system?

PROF D P CHATTOPADHYAYA
Till March 1974, production was only
400 million metres From April this
ycar we have rased 1t to 800 mlhon
metres, which accounts for neaitly 24
per cent of the total productson It
15 true that even this 1S not enough
for the purpose and we are thinking
of 1a1sing 1t further

SHRI P GANGADEB In vicw of
the fact that Government are seized
of the prollem, may I ask the mums-
ter to turmish detals of the distuibu-
tion apparatus which will be used to
eusure that the cloth does not Lo nto
the black market 1n this country”

PROF D P CHATTOPADHYAYA
The existing distribution channels are
five 1 number (1) Mills’ own
authorised retaul shops; (2) super-
bazais 1n the cooperative sector, (3)
national cooperative consumers’ fede-
ration and then chain of cooperative
instatutions, (4) faur priee shops ap-
proved by the State Government; and
(5) @y other cooperalive agency
approved by the Government As 1
have smd, we are trying 1o widen
further the riumber of channels and

the Government authorised retail net-
works

Wl gex W wewmm  ATETC
¥ qw ar W afere fimr & fs AR
wit- & ferrw o g A &
Wt wu § o fendy ged ST
uw S o e § fre &
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aqt |/ & @ie g0 37 ¥, W,IA-
wea & wy wfaw o aar smR
&1 ST reA W § i ar s
A PR § a1 A A £ I H A
wagr fasar § 97 9X 20 FRT W
Aigr  wy gE & Afew 3w OF 18
dzr  aqzr fRAseT &, W 9T

N wwgA e w # fae 7
arfaas &Y frar & o fas & ar?
g @Ay n fara e 8 & v o,
IF & FIT AT FIATET FY A
AFT & W 7T TTIMAR A F1 37 & fAg
oy ®W  H FIEEE wvA o1 9
y %

PROF D P CHATTOPADHYAYA
We have received a complamt of that
sort A complaint was voiced on the
fioor of tms House by a colleague of
ours We have already instructed
the Textile Commussioner to look
into the matter As soon as we get
the report, appropriate action, penal
action 1f uecessary, would be taken

Coming to the first question about
the number of distribution umts 1
cannot enumerate them because their
number has increased and 1S Increas-
mg T can only say that in order to
cover a wider area we are thinking
of allowing the State Governmeuts to
bring comlaimnts to the notice of the
Textile Commissioner and also close
cooperation between the National
Textile Corporation and the private
gector so that more number of umts
for distmibution are opened The
NTC has also been asked and allowed
to open many more centres More
private retail outlets are also beag
authérised Stricter with
the help of the State Governments 19
also taking place These are some of
the measures to see that the malprac-
tices are elumnated, or at least mini-
mised, and @& wider coverage
achieved.
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s PEA WA §HAWT ¥ A%
qaer fr a1 fargraa faeft 3@ & I

1 waw gYH A fewr & 9IET
qlkorw #30 fAser 7 gawr e
% o woh ? awwT@ gl
g w1 ag gt & f g fad
zarar o @1 &1 fawar A wwAd
# gl faar g+ & SrAAT STl
g fr et &7 a5 wiad 7

PROF. D. P. CHATTOPADHYAYA!
Whether it iz Birla or super-Birla, if
the charge is proved then the pumsh-
ment is imposed.

SHRI K. GOPAL. The hon Minis-
ter has stated that increased produc-
tion of controlled cloth is going to be
irom 400 to 800 milhon metres I
think it is only a targeted figure Is
it not a fact that these mills which
are supposed to produce controlled
cloth, when they fail to  produce
them only a fine of Rs. 2.50 per metre
is imposed, which they gladly pay,
with the result that only NTC mills
are produeing such vanety of cloth
at a loss? 1 would, therefore, like to
know whether the hon. Minister will
see that the obligation is fulfilled by
the mills and, if they do not, whether
stricter punishment will be given to
them.

PROF. D, P. CHATTOPADHYAYA:
Formerly, the transfer of obligation
for the production of controlled cloth
was being allowed. If some mills
found it impossible or difficult for
them to produce standard cloth, they
could transfer their obligation to
some other mills which because of
their type of machinery and other
things found it more lucrative to take
up the obligation. But, in that case,
i1 théy failed to fulfl] their obligation,

they were charged a penalty of Re. 1
per 3q. meire. Now, this penalty has
been raised from Re. 1 to Rs. 1.50 per
metre.

As 1 have admitted, we
bave found that some mills are not
fulilling the obligation. Some mills
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were fulfilling the obligation by pro-
ducing sub-standard cloth. We are
now thinking of imposing ‘the obli-
gation on almost every for pro-
duction of standard cloth, without
allowing transfer of obligation which
has been highly misused. Maybe, in
some cases because of their type of
machinery, they have been exempted.
But, by and large, we are thinking of
imposing the obligation of producing
controlled cloth on each mill so that
they cannot escape the  obligation,
transfer it and produce sub-standard

thing.

SHRI KRISHNA CHANDRA
HALDER: The hon. Minister in his
reply said that arrangements will be
made to supply controlled cloth to the
rura] areas May 1 know as to when
the arrangements will be completed?
I want to know whether special ar-
rangements will be made to reach the
backward areas and the rural areas
so that it can reach the agricultural
labourers and share-croppers.

PROF. D, P. CHATTOFADHYAYA:
I have said that our endeavour will be
to extend the network to the semi-
urban areas having a population of
between 15,000 to 20,000. I do not
think, at this stage, with the con-
straint of credit and other infra-struc.
ture difficulties, it will be possible to
take it to all villages, Neither that
will be desirable nor possible at this
stage. ...

SHRI KRISHNA CHANDRA
HALDER: Why not desirable? (In-
terruptions),

MR. SPEAKER: Order, please.
Kindly sit down. (Interruption).

& bor f—gwra wav ot
Tl fomh ¥ wadr o oY ? g
ot §, fag o sa=ft xff 3,
ag wtrer wT awar § 1 A
gt @ dew o g et
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PROF D, P. CHATTOPADHYAYA:
Perhaps, my choice of words 'was
not very fortunate and appropriate.
What I wanted to say was this. Be-
cause of the credit squeez and infra-
structural difficulties, even the quan-
tum that is available could not some-
times be lifted My point was whe-
ther 1t would be possible at this stage
to widen the netwark further If my
choice of words had offended the
members, 1 am sorry.

MR SPEAKFR You could easily
say that you have received this sug-
gestion you will look into it and
will try to evolve something, instead
of giving this explanation and raising
controversies Use your tact some-
times You are so tactless that you
create headache for me.

R awm fesire wat : v @@y
A ag watgre femr fa Afer T
* AW F.¥7 I5QT AL a1 VAT R
A AN AR A 3w & QA
feafr & % 3% A wigm—ag ez
wary A-wrgeen fafreey oY oo &
g¢ ¥-maz ot ST AT @
wr Wi w1 dravdurd e fag @
a7 wIer T A oAw gy ?

w19 Y 5T &7 W9 W 9 o faere
R s W wigmamy dwzT §,
STR A FT R a1 gwrd & wrw
mie ® ol Roy @ ?

MR. SPEAKER: You may siy that
it is a suggestion for action. v

Oral Answers 10

PROF. D, R. GHATTOPADHYAYA:
A very good suggestion, Sir.

R Efvar & fawrr ot & gy
W wron g g

*457. st WUETEOE WIS
st sieT Taw Ty

F7 qdza Aty avae fawraw o Lz
AR 1 rw e

(%) o ot & g oaw gfem &
faarT ARl #Y gEATA & abrorAeeT
g7 fradr oifa gt

(@) faam s@st ¥ 7 g7 o7
M7 FqEFATTH ¥ A & erfara & fvg
T A5G AT AT AT A, A

() w787 & 957% F a1 Hgyv4,7
#Y ayr sfafwrr & v Mo AT F1A
qrEl, Y Wi

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR) (d) The e.timatel
loss suffered by Air-India due to the
strike by the pilots from August 2
to October 31, 1974 and its after
effects is Rs 1135 crores The final
figures of loss will be computed as
and when actual figures of revenues/
expenditure become available.

(b) and (c). The Pilots disputed
the nght of the management to
determune the pattern of operations
and crew scheduling and demanded
the revocation of the slip system of
crew scheduling introduced by the
management The allegations made
generally ageinst the management
were that the management was un-
flaterally dmposing the slip patfern
of crew scheduling on the members
of the Indian Pilots Guild without
& concurrénce. Government was
oohvinced that the slip systemn was

. ihtrouduced pftar due consulietions

and not fimposed uniisteraliy: and
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upheld the management's basic right
to determine and introduce pattern of
operations and crew scheduling.

SHRI JAGANNATHRAOQ JOSHI:
The full answer to my question has

not come. My question in part (b)
was:

‘“the demands of the pilots and
the main charges levelled against
certain people in the Management.”

Not the general management. I have
said, ‘certain people in the manage-
ment’,

And in part (¢) I have asked:

“the reaction of Government in
respect of each of them and the
action taken thereon.”

I have got a long list of their grie-
vances about the highups in the
management. I can list them one by

one. I have put a specific question.
I have said:

“....against certain people in the
Management....”

“....the reaction of Government
in respect of each one of them.”

SHRI BHAGWAT JHA AZAD:
Yes, it is misdirected. It should be
against the pilots and not the
management.

SHRI RAJ BAHADUR: I do say
that so far as the context was con-
cerned, we, on this side, answered
(b) and (c), on the basig of (a).
The only complaint they have made
was about the unilateral imposition
of the slip pattern. If the contexts
were different and there were some
other charges, 1 think the hon. Mem-
ber should have been more specific
in his question. However, if the hon,
Member has any specific allegation
against any body, I will certainly
answer it.

SHRI JAGANNATHRAO JOSHI:
Already it ig there in the guestion
1 have said-—‘certain peopls in the
Management®,

—-— -
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7g 7% gy war fagar § gAY

7 & a7 W I warw oz 8

garcgargar g~

SHRI RAJ BAHADUR: There are
the Directors, there is the Chairman,
The question is not specific.

SHRI JAGANNATHRAO JOSHI:
1 have asked for ‘the reaction of the
Government against each of them’.
When it is so specific |

FIT N AT E
about certain people

qT AT 9B §
“each of them”. He must reply
specifically.

MR. SPEAKER: The question is
very specific

SHRI RAJ BAHADUR: The ques-
tion is very specificc But, can there
be two contexts in one question. My
difficulty here was that the context
was the pilots' strike and the losses
suffered as a result of the strike,
That was part (a) and I could take
(b) and (c) in the same context. I
alsu understand that according to the
rules no twu subjects can be mixed up
in the same question.

MR. SPEAKER: I think there you
are right. But. somehow it hasg
come . .

I have also written to the Ministers
informing them that whenever wher-
ever they find any Ilacuna in any
question, they can point it out. But,
if they did mot point it out, it means
that they have accepted it.

AN HON. MEMBER: Perhaps he
did not find any lwcdna.

SHRI RAJ BAHADUR: I do not
find any lacuna. The context was
clear. The charge was made against
the Managing Director and the
Chairman that they had imposed it
unilaterally,

MR. SPEAKER: Now, the answer
is very specific. I think now it ought
to satisty you, Mr. Joshi,

SHR1 JAGANNATHRAO JOSHI:
There are. certain specific charges
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levelled. I have got them over here..
(Interruptions). The Minister should
come out with a fuller statement
giving all the information,

%0 afafes wAw A g 1 §
AT ST g fe sy off ¥ g ara A
ofrere fear & s e gz ot qog &
11,35 &A% 599 5T {HFAF goT &
w7 3@ sTT AWEr W
gUTAE d¥ A7 TUW ¥V EW A1@ W0
¥rr W g v e faezw aqr o€
g agfrHrzmrasrd aga 7
arelt oY ag W 795 A 9@ 906 AT
for, A w1 T 8o ATA w7
o7 @ 75 mr@@ W o,
W owrw W@ oaer g ? oImow
Ta 3¢ v AT @ fe 75 A oo 2
F4aA A | T F A @
IEM FET AT TETA WY AY GAT EAY 2
ofifadt 214 2 a7 o= ® faady
gafaw & 3947 SUT”T I/ T AT A
T A1 &1 IT € quAT 7 9 A3fe
g R M ag A R 47 ¥
TARTHATHTT R ATE § waas frar
g fg It IT}AOF AL
g% &1 W N7 WIT IX W 9,
*w ¢, €T 9 F oA ¥ @y o
FRTET BT A IETA AT A 47 I w0
wigH *47 g #Hrere e ?

ot om wgR - WG AT
s aer farmga &, & wgia & AT [/ A
HwTW w77 WY AT TEA FET HY A
Ny AR A Ay s & o
g ey awr g fe Megdramgm 2
waTE W gk e dfar § @
W R e At g A 12, 13 |
qeRr areTaer MAWAT WY qrowes
¥ qv e gur @ W I S
% vy fraffes foar ar a1 fs a7
vl arew g, wg W hifas g
urfe 3t & wrere WX w difew
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faezw wix wfY femrg 2 saar 7ar
37 & orf ofadr aff gov & W
iz 7 frdY swrv w1 SoewA AT
gur vz & qymA amw e g,
A Bar wrE grdT qraez ¥ Aarar § v
I H Ak g AT

gl ar 5 oag am wr
arl #Y 41 4z v fy fr wg afew
Y wraad sarEr At 7@ fawm
&z w77 7 dAwie gudT ava AT A,
fra™ Frgaa wvdt I A1 79z ¥ I
F7At Y 77 qg AT F A A w41 i 19
AN FT FW FAEAT F W17 AT 7 Qf
T &7 7% 4 91 v 9 w1 4@ A
a1 v sEfE TR wEr e W d
T w7 . afva #Y S s
% 37 Frord wfus ez i e
At T ag &1 A i Fan gn qEe ap AT
77 w7 & wvy 39 fe@ ge wr Faeaz
w1 ag 57 % fr gz mfowe 7@ &)
#9 F7R 7 47 I WTE WOIWA
fraifrr wva &1 g7 off fely o7 &9
&, FrdT Y 3o &7 ag 7 2 s 4o WS
WOV AF g a7 AAqAT AT 7 &7
A% | 9 IA 9 IF A T A, A0
fera &= 7ar ar 7«1 faggn s
wir &1 oY Fioae § AT qEEE
Tzt frar 1 Afes g0 qae fawaz
& fggra &1 4r1 g9 9WRY E
f& @t =i #feem  feamEve
oTE e Q1T QITRTE g1 w6 I
¥ sy gr {1 A iRy aar
T A FTAT R 13T A EW AW WA
&7 T gz A7 famm &)

st JEIC X At - gsayy A,
A o 7 exg @veIT fear & quIge
12, 13 879 GEX g@T 97 1 IET
W g@ wie faamr wrgar g e 12,
zsmrmim‘imﬁm
mwﬂﬂ'ti
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Did the pilots know how to operate
the jumbo jJets?

cafn oo &Y ofdfeafadt & I geamw
3T Y 37 A aw f, e ¥ 9w
7@ femr f& Ao 78 T "%,
oree HiXQ, NFFT J 9T AT ATT 47

www  wWgww WIT @ wiEe §
gz T |

st omTeTOCTE WY o 12, 13
e agy st e Agr a1 faa & w1
ofcfeqfy # afrada gur ot 7€ ofx-
feqfy & @1 37 7 717 A 9@ F1 A
g A v

weow wEew Wi off, vTe-
wrex w1 fear 7 @Y 717
afadt ¥ 7@ 2 @ IRA wE fRAT
QI ¥ |5 AT 97 A dAZ AL A7
a1 qrfgqrae oY Av oY agy v AT
fis ore oY w=F AT 3T 8

Wt Tw WgEe : FE WG
s g 21 & wiv o EEET
et g & Afew & FATAT AR
g = dfay, Fea wddfas,
qg 9 v A S wrE ST IETAT
g, W A WHET @1 A W FAA
§ 1 qefger AT Ar ST ST
(4

1

st wweTe W ;9 AT
g qefiedr 1 (v )
www Wi : s A W

I =H I3 WY v AfAg g A
ar & afy wgr f5 & qwo www W
wrEl

ot wrwovant @ Ao
qraiy feaqr ag w1 & ofY e fie,
g walzd ot ar

wht wgew X vy fRW g
v v N Twg ¥ dar fear
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& qom wgn g W ot e fegar
Y g d Ay ¥N A AR IE
w afg ax O § aY qF FAT To
# wro W grfa IS odt ag 7 i
aet feqfiy & e feqar 39 ®r w0 Wl
= T’

ot Tor agge ¢ S St W
AN I A ey g ar i
syawR T g M sgarfe
wreEY aadt 3 ar g feew Swanfy
2T &1 W7 @ e oW e
Fgr aifen foew geEnl ar 7 1
garn1 &% a¥ agr ¥ ferq freew ar
qifezr fyeew garer g & owfaaEr

MR SPEAKER Theie 1s some
Fokker Friendship standing behind
(Interruptions) It 1s the Delhi—
Jamshedpur flight . (Interruptions)
I think he 1s out of fuel today....He
needs refuelling, anybody 1s welrome
for that /FPlease take off now,

gt @ fag  ahed

I am not a Hanuman ®41 #2137
A w7 wATy 7 77 e frav ) fr
ag Zyfaaw wredt A & & a4z
sraaT WA g fF na g dxfara
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¥ wa g 7 & Y0 IER wvlr A
dqqT frar &, o ag wi=m §, &
T W R AR ERA )

st T age war fy %%
gzr & # Zwfaww ool T g

afsr & wrft g

www WG W ®1G X3
arge X% gAY B, o oAl A &
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serious dppbts regarding declaration
made by Afr India that there was a
lock out under rule 75 of the Indu-
strial Disputes Act. I have in my
possession a photostat copy which
shows that there were alterations in
the internal register maintained by
the Regional Labour Commissioner,
Bombay. The letter of the Air India
says: “As required under rule 73 of
the IDAct we are furnishing a report
of the strike and lock out. A copy
of our notice 1s also encloved.” “‘Here
all the dates have been changed;
three had been changed to four; four
had been changed to five. It is the
internal regisier of {he Regtonal
Labour Commissioner. I want to
know whether he has taken up, the
han  Minigter, this matter, 1t 1s a
big fraud committed by JRD Tata and
Unnt, Managing Director.

MR. SPEAKER: You should not
mention such names unless you give
notice, You are making allegations,
1 will not allow individual names to
be mentioned.

SHRI S. M. BANERJEE: Tata is
the Chairman and Unni i1s managing
director,

MR, SPEAKER: You can mention
the designations, not names. Shri
S. M. BANERJEE: The photostat
copy is here,

PROF. MADHU DANDAVATE: He
is referring to the photostat copy; it
relategs to a serious matter. Let it
be laud on the Table,

MR. SPEAKER: According to the
rules, notice has to be given.

SHRI S. M. BANERJEE: The lock
out was illegal; at that time we had
no proof, Here i a photostat copy of
the internal register maintained by
the Reglonal Labour Commissioner of
Bombay who iz also a party to this
fraud.... (Interruptions)

MR. SPEAKER: Be relevant.

SHRI 8. M. BANERIEE: Mr.
Speaker, Sir, thy apecific question is
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whether in the document maintained
by the Regional Labour Commis-
sioner—internal register of the Re-
gional Tabour Commissioner—an
entry has been changed—from 2 to
3 and from 3 to 4 This has been
done to cover the misdeeds of the
Air-Corporation—Air-India. I would
request the Government...

MR. SPEAKER: If you are going
to refer to the names, the Minister
should have the previous informa-
tion. The rules require it.

SHRI S. M. BANERJEE: In view
ot this alleged fraud committee at
the instance of somebody, whether he
would refer the entire matter to the
Public Undertakings Committee, Let
the Public Undertakings Commitice
study it. With your permission, Sir,
I would like f6 Sénd this document
to you Shri Raj Bahadur unfor-
tunately 18 under the influence ot
Shri J. R D Tata. I want to know
whether he is prepared to send this
to the P.U (Interruptions).

MR. SPEAKER: Please do not
make a regular speech This 15 ¢
Question Hour.

SHRI S. M BANERJEE: Sir, I
want a reply to this,

MR SPEAKER: Mr. Banerjea you
have made allegations against the
individuals who are not Members ot
this House In that case the rules
are that he should have given a due
notice to the Minister.

SHRI RAJ BAHADUR: ] am
grateful to you that T should have
been given a netice if this question
were to be rai®kd. (Interruptions).

MRE. SPEAKER: This does not
arise out of the question.

SHRI RAJ BAHADUR: Sir, I
would like to state certain facts He
has made certain observations; he has
Eor ity Giva Coort 1 Iy gube cear
the City . clear.
He has himself mentioned that. He
says some entries In the internal re-
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gister of the Labour Commissioner—
not of Air India, not of Mr, Tata, not
of Mr. Unni—have been changed.
The case hes ended now. If it had
continued, the Labour Commissioner
or, for that matter, anybody against
whom any observations were made,
‘would have explained the case to the
court The case has since been with.
drawn or disposed off. (Interrup-

tions),

MR. SPEAKER: Now, next ques-
tion by Shri Gowda.

SHRI S. M. BANERJEE: These are
photostat copies.

MR. SPEAKER: You should have
given a due notice because you are
mentioning the names of individuals
who are not Members of this House.

SHRI BHAGWAT JHA AZAD: Sir,
8 wrong impression is given to the
country by this.

SHRI D. B. CHANDRA GOWDA:
Tose,

MR. SPEAKER: Mr. Gowda, please
keep sitting for some time. I had
called the next speaker. After the
Minister's reply, the next question is
in his name.

SHRI SEZHIYAN: 1In this case I
would submit one thing for your
considertion. If he mentions the
names, he should give prior notice,
I do not want to enter into any ergu-
ment. Since this is a very serious
allefation made by him that the
record of the government maintained
by the Labour Department has been
tampered ‘with for which he has got
the proof, something should be done,
It is not a ~question whether the
Minister i{s involved here or not. But,
Government is involved, If they
allow themselves to correct certain
registers, then, [ want that the House
should take notf of this. This is a
serious matter,

SERI RAJ BAHADUR: S8ir, may 1
submit that this was a matter before
the Court! Some please were made
by one party about that particular
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matter. That party has now with-
drawn the suit. I do' think any

of the entries are Yelevant to the
question. ’

MR. SPEAKER: This matter isg
extraneous. This should have been
given notice of.

Impact of General Credit SBqueeze on
Coffee Industry

+

*458. SHRI D. B. CHANDRA
GOWDA,;

SHRI G Y. KRISHNAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Chairman, Karnataka
Planters Association has stated that
gencral credit squeeze was going to
have a ‘serious impact' op the coffee
industry in the country and unless
credit was provided at a reasonable
and stable rate of interest there
would be no holding the coffee prices;

(b) whether Government have re-
viewed their policy in tius regard:
and

(c) if 80, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) In the 16th Annual Conference
of the Karnataka Planters Associa-
tion at Bangalore in October, 1074
the Chairman of the Association
inter alic mentioned about the credit
problem of the coffee industry.

(b) and (c). Government is cons-
cious of the need of credit require-
ments of export oriented industries
including coffee. This, however, has
to be viewed in the context of over-
all credit policy of the Government.

SHRI D. B. CHANDRA GOWDA:
Sir, in view of the fact that coffee
is an export orientay industry and
it earng foreign exchange to the tune
of Rs. 40 crores and also in view of
the fset that the industry is suffer-
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ing because of the policy of general
credit squeeze—cather, the entire
industry depends upon credit—may I
know from the hon, Minister whether
there ig any proposal under the con-
siderafion of the Government to
treat this industry as a priority in-
dustry and keep this industry outside
the purview of the general credit
squeeze?

SHR!I VISHWANATH PRATAP
SINGH: Sir, the Chairman of the
Coffee Board had met the Chairman
of the State Bank of India in Sep-
tember this year. The State Bank of
India gives Rs. 35 crores annually to
the Coffee Board for purchases of
coffee It was feared that this would
be affected by the present credit
squeeze policy ©On this point, the
Chairman of the Coffee Board met
the Chairman of the State Bank of
India The Chairman of the State
Bank of India assured the Chairman
of the Coffee Board that the Bank
will do its best to see that this in-
dustiy 1» not affffected by the present,
credit squeeze policy. As for priority
being an export-oriented indus-
try, coffee wil] receive the same
priority as other export-oriented
industries receive.

SHRI D. B. CHANDRA GOWDA:
Sir, another important fact in regard
to this industry is the increased cost
of production. Specially, the prices
of inputs have gone up four-fold and
the rates of interest have also been
increased. We are accounting only
for 2 per cent of the total world
production. So, there is scope for
increasing the exports and earning
more foreign exchange. Keeping in
view all these things, may I know
from the hon. Minister whether there
aré¢ any proposals under the consi-
deration of the Government for
supplying the inputs at subsidised
rates and to- reduce the rates of in-
terest?

SHRI VISHWANATH PRATAP
SINGH: About the cost of produc-
tion, the minimum release price was
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worked out previously at Rs, 3.48 per
point. This, Government had increas-
ed ad-hoc to Rs. 425 per point. But,
the Coffee Board operates at Rs. 4.60
per point, This question of cost of
production is under the consideration
of a Committee which consists of
representatives of the Commerce Mi-
nistry, the Finance Ministry and the
Chairman of the Coffee Board and
it is looking into the matter of cost
and when 1ts report comes, a final
decision will be taken, About the
inputs, one of the major inputs 1s
fertiliser which the Agriculture Mi-
nistry channelises through the Coffee
Board and now the Agriculture M-
nistry has suggested that this should
be channelised through cooperatives.
This 1s also under consideration
Then, about the rates of interest, it
1s true, Sir, that bank rates of inter-
est is about 16 to 18 per cent. which
does raise the cost price and the re-
tail price of coffee and to meet this
factor the Coffee Board formed bank
groups two years ago in which sche-
dule banks have opened branches in
coffee growing areas. It has staff
which sponsores the applications to
the bank and supervises credit utili-
sation Apart from this Coffee Board
has its own Development Board
where .35 crores gues for working
capital] and Rs. 6350 crores far deve-
lopment purposes.

SHRI G. Y. KRISHNAN- In view
of the reply given by the Minister
and the latest press reports, I would
like to know whether the export is
being oriented through the Board or
Karnataka Planters Association.

SHRI VISHWANATH PRATAP

SINGH: For this, I require a separate
notice.

SHRI JYOTIRMOY BOSU: Will
the hon. Minister fell us in view of
the recommendation; made by the
Public Accounts Committee as to the
need of production of instant coffee
only through Coffes Board's own ar-
rangements whether the Govern-
ment has considered that and made
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any grants in regard to this. Second-
Iy, whether the grants and loans
given to the coffee planters has been
fully utilised for the amenities that
were stipulated to be given to the
workers. If not, the reasons there-
for and if so the details thereof,

MR. SPEAKER: There are certain
traditions and customs. You give
him an instant answer.

SHRI VISHWANATH PRATAP
SINGH: About proper utilisation of
credit facilities there is a provi-
sion for supervising the facilities to
see whether they have been proper-
ly utilised or not. In cases where
therte is mus-utilisation, action is

taken.

SHRI JYOTIRMOY BOSU: You
have made some observation which
1 do not Lke...

DR, KAILAS: We do not like your
behaviour towards lhe Speakre (In
terruptions)

SHRI JYOTIRMOY BOSU: The
production of instant coffee is given
to the foreign monopolists. The Com-
mittee had made a recommendation
which has been laid on the Table. 1
want Government to tell us whether
the Coffee Board will be asked to do
it, whether it will be taken up in the
public sector or not. What iy there
so much hullabalog about it?

MR. SPEAKER: Please sit down
when the recommendations are there,

action taken report will come to
them.

SHRI JYOTIRMOY BOSU: I am
not satisfled.

MR. SPEAKER: Conventions and
tradftions are there. Flegse do not
take everything in the way you like.
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Shri Lakkappa. \

SHRI JYOTIRMOY B&SU: I am
not talking about evidence....

MR. SPEAKER: No, no, There are
conventions to0 be followed.

SHRI K. LAKKAPPA: The general
credit squeeze has been imposed to
fight inflation in the country. But
how would 1t apply to a production-
oriented and export-oriented indus-
try like coffee which is grown in
South India? How far hag it affected
this industry? This credit squeeze
has enormously affected even research
and the plantations cannot do even
research in regard to coffee. We are
having a global market in coffee.
Will the Minister discuss it with the
Finance Ministry and set that this
principle 15 not applied to the pro-
duction-oriented and export-oriented
coffce plantation industry in South
India?

SHRI VISIIWANATH PRATAP
SINGH: About the credit  facilities
and how the credit squeeze has had
its effect, I have already stated that
the Reserve Bank of India has assur-
ed that the previous provision of
Rs 345 crures will be continued. As
regards export facilties being given
to export-oriented items. thege are
the facilities given by the RBI: (1)
A maximum rate of interest of
11 per cent has been fixed whereas
for other commodities a minimum
rate of 12} per cent has been fixed;
(2) Refinance assistance to banks is
given by the RBI. In the busy sea-
son of 1973-74, about 50 per cent of
the incremental finance wag made
and about Rs. 105 crores was given
by the RBI; (3) Then the banks have
been allowed flexibility so far as
securities are concerned for export-
oriented items. A special copcession
for coffee has been given in that the
necessity of letters of credit and firm
orderg is walved so far as giving
loans is concerned,

MR. SPEAKER: The question hour

is over.
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WRITTEN ANSWERS TO QUESTIONS
Appreclation in value of Rupee

*455, SHR1 A. K. KISKU: Will the
Minister of FINANCE be pleased to
state:

(a) whether action against smug-
glers and forcign exchange racke-
teers under MISA has appreciably en-
hanced rupee value; and

(b) if so, whether Government hope
to reach within the current yecar the
rupee value as it was ip 19667

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
The available data with Government
indicates that value of the Rupee in
the free markets of Hong Kong and
Singapore has appreciated to some
extent since October. 1974, This is
due, among other things, to the action
taken ageinst smugglers and foreign
exchange racketeers.

(b) No reliable projection can be
made in this behalf.

Foreign Firms debarred from Dis-
counting Bills

*456. SHR] INDRAJIT GUPTA.
SHRI C. K. CHANDRAP-
PAN:

Wili the Minister of
be pleased to state:

(a) whether ‘majority of the foreign
firms are debarred by the Reserve
Bank of India from getting bills dis-
counted in advance for immediate
avsilability of finance;

(b) whether Hindustan Lever Ltd.
has been treated exceptionally in this
connection; and

(c) if so, the reasons therefor?

THE MINISTER OF FINANCE
(8HRI C. SUBRAMANIAM): (a)
10 (¢). A statement iz laid on the
Table of the House.

Statement

Under Section 28(7) of the Foreign
Regulation Act, 1073, firms

FINANCE

having more than 40 per cent foreign
equity participation are required to
obtain Reserve Bank'; permission for
obtaining loans!overdraftscredit faci-
lities (including the facility of dis-
counting inland and export bills)
from commercial banks in India. Re-
serve Bank of India has reported
that 1t has permitted the commercial
banks to grant, without its prior
approval, credit [facilities, including
the facility of discounting documen-
tary inland and export bills, to such
firmy provided such credit facilities
are fully covered by the value of
stocks hypothecated/pledged to them
and that the total borrowings of the
firm concerned do not exceed twice
the amount of its paid up capital plus
rezerve, Borrowings beyond this
limit have to be referred to the Re-
serve Bank for approval. Discounting
of and grant of advances against
clean accommodation bills for such
firms ig prohibited with a view to
preventing them from trading on
borrowed funds to an abnormal ex-
tent, instead of their bringing in
freh foreign capital and thereby aug-
menting the countrys foreign exchan-
change reserves.

The Reserve Bank has reported
that no exception to this policy has
been made in favour of Hindustan
Lever Limited jn the matter of dis-
counting of their bills.

Tourism Developmeat Schemes in
Gujarat

*459. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state when the Centrally sponsor-
ed tourism development schemes
under progreas in Gujarat are likely
to be completed?
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THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH): The schemes of
the Department of Tourism which
are under progress in Gujarat and
the date by which they are lhikely to
be completed are as follows —

- — — ——— —— e

Name of the Scheme Date of
comple-

tion
Youth Hostel at Ghandinager Mud 1975

Tounst Bungalow at Porbander Mid 1976

Forest Lodge at Sasangir End 1975

wtew dwr Frm A way

*460. St wAmE "AWW : AT
foq 7 ag FarA #r v wAr fE

(%) v IAHT A FETATL-
g ¥ wETfeA @ "wraTe w7 M7
farar oy & B ifae =fm B a7
sifaq ¢ Aag iy frm #1 sm@w
a ¥7 9w frar @ g,

(@) =7 39 9297 F A7
T ¢ Wi afz g, A1 SEE w0
afrory fgmr &,

(m) T F wex WAl
ferr A~ gqd, W<

(w) wfasT & g et €Y FZAR
N %y ¥ favorar wrdEw 59
w1 faarz 87

fow wwmq ¥ g (et
shwr Qgeelt ) : (%) wEENT AT
groy feq I w1 I=a frar qar
g AW woee ¥ Oiv A f A
dmr frr @ srrerd ¥ amd €

(w) ag ser aff 9= |

A

=1

DECEMBER 13, 1974

Written Answers 28

(7) Qav wr wven Afew A T
aar ¥

(¢) s dtar fomr & Fraw
A3z W wfph T A e
¥ wATg Ay § 1 weg-avAT A ST
forar wrAr & o qATT 1T, dTET
safer A WAy o7 e SATo YA
drr fom & mumamwE ® X W
frmr s 21

Compensatory Business Racket

*461 SHRI N E HORO Will the
Minister of FINANCE be pleased to
state’

(a) whether ingtructions were 18sued
to the Enforcement Authorities to
smash nefarious compensatory busi-
ness racket which i1s one of the im-
poitant souices of banking for smug-
glhing operations, and

(b) 1f so, the progress made 1n that
direction”?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)"
(a) Yes, Sir

(b) 81 persons have been got de-
tained under Maintenance of Inter-
nal Security Act so far Further
efforts to smash compensatory pay-
ments rackets are continuing

Financial Assistance by Nationalised
Banks to Gobar Gas Plants

*462 SHRI S N. MISRA;

SHRI MUKHTIAR SINGH
MALIK:

will the Mister of FINANCE be
pleased to state

(a) whether all the npationalised
banks in the country have agreed to
financg Gobar Gas Projects;
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(b) if so, the amount which I likely
to be granted by these bamks for
these projects; and

(c) the rate of
vharged thereon?

THE DEPUTY MINISTER IN THH
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes Sir.

interest to be

(b) The amount of loan generally
various from Rs. 2000/- to Rs. 4000/~
depending upon the slze of the Gobar
Gas Plant. While the banks usually
finance ull technically feasible and
economically viable proposals, it is
difficult at this stage to make an esti-
mate of the amount of credit which is
likely to be sanctioned by the Banks
tor different projects.

(c) The rate of interest is deter-
mined, keeping in view the cost of
raising of funds, hank rate; interest
rates on deposits and the credit policy
laid by the Reserve Bank and would
vary from time to time The current
rates of interest for fiuancing Gebar
Gas Plantg gencrally vary from 11 per
cent to 15 per cent.

Operational Area of Natlonalised
Banks

463. SHRI K. PRADHANI: Wil the
Minister of FINANCE be pleased to
state;

(a) whether there is any limitation
for the nationalised banks to operate
within a radius of ten miles only;

(b) if so, the extent og the area
covered by such banks in Orissa to-
day; and

} (c) what wil} be the time required
to cover the whole area of this State
and the country as a whols?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATAGI): (a) to (¢
With a view to ensucing an effective

supervision over the end-use of egri-
cultural credit, Reserve Bank, in
guidelines issued to the bank in Dec-
ember, 1870, had inter-alia suggested
that, consistent{ with the availability of
staff, each bank braanch should decide
on the command area that it could
serve. As a broad indicator 1t wus
suggested thal a branch with one
field officer/assistant attached to the
agent could have a ‘command arca’
with a radius of ten miles. This was
by no means a restrictive norm. With
a view to removing any mnusunder-
standing on this point, in the clari-
fication 1ssued later, on Octoker 14.
1971, Reserve Bank advised the bank
that the ten miles-radius norm was
not to be interpreted {oo rimdly and
that the purpose of specifyving the
norin wi~ lo encure that the processing
and  supervision of agricultural
loans did not become ineffective.

The command area of 4 bank branch
is actually determined by several
factors like the topography of the place
and the means of communiwation
available, as also its staffing pattern
to eflectively gupervise disbursement.
utilisation and timely recovery ot
loans. Precise estimation of the area
covered by bank branches in a State
is, therefore, not possible.

Ag part of their overall branch ex-
pansion pohicy of reducing regional
imbalances in avai'ahilitv of banking
serviceg the Reserve Bank have advi-
sed the commercial banks that while
formulation the three year rolling
plans for branch expansion, special
attention should be given to the need
for oppening more bank offices in such
districts ag had per bank office popu-
lation exceeding 75,000 as at the end of
June, 1974, Howevar, having regard
to the organisational and other con-
straints faced by the banks, it will
also he necessary to set up local in-
situations like Farmemns Service
Societies, and route bank credit to
ryots through such intermediaries so
that the pace of coverage of rural
areas gets quickened,
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Aranya Nivas Hotel (Kerals)

*464. SHRI C. H. MOHAMED
KOYA:
SHRI R. BALAKRISHNA
PILLAL:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government of Kerala
have requested the Central Govern-
ment for re-imbursement of 50 per-
cent of the actual expenditure incur-
red on the construction for the second
stage of expansion of Aranya Nivas
Hotel;

(b) the total amount spent on the
above scheme; and

(c) the decision taken by the Gov-
ernment of India on the request of
the State Government of Kerala?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): (a) to (c¢). An assit-
ance of Rs, 2.47 lakhg has been given
1o Hotel Aranya Nivas during the 2nd,
3rd plans and the Annual Plan of 1968/
69 The question of further assistance
is under examination.
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Exemption to Companies fropm FPur-

mdw Exchange Regula-
tiem Aet 1973

*m SHRI SHASHI BHUSHAN:
" SHRI MADHU LIMAYE:
E wm the - llimlier ot FINANCE be
mq fo state:

m-:mmam-m
mehﬁmm

from the purview of Foreign Ex-
change Regulation Act, 1973 and the
reasons therefor; and

{b) whether Colgate Palmolive,
Cheseborough Ponds, Warner Hindus-
tan. Coca Cola Export Corporation
angd other consumer ijndustries which
sre 100 per cent foreign owned, have
complied with the requirements of
Section 28 and 29 of Foreign Ex-
change Regulation Act, 18737

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) A
statement is laid on the Table of the
Lok Sabha.

(bj Colgate Palmolive, Chesebcrough
Ponds. ~ Warner Hindustan, Coca-
Cola Export Corpn. have submitted
their applicationg to the Reserve Bank
of India under Section 29 or 28 (as
applicable). A list of companies and
branches which are attracted by Sec-
tion 29 is being compiled by the Re-
serve Bank of India, When this list is
ready. it will be possible to ascertain
the names of the 100 per cent forelgn
owned compabieg engaged in consu-
mer indusiries, if nny, which bave not
complied with the provisions of the
Foreign  Exchange Regulation Act,
1973,

Statement

Reserve Bunk of Indig has issued
notificalion No. FLRA 27,/74-EB dated
the 27th November, 1974 granting
general exemption  from  complying
with the provisions of Section 29(2) of
the FERA to following types of com-
panies:—

fi) Companies engaged exclusively
in the preduction of uny of the
items specified in Appendix 1
to the Industrial Llcenaini
Policy. 1973, or

" ' (il) Companies engaged in export
oriented industries (iLe. whose
exports amount {o not less
than 80 per cent of the totsl
Ex-factory cost of Annusl I”'
duction in mch mpm!)
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provided that the non-resident interest
in such companies does not exceed 74
per cent of their total equity share
capital and that such a company has
been granted Industrial licence atter
Pebruary, 1970 under the Industries
(Development and Regulation) Act,
1951 for carrying on such activities.

The companies so exempted are re-
quired to file a declaration with the
Reserve Bank in the prescribed form
before 24th February, 1975. The names
of companies which are covered by the
exemption would, therefore, be known
only afler the necessary declarations
are received and scrutinised in the Re-
serve Bank of India

Impect of Arrest of Smugglery under
MISA,

468, SHRI S, C. SAMANTA: Will
the Minister of FINANCE be pleaged
to state:

(a) how far the operation of Main-
tenance of Internal Security Act
against the alleged smugglers has
resulted in saving of foreign exchange
from such countries from which the
smuggled goods originated or were
transhipped all these years;

(b) how far the remittences from
such countries in the form of legal
tender or (ransfer through Banks or
otherwise have increased;

(¢c) the estimated amount of such
loss to India in the last few  years;
and

(d) whether there is any other de-
velopment in this conneection?

THE MINISTER OF STATE IN THE

DECEMBER 13, 1574
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(b) Remittances through prop\ﬂ.'
banking channels have shown a rise.

(e) It is not possible to quantify the’
loss of foreign exchaoge in this man-
ner. However, the Kaul Committee in
their report published in 1971, had esti-
mated the outgo of foreign exchange
for various purposes, including smug-
gling to be around Rs 240 creres
annually.

(d) No, Sir.
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Loss Incurred by C.CL

*471. SHRI BHALJIBHAI PAR-
MAR:

SHRI VASANT SATHE:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Cotton Corporation of
India has incurred a huge loss due to
new sales policy adopted recently;

(b) the reasons therefor and who
is reaponasible for this changed policy;
and

(¢) whether Government propose
te revert back to the old policy?

THE MINISTER OF COMMERCE
(PROF. D, P. CHATTOPADHYAYA):
€a) No, Sir,

{b) and (c). Do not arise.

Export Farnings for 1973-74

*472. SHRI R R, STNGII DEO- Will
the Minister of COMMLRCE be pieas-
ed to state:

{a) the export carnmngs dunny the
firsl five mondhs of the cur «nt finan-
ciul year and to what cvteut ithose
have ie¢gistered a4 ingrcase ovel the
corresponding period of 1973-74; and

(b) what steps have been taken to
turther intensify thr proeramme for
exports sop as to reduce the deficit in
the balance of trade?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Exports (including re-exports)
during the first ive months (April-
August, 1974¢) o? the current financial
. year at Rs. 126507 crores registered
an increase of Rs. 413.45 crores (48.5
per cent) over the sarce period of the
last year.

(b) The major steps which have
been taken to expand exports and te
reduce the trade deficit include the
reorientation of the import policy for
export production, supply of selected
indigenous raw materiuls at interna-
tional prices, ideniificstion of items
and markets for exports, streamlining
the procedure for issue of import
licences as well as grant of cash com-
pensatory support and restriction of
imports only to essential items together
with maximization of import substitu-
tion.

Instructions to Customs Authoritieg in
Gujarat for Allowing People of Dadra
and Nagar Haveli Areas tp Carry
items of their Daily Needs

*473. SHRI R. R. PATEL: Will the
Minister of FINANCE be pleased to
state:

(a) whether Customs Authorities
of Gujarat are harassing the people
of Dadra and Nagar Iaveli who car-
ry essential items from Gujarat to
their willuges in Dadra and Nagar
Haveli for  thenr user and

(by if an, whethor Govirnment pro-
post (o wstryet the Customs Autho-
ritirs to relax the reririctions for
thnse persuas who take such items
for then perconnl uge?

THE MINISTER OF STATE IN THR®
MINISTRY OF WINANI'E (SIIRI PRA-
NAB KUMAR MUKHERJEE); (2) No
such instanes has come to the notice
of the Government,

(b) Does not arise in view of {(a)
above,

Decling in Exporty

£330. BARDAR SWARAN SINGH
SOKHI: Will the Minister of COM-
MERCE ba pleased io stater

(s) whether there has bean a sharp
decline in the exports during the oier-
rent year; and



o
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(b) it s, the veasons therec? and

VISHWANATH PRATAP BINGH): (a)
and (b). No, Sir. On the other hand
during April-Septemoer, 1974 the latest
period for which statistics are awvail-
able, exports (including re-exports)
were higher by Rs, 444 croreg or 41.3
per cent as compared with the same
period of last year.

Poreign Exchange Earnings through
Sugar

4331, SHRI DINESH SINGH: Wil
the Minister of COMMERCE be ploas-

(b) it s0, the gteps being taken to
increase ity exports; and

{e) the official sstimates of foreigs

earnings through sugsr ex-
ports in 1974-75 and 1975-767

E

Teurist visiting Ladaka

4333, BHRI KUSHOK BAKULA:
Will the Minister of TOURIEM AND
CIVIL AVIATION be pleased to state
the number of tourists who visited
Ladakh after parts of the districs
were declared open for tourists?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SURENDRA
PAL SINGH): It has been reported by
the State Government that 541 foreign
tourists visited Leh (Ladakh) between

17th July, 1874 to 22nd Novoember,
1974

(b) it so, the at which the
value of Indian rupee has been during
the last three years and the steps
taken by the Government of India ia
this regard?

THE MINISTER OF FINANCR
(SHRI C. SUBRAMANIAM): (a) and
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Loan given by LIC and Nutiomalised
Banks {9 Gog for Development Works

4334. SHRI PURUSHOTTAM
KAKODEAR Wil the Minister of
FINANCE be pleased to gslate, the
amount of loan givea by LJI.C. and
nationalised banks to Goa for its
development works during 1872-73 and
1073-74?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI)
Public sector banks extend loans and
advances in the various States which
result 1n the overall development of
industries and agriculture end up-
littment of small borrowers in that
State. Loans and advances granted
by public gector banks in Goa and out-
standing as on the last Fnday of De-
cember, 1972 and December, 1973 ag-
grefated Rs 40.14 crores and Rs. 4307
crore®, as per details given below

De%i&:i: D::::l.gﬂ

1972 1973
e e — ——
Stute Bank Group |, 10 30 10°33
Nationalised Banks . 29 84 32 74

©1 4307

No leans were given by the LIC for
development works n Goa during
1972-73 and 1073-74

Oralit faciltitien sought for by Maha-
vaghira Govermment for monopoly
Procurement schem,

4335. SHRI M. KATHAMUTHU
Will the Minister of FINANCE be
pleased to state:

serious difficulties for want of finan.
cial resources;

(b) whether the State Government
has soufght for credit facilities from
the Reserve Bank of India; and

(c) if the answer to parts (a) and
(b) above are in affirmative, the reac-
uon of Govermmnent theieto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
to (c) The financing of the Mahara-
shtra Government's scheme of mone-
poly procurement of cotion, condutted
through the agency of Maharashtra
State Cooperative Marketing Federa
tion, hag been discussed by the State
authorities with the Reserve Bank of
India The Reserve Bank has agreed
to provide iefinance support for ths
operation to the State  Cooperative
Bank of the order of Rs 20 crorea
The other source of finance for the
scheme would be the resources of the
Federation and of the State Coopera-
tive Bank The Government of Ma-
harashtra had expressed the view that
the resources in sirh! mirht nnot Le
adequate for the task and additionsl
fund, from the commercial hank{ and
further refinance from the Reserve

433¢. SHRI BHRIKISHAN MODE
Will the Minister of FINANCE be
pleased to state. 3
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{b) the smount proposed to be in-
vested in these aress next year?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
The bulk of investments of Life Insu-
rance Corporation within any state
are in the form of State Government
securities and loans to state level ina-
tHutions. It iz for the State Govern-

meni and these institutions to decide
how much of the funde made avail-
able to them by Laife Insurance Cor-

poration should be spent in backward
areas.

Total gross investments made by
the LIC in Rajasthan State during the
financial years 1870-71, 1971-72, 1972-
73, 1973-74 and from 1-4-1974 to 30-11-
1874 are furnished below —

‘Rupees in Lakhy)

Financial years 1-4-1974
1970-71  1971-72 1972-73 1973~74 !0-:?-74

State Govt. Securitien, . . 28439 22512 61T 00 976 6h <94 00

Hiectricity Board Bonds ., ., ., 419°46 9975 9575 90°75 124 69

Land Morigage Bagk Debentures . 49 &9 26°93 2394 39-90

State Financial Corpn. Bonds . 14 96 19 95 29 92

Logmt to

State Govi. for Housing Schemes | 8000 S0 00 %5-00 85 oo

Apex Co-op. Housing Pinance Society, - 20° 00 75 00

Mamicipal Committees . . . 14983 2695  261°97 95 40 1 38

State Blectricity Board . . 300 00 300700 35000 385 oo

Ce-op. Sugar Factories ., . 2°50 . 2 50

Companies, . ., . . . 42-00 .

Shares & Debentures of Compan . 2-50 27 1 62
) 132R-07 778 71 1476-61  1sRo g0 7s1-61
_N.B. : Figures pertaning to the p:r;d from I-4-1974 to 30-I1-1974 ar¢ pronrssoral and

subject to sudit.

LIC's dirett imvestments in  back-
ward disiricley emsist of loans to
Municipaifties, sugar cooperative socie-
ties and cooperative industrial estates,
in addition to term loans ang subs-
eription to the debentures and ghargs

u!pﬂuhmmhund!nr

such districts. Information In respect
of divect itivegtments is being collected
and will be laid on the Table of the
House a5 000 a8 available.

(b) L1C's investment Budget for
Rajasthan State for the financial year
1975-7¢ will be prepared at the com-
mencement of that financial year.

Crash of a Plape of Kerala Flying
Y

4337. SHRI ¢ JANARDHANAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleasmd to
state:

(a) whaether recently a plane of the
Kerala Flying Club crashed on road
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in Cochin resulting in the death of two
persons;

(b) whether any investigation hes
been conducted in the matter; and

(e) if so, the outcome thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BA-
HADUR): (a) A Pushpak aircraft
VT-DLJ belonging to Kerala Flying
Club crashed near Kalur, Ernakulam
on November 14, 1974 whilst on a
training cross-country flight from Tri-
vandrum to Cochin, as a result of
which bath the occupants i.e., the pi-
Jot and the passenger sustained
fatal injuries. The aircraft sustained

extensive damage.

(b) and (). The accident is under
investigation by the Clivil Aviation
Department,

sanctioned
Mulh
Amamm |, . 19900
Bl ., . 150'00
Karostaka . 19500
Utter Pradosh 5 19000
Torar 600+ 00

" ekl -




Will the Minister of FINANCE be
pleased to state:

(a) the total amount of loans,
vances and other forms of credit
tended by LIC. Unit Trust of India,
LF.C., 1.D.B.I. and nationalised banks
to the 75 top business houses in India
(ag named by Monopoly Enquiries
Commission) during the years 1970-71,
1071-72 and 1073-74; and

ad-
ax-
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(SHRI C. SUBRAMANIAM): (a) and
(b). Financial assistance sanctioned
and disbursed by the Industrial Deve-
lopment Bank of India, the Industrial
Finance Corporation of India and tbe
Unit Trust of India to concerns be-
longing to the 75 large Industrial
houses during the years 1970-T1,
1971-72 and 1973-74 were as under:

(Rs. in crores)
1970-71 1971-732 1973-74
Sanc- Dis- Sanc- Dis- Ssnc- Db Om-
1. Industrial Development 358 25'4 408 . 41 33 12y
B Indias Julyont) (58) (54 G57) G0 (o9 (an e

3. Industrial Finsnce Cor-

e ek

146
(39'1)

s e s &3 & bw
31-374)

SRR b8 ol ol o B A SR

*Figures are exchmive of subscription to shares and bonds of financial institutions, specis’

aredit to Bangladesh and guarantee

Note: mﬁmmmmww.emummm.

dustrial housss daring the Snencia

poses sanctioned and dishursed by the years 197172 and 1973-74 are ghel
Life Ingurance Corporation to the below:—
mmhﬂuumw
R, in hdde)
m-
i o on 31-3-1974
Saactioned Disbursed Sanctioned Disbursed
”-w ”"m 38100 w"
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2.2. Information m respect of such
agsistance for the year 1870-71 is being
cellected and will be laid on the Table
of the House to the extent and in the
manner available.

3. Banks grant assistance normally
for working capital purposes which are
generally expressed as limits in the
shape of overdrafts, cash credits, bills,
guarantees etc. within which a borro-
wer is supposed to operate. These
limits are reviewed from time to time
and enhanced, reduced, cancelleg eilc.
depending upon the needs of the

DECEMBER 18, 1974
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borrowers. It 1s, therefore, not
possible to indicate the amount of
money granted to any category of
borrowers during a particular period.
Figures of outstanding advances
against borrowers within these limits,
ag on particular dates are, however,
maintained by the banks. The aggre-
gate amounts of outstanding advances
from the -1} nationalised banks to the
concerns helonging to the 75 large
industrial houses as on 18th July, 1989,
25th June, 1971, 30th June, 1972, 28th
June, 1873 and 28th December, 1978
were as helow*

Rs. 1 crore.)

— e e,

18-7-1969 235-6-1971 30-6-1972 [29-6-1973 28-12-1973

Total assistance to concerns belonging ~ 440° 27 511°26 522 6h 68 79 <R2- 323
ta 7¢ large industnal houses . (24°2) (19-61 (177 ‘16 3) 15 2)
Nore: 1) Figures in brackets indicate pircentage to the toral advances o all borrowers

(1i) The expression ‘outstanding advances’ used in the answer ndicetes the amounts
drawn by the borrowers as on the dates specified in the course of their operation
of the limuts sanctinned to them and does not mean that they are overdue trom the

borrowers.

Luan given by LI1.C. ang Nationalised
Banks to Orissa

4341 SHRI P. GANGADEB:
SHRI ANADI CHARAN DAS:

Will the Minister of FINANCE
be pleased to state:

‘ (a) the amount of loan given by
FA.C, and nationalised banks to Orissa
State and for its development wdrks
in 1972-73 and 1973-74; und

¢b) how does it compare with simi-
lar amsistance given to other States
during the years 1972-78 and 1973-74?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). Information is being collect-
ed and will be laid on the Table of
the Houwss as soon as available,

Grant of Trade Enquiries to Forelgn
Buyers by Trade Development
Autbority

4332. SHRI VEKARIA Will the
Minister of COMMERCE be pleased to
Stlﬂe‘ (]

(a) how many trade enquiries were
penerated by the Trade Development
Authority from foreign buyers during
the year 1073;

(b) the products covered by those
enquiries; and

(c) the countries from which the
enquiries originated?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) 482

(b) The major products covered by
these enqguiries were:-—
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Flectronics

Bicycles and Components
Automobile Ancillaries
Industria] Fasteners
Casting and Forgings
Small Tools and Hand Tools
Leather Goods

Readymade Garments
Handicrafts

10. Sports Goods etc.

© oS : P e el

(c) The enquiries oniginated main-
ly from Western Europe, USA.
Canada, UK. and Japan.

Instruction to Public Sector Undertak-
ing for depositing Royalty Ex-gratia

4343. SHRI G. C. DIXIT- Will the
Minister of FINANCE he pleased to
*tate:

(a) whether in the State of M.P
the recovery of Royalty/Ex-gratia
arrears is done by the collectors most-
1y in a uniform way except in the case
of public sector undertakings;

(b) whether the State Government
finds difficulty to exercise its powers
aof attaching the property and suspend-
g the work on account of huge accu-
mulation of royally/Ex-gratun ds
arrears with the public eector under-
takings; and

(c) it so, whether Government pro-
pose to issue suilable instructiong ask-
ing the public sector undertakings to
d royalty/ex-gratia dues well in
time?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

PRANAB KUMAR MUKHERJEE):
(a): to (c). The relevant information
ia being collecied and wi!l be lald on
the Table of the House

Aayakar Sanyukt Karamchari Saungh

4344. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE be
pleased to state:

(a) whether the Uttar Pradesh
Aayakar Vibhag Sanyukt Karamchari
Sangh, Lucknow represents the Notice._
Servers and class TV employees of the
Income-tax Department, U.P.;

‘b) whether the Central Board of
Direct Taxes is not permitting the
Delhi Aayakar Sanyukt Karamchari
Sangh to represent the Notice Servers
working in the Commissioner of
Income-tax, Delhi-I charge: and

(e) if so, the reasons of discrimina-
tory policy and Government’s reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIL
PRANAB KUMAR MUKHERJER)
(a) Yes, Sir. This is a recognized
associalion and its constitutien pro-
vides for membership o1 both cate
gones of staft )

(v) and {(c). The Dellu Aayakesr
Sanyukt Karamchars Sangh is not a
recogmized body. The question df
tlenying it the representation of Notice
Servers has not, therefore, arisen,

Assistance from Iran

434> SHRI B. S. BHAURA: Will the
Mimister of FINANCE be pleased to
state

(a) whether India has been pro-
mised by Iran a total aid of $900
million for gil purcheses; and

{b) if so, the terms and conditions
of the loan?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) No.
Sir.

(h) Does not arise.
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Saly of Imported Goods in Medesn
Bamr, Vasant Vikar, Delhi

4348. SHRI CHANDRA SHEKHAA
SINGH; Will the Minister of FINANCR
be pleased to refer to the reply given
to Unstarred Question No, 7309 on the
19th April, 1974 regarding sale of im-
ported goods in Modern Bazar, Vasanh
Vihar, Delhi and state the source from
which the imported goods worth
Rs. 12,000 seized during the raids,
were obtained by the concern?

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
The imported goods worth Rs. 12,000
seized from the premises of Modern
Bazar, Vasant Vihar, Delhi consisted
of cigarettes, cosmetics, provisions and
a Calculating machine. According o

4340. SHRI VIRBHADRA SINGR
Will the Minister of FINANCE M

pleased ito state:
(a) whether Government are awal®

India basis and it #0, by what timet
THE MINISTER OF STATE IN THB

(a) and (b). Yes, Eir.
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(¢) The Central Government do not
have at present any proposal before
them for the introduction of a similar
scheme on an all India basis.

Americap Private Investment in India

4350, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
FINANCE be pleased to state:

(a) whether the President of a lead-
mg Americay Bank visited India
recently on a fact finding tour to find
out the climate for American private
nvestment in India;

(b) whether he had discussiong with
the Finance Minister on this issue; and

{c) if so, the nature of talks held,
offers, if any, made by the visiting
Banker and Government’'s reaction
thereto?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) to
(c). The President Chase Manhattan
Bank visited India and paid a courtsey
visit to the Minister of Finance on the
9th November, 1974 and discussed the
subjects of common economic interest
1o ‘both the countries.

Loan from UK.

4351, SHRI R. S. PANDEY:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of FINANCE be
pleased to state:

(a) whether U.K. has agreed to
provide a loan of Rs. 56.9 crores to our
country; and

(b) if so, the terms and conditions
of the loan?

THE MINISTER OF FINANCE
(8HRI C. SUBRAMANIAM): (a) and
(b). Yes, Sir. An agreement for a loan
of £ 30 million, which is equivalent to
Re. 56.9 crores, at the central rate of

exchange viz. £ 1=Rs. 18.968 has been
signed on 12th September, 1974 in New
Delhi. The loan entitled “The UK/
India Maintenance Loan, 1974 No. 2"
is intended to finance the import from
Britain of non-project goods, such as
raw materials, spare parts and compo-
nents required to service India's agri-
cultural and industrial production. It
is repayable over a period of 25 years
inclusive of a grace period of 7 years,
and is free of interest or any ofhker
charge.

Visit to India by Romanian Team to
work out Trade Plan

4352, SHRI MADHURYYA HALDAR.:
Will the Minister of COMMERCE &e
pleased to state:

(a) whether 5 Romaniap team of
officials visited India in November to
work out the details of the trade plam
under the protocol signed between the
two countries, after first meeting of the
Indo-Romanian Joint Commission for
Eccnomic Cooperation; and

(b) if so, the main fealures ojf the
agreement signee?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH FRATAP SINGH):
(a) and (). Romanian trade delega-
tion visited India in November, 1974
for annua! wade negotiations. The
Indo-Romanian trade plan prepared on
ithe conclusion of fhese negotiations
envisages trade turnover of Rs. 1130
million between the two countries, i.e.
Rs. 565 million either way, during 1975.

India's exports to Romania will in-
clude iron ore, coffee, jute manufac-
tures, black pepper, oil cakes, tanmed
and semi-tanned hides and skins, cotfon
textiles, machine tools, small hand
tools, diesel engines, railway compo-
nents, castings, forgings, etc.

Principal items of import from Ro-
mania will include chemical fertilizess,
o0il prospecting and drilling equipmant,
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rolled steel and steel products, elec-
tronic and T.V. components, lubricat-
ing oils, organic and inorgenic chemi-
cals, etc,

Expenditure on Drought Relief Work
in Orisse

4353. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FINANCE
be pleased to state:

(8) whether the Planning Commis-
|0y, team which visiteq Orissa to
assess the drought situation suggest-
od to the State Government to make
adjustments from different heads in
the current year’s budget for meeting
expenditure on drought relief work:
and

(b) if g0, from which heads and
how much amount?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). According to the assess-
ment of the Centre, it may be possible
for the State Government to find
labour-intensive works from within the
approved State Plan for 1974-75 to
meet an expenditure of about Rs. 18.45
crores for relief works by suitable ad-
justments of programmes under major
and medium irrigation, roads, soil
conservation, drought prone areas pro-
gramme, Tribal Development Plan pro-
vision etc. The assessment has been
communicated to the State Govern-
ment and the matter is under con-
sideration in consultation with them.

Astivitiog of Export Inspection Counetl
434 SHRI KUMAR MKJHI.
SHRI M. S, PURTY:

Will the Minister of COMMERCE be
pleased to state:

a) the salient activities of Export
laspection Council under the Com-
merce Ministry:

£b) the number of persons employed
i this Inntitution during the last three
years, category-wise; and
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(c) the particulars op the employ-
ment procedure adopted by the Insti-
tute? :

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The Primary functions of the Ex~
port Inspection Council as given in
the Export (Quality Control and In-
spection) Act, 1963 are to advise the
Central Government regarding mea-
sures for the enforcement of quality
control and inspection in relation to
commodities intended for export and
to draw up programmes therefor,

(b) 45 persons were employed dur-
ing the period in question. Category-
wise list is as follows:—

Selec-  Selec
Post ted ted
from from
the out side
em=-
P
o ow.
Depart-
ment
1. Addin. Director | 2 1
2. Dy. Director " 2 s
3. Asstt. Director . I X
4. Section Officer : 3
. Private Secy. . . i
6. Section Asatt, . 6
7. Sr. Stenographer s I
8. Receptionist . - I
9. U.D. Clerk . 5 .
10. L.D. Clerk . I 3
11. Sr. Research Asstt. .
12. Jr. Stenographer . . 5
13. Gestetner Operator , 2
14. Daftry . 1 .
15. Peon . e _.1
a8 7




(c) Posts in the Council are filled-in
strictly in accordance with the Recruit-
meni Rules of the Council i.e. either
by advertisement in important News
papers of the country indicating details
of qualifications and experience or
from departmental employees fulfiling
the necessary qualifications etc. Candi-
dales are screened by Council's Selec-
tion Committee/Departmenta] Promo=
tion Committee.

Arrears of Taxes against Share
Holderg of Maruti Ltd.

4355, SHRI R. R. SHARMA: Will the
Minister of FINANCE be pleased to
state

(a) the amount of arrears of various
taxes outstanding against each of the
shareholders who hold shares of
Rupeeg one thousand and above in the
Maruti Limited or in Maruti Consul-
tancy and the names of those who
have import or export or any  other
types of licences indicating the nature
of licences held by each of them;

(b) whether any of them has been
arrested on smuggling charges or any
gort of raidg have been conducted on
their premises;

(¢1 if so, the names of such persons;
ang

{d) the names of articles recovered
from them in the raids indicating the
present location and position of the
articles go recovered?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE: (a) to (d).
The time and labour involved in collect-
ing all this detailed information for the
neerly 575 such shereholders may not

»be commensurate with the results. Io-
formation is being collected in respect
of the 180 or so shareholders each hold-
ing shares of the value of Rs. 20,000 or
above, and it will be laid on the Table
of the House.
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Loss of Revenue due to De-bending of
Tankerg by Oil Companies before
Budget

4356. SHRI BISWANARAYAN SHAS-
TRI: Will the Minister of FINANCE be
pleased to state:

(a) whether certain oil companies
had de-bonded their oil tankers just
before the presentation of budget and
the last price hike of petroleum pro-
ducts and as a result Government have
been deprived of a huge sum in the
form of Central Excise duty; and

(b) if so, the amount thereof and
the names of the companies who had
resorted to this practice during the
last three yearg ending the 31st HL'lrch,
19747

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a)
and (b). Information is being collected
and will be laid on the table of the-
Sabha.

Smugglers arrested under MISA

4357. SHRI P. R. SHENOY: Will the
Minister of FINANCE be pleased (0
state:

(a) whethey Government had pre-
pared a list of smugglers for the pur-
pose of taking action under the Main-
tenance of Internal Security Act and
whiether thig list ig being altered under
pressure from certain quarters; and

(b) if 80, the particulars thereof?

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE: (a)
No such list has been prepared. How-
ever, on the basis of material before the
Government, detention orders under the
Maintenance of Inlernal Security
(Amendment) Ordinance, 1974 bave
been passed, in respect of persons euo-
paged in smuggling activities or im -
achvities prejudicial to conservation
of foreign exchange.
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(b) Does not atrise in view of (a)
above.

Arab Dhowg carrying smuggled Goods

4358. SHRI PRABODH CHANDRA:
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of FINANCE be
pleased to state:

(a) whether anti-smuggling opera-
fiong resulted in the capture of 11 Arab
dhows in the month of October, 1974;
and

(b) if so, the value gnd the break up
of the goods seized from these dhows
and value thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a)
and (b). The information is being col-
lected and will be laid on the Table
of the House.

geg ww & fag fagie faxim agma
F AEEW BT

4359, *IFCON  TAATT
=t 7 Tag -
Hl g9 A< FGIA
Blo FAFHIRTAN Yigq :

Fm faa A& 93 FarA *1 Fav
FIT 7

(F) #a1 FHT GHTFT 737
qeq 9_W ¥ FA & & gad ar feafq
A AGY Z0 AT T AT IT 197 4—
725 @1 gifas @eqr & fag maar
WIA  THIGE AT (1974-79)
¥ afmfaa grsasi & fao 36 faaw
fadlm  @EEAT FT A@EYET KA &I
g, =W
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World Bank Asmemsent on Indisn

43861. BHHI B. K. DASCHOW-
DHURY: Will the Minister of FINANCE
be pleased to state:

(a) whether the President of the
World Bank in his address at the
Joint Annual Meeting of the Bank
and the International Monetary
Fung classed Indla together with Sri
Lanka, Bangladesh and the Sahelian
countries as the country most hard
hit by the hike in oil prices; and

(b) whether in view of large scale
famine and deaths in the Sahelian
countries and distress movement of
people from Bangladesh, this repre-
sents a fair and realistic assessment
of the situation in India?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM)* (a) Re-
viewing the recent International Econo-
mic Development, particularly the
world inflation and the increase in oil
prices, and other commedities’ prices.
Mr. McNamara pointed out that the
major impact of these developments
was on the poorest nations mostly in
South Ama and Africa and he made
reference in this context to the im-
pact of these changes on India, Sri
Lanka, Bangla desh and the Sahelian

countries which have all been classifi-
ed as the Most Beriously Affected
Countries by the U. N.

(b) The reference was to the impact
on the balance of payments of these
countries and the adverse effects on
prospects for growth.

Invesiment Ratip in Industrial Secters

4362. SHRI SAKTI KUMAR SAR-
KAR:

SHRI LUTFUL HAQUE:

Will the Minister of FINANCE be
pleased to state;

(a) whether Government have made
any assessment about the investment
ratlo in industria] sectorg in different
regions for the last three years; and

(b) if so, the nature of asseasment
made in this regard? .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR!
PRANAB KUMAR MUKHERJEE). (a)
and (b). According to the latest avail-
ble data with the Government, the
capital invested in industrial sectors
in different regions for the years
1967, 1968 and 1069 is an in the state-
ment attached.

Statement

STATEMENT OF CAPITAL INVESTED IN THE INDUSTRIAL Sm;.o:nl:am
Region 1967 1968 1969
NomhernReglon . . . . . -« - S UG B
Noh-BesemRegion . . . . G G (ot
BemReglon . . . . . . . . WEa s e
OmmiBegbn . . . . . . .o Miogd GBI RO
WetmBaglon . . . ...+ SSUSS SHOR TR
SushemBegion . . . . . . - - orSl aissAy axoed
TomL . oo (o2 0%) m&‘

307 L33
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World Bank assistance for Projects in
States

4363 PROF. NARAIN CHAND PRA-
SHAR. Will the Minister of FINANCE
be pleased to state:

(a) the names of the Projects in
the States of J & K, Himachal Pra-
desh, Punjab, Haryana, U.P, and
Rajasthan for which the World Bank
Assistance has been sought during
the past three years; and

(b) the names of projects smong
them which have been given  this
assistance and the amount of assist-
ance given in each case?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM), (a) and
(b). Detaills of the Projects for which
World Bank assistance has been sought
and obtained since 1971-72 for the
cited States are given in the Statement
laid on the Table of the House. [Placed
m Library See No, LT-8749/74]

Realistic Programme for Mutual
Trade beiweep India and Bangiadesh

4384, SHRI SURENDRA MOHANTY:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the representative, of
Indis and Bangladesh have agreed
to evolve a realistic programme for

mutaal trade for the coming year;
and
(b) whether any such pact has

since been finalised between the two
Government; and if so0, the salient
features thereof?

THE DEPUTY MINISER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Yes, Sir.

(b) The Trade Plan for the calen-
dar year 1073 is expected to be finalis-
ed during the current month.
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Financlal Amsisiance on various
Forms given to States .

4365. SHRI SAMAR GUHA:
SHRI LALJI BHAI:

Wil the Miniser of FINANCE be
pleased to state:

(a) the break-up of the figures of
financial assistance in various forms
given to different States for dealing
with relief, rehabilitation and other
albed problems arising out of the
situation created by matural calami-
ties during the years 1971-T2, 1872-73
and 1973-74;

(b) whether similar assistance has
been given to or sanctioned for the
similar purposes during the year
1974,

(c) if so, State-wise break-up of
such financial assistance given;

(d) whether West Bengal, Assam,
Orisss, Tripura, Bihar and Madhya
Pradesh faced sevVere famine condition
during the current year;

(e) if so, break-up of the financial
grants of aids or loans given to these
States for meeting the problems of
the famine situation; and

(f) if so, grants or aids or loans
given to States, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a):
A statement 18 laid on the Table of
the House. [Placed in the Library,
See No, LT-8750/74].

(b). No. Sir. Following the Sixth
Finance Commission’'s recommenda~
tions the previous scheme of Cenfral
assistance towards relief expendlitures
necessitaied by natural calamities has
been rescinded with effect from the jet
April, 1974,

(¢) Does not arise.
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(d) to (f). The Governments of
‘West Bengal, Assam, Orissa, Bihar and
Madhya Pradesh have sought financial
assistance during the current year to
meet the situation created by floods/
drought 1n their States. Under the
present policy of assistance in this
regard, financial assistance from the
Centre will be provided, where abso-
lutely essential, only by way of ad-
vance of Plan assistance or assistance
under drought prone areas programme
and tribal development Plan provis-
sgions. Any such advance assistance
will, however, be set off against the
normal Plan assistance due to the
State in the succeeding year. Such
advance of Plan assistance will be con-
sidered after the State Governments
have taken steps to fully utilize the
margin money provided by the Finance
Qommission for relief expenditure, to
divert Plan funds from various sectors
as well as from the non-affected areas
of the State to development works in
the affected areas, to provide employ-
ment to the affected population on
continuing major and medium irriga-
{ion projects and other works included
in the Plan. to fit relief employment
programmes Intp specific schemes
under the drought prone areas pro-
gramme, tribal development Plan pro-
visions efc.,, and to raise additional
resources for financial reliel expendi-
tures to the extent possible,

The drought/flood situation in the
above mentioned States has been asses-
sed by the Centre and the question of
provision of Central assistance to them
in terms of the present policy is under
consideration.
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far Ifem wa9 A o wravaE £

Falj in Profit of LIC.

4367. SHRI Y. ESWARA REDDY:
SHRI N. K. SANGHI:

Wwill the Minister of FINANCE be
pleased fo state:

(a) whether the profit of the LIC,
has fallen substantially in the year
ended March, 1974;
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improvement 1n return on invest-
ment, the working expenseg of the
Corporation, have beep showing an
upward trend, and

(c) if so, whether Government are
considering ways to curb the increase
in expenditure, and f so, an outline
thereof and the reasons therefor®

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a) The sur-
plus (commonly referred to as profits)
of the Life Insurance Corporation of
India 15 deternuned at its bienmal
actuarial valuations The surplus for
the period 1st \Apr:i. 1973, to 3ist
March 1975 will be known when the
actuaral valuation as at 31st March
1975 is completed

(b) Yes Sir

(¢) The reason for upward trend
working expenses is the rapid increase
in business revision in the salary
scales, rapid Increase 1n Dearness
Allowance payable consequent upon
increase 1n the price index and in other
expenses like stationery, travelling,
postage  Adrema Plates, Punched
Cards, and rental charges for purchas-
ed card equipment owing to increase
in prices all round on account of in-
flation

Al possible steps, such as strict
budgetary control and simiphfication of
procedures, are being taken fo control
the expenses

wrter & gt el e frafe
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Accumulation of Stocks of Yarn with
Textile Corporations of various States

4370. SHR1 D. D. DESAI:

SHRI PURUSHOTTAM
KAKODKAR;:

Will the Minister of COMMERCE
be pleased to state:

'{a) whether Textile Corporations of
some of the States are facing the pro-
hlem o¢ accumulating stocks of textile
'-'-'(b} it s0, the reasons therefor;

'_"‘{e} ﬂuthpl uhen_ln'-thil regard;

mmmmwm
mmmuwm‘

nthuthmhnmiudtpot.nfmpo-
rations?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir,

(b) The accumulation of stocks of
textile yarn is primarily due to fall in
local and international demand for
textile fabric.

(c) A Study Group under the Chair-
manship of the Textile Commissioner
has been appointed to study the situa-
tion and make an assessment, inter-
alia, of the factors responsible for the
accumiilation of stocks and to suggest
measures to be taken for clearipg the
accumulation etc. The recommenda-
tions of the Study Group awaited, for
further action.

(d) We have no information regard-
ing weavers preferences.

Amount invested by LD.B.I, and 1F.C.

in Excelsior Planis Corporation
Limited

4371. SHRI D. K. PANDA: Will the
Minister of FINANCE be pleased to
state:

(a) whether Industrial Development
Bank of India and Industria; Finance
Corpnratmn of India have invested
amount in Excelsior Plants Corpora-
tion Limited;

(b) if so, the particulars thereof:

(c) whether these financial institu-
tions are represented on the Board of
Directors of the Corporation;

(d) whether these Directors are
aware of the mismanagement and mis-
appropriation of funds of the Corpo-
ration; and

() It 50, the steps being taken - to

investigate into the I_ﬂd‘n d !hl
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THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) and
(b): The total financial assistance san-
ctioned and disbursed by the Indus-
trial Development Bank of India

DECEMEER 13, 1074
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(IDBI) and the Industrial Finance

Corporation of India (IFCI) to M/s

Excelsior Plants Corporation Limited

uu:;o the 30th November, 1974 was as
er;

Rs. in lakhs

Institution

Financial Assistance
Sanctioned Disbursed

1. Industrial Development Bank of India
2. Industrial Finance Corporation of India

. . . . 27-00*  24-185*
. . . . 24217 24'130@
Total . §1-21 48315

*Financial assistance includes term loan and underwriting of and direct subscription of share

@Financial assistance includes term loan, undeiwriting of and direct subscription to share

and guarantee for deferred payments.

(c) The IDBI and the IFCI have a
nominee director each on the Board
of the above company since Septem-
ber, 1971 and March, 1971 respective-

ly.

(d) and (e): It had come to the
notice of both the IDBI and the IFCI
through their nominee directors on the
Board of the Company that the affairs
of the company were not being con-
ducted in a satisfactory manner. Cer-
tain allegations of mis-appropriation
™ of company's funds/property/assets
were also received from the Workers
Union of the company.

The said allegations were considered
and it was decided to hold an investi-
gation by an independent agency. The
IDBI, the IFCI and the Haryana Fin-
ancigl Corporation which had also
assisfed the company, have decided to
undertake a joint technical cum-finan-
cial inspection of the company and to
appoint a firm of Chartered Accoun-
tants to look into the company's
affairg including the allegation of mis-
appropriation. The joint inspection
was conducted in the first week of
this month. Necessary action to ap-
point the irm of Chartered Accoun-
tanty isbeing taken by the institutions.

Seizure of unaccounted money from
individuals arrested under Essential
Commodities Act

4372. SHRI C. M. SINHA: Will ‘the
Minister of FINANCE be pleased to
state the number of persons arrested,
State-wise under the Essentjal Com-
modities Act during the last three
months and the unaccoiifite® money
recovered from them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIJEE): The
number of persons arrested State-wise
under the Essential Commodities Act
during the last three months and the
unaccounted money recovered from
them are not readily available. How-
ever, the number of searches conduct-
ed py the Income-tax authorities dur-
ing the last three months and the value
of assets seized as a result of these
searches, Commissioners of Income-tax
Charge-wise, are availahle, These par~
ticulars are given in a statement which
is annexed.
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Btatement

No, of searches conducted by the

Income-tax authorities during the

months of August, September and

October, 1074 and the value of assets
seized.

S1. Commissioner of No.of Valueof
No. Income-tax’s

assels
Charge | dcoul;ed seized
Augur,
Sep-
tember
Bﬂcdto‘ber,
74+
-
1 a 3 4
1. Andhra Pradesh 4 710,30,000
2. Assam B
3. Bihar . . 11 20,56,000
4. Bombay . g6 1,63,F5.837
5 Delw  , 23 2841924
6. Gujarat . 78 60,75,070
7. Kanpur " 67  16,69.746
8. Kerala 3 34 2,87,095
9. Lucknow . 8 13,53,877
10. Madhya Pradesh 50 §,02,251
11. Madras . 29 26,74.839
12 Kamataka 17 943,126
13. Orssa  , 7 670000
14. Poona . 47  31,73.352
15. Patisla . 199  72,79.765
16. Amritsar . 72 89.,13,292
17. Nagpur : 22 2,43,158
18. Rajusthan . 19 47:3%170
19. West Bengal . §s  45.62,808
ToraL . 845 6,53,91'.;!0_

Decisions on the findings of Ceatral
Teams sent fo States of Gujarat,
Rajasthan and Orissa

4373. SHRI 8. R, DAMANI- Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have
taken decisions on the findings and
recommendations of the three Central
Teams sent to Gujarat, Rajasthan and
Orissa to report on the drought situa-
tion in these Btates; and

(b) if so, the salient features thereof
and the quantum of financial and other
assistance decided upon for giving
relief in each of these States?

THE MINISTER OF STATE 1N THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE)- (a) erd
(b) The drought situation in Gujarat.
Rajasthan and Orissa has been assess-
ed by the Centre and the a<sessment
has been communicated to the respec-
tive States The replies of Rajasthan
and Omnssa have been received and are
under consideration Reply from
Gujarat 15 awaited,

ffrrm qrmm=w o dw qrfen
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w5 (%) T4 71 anl & gfeaq
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faforsy =iTAT &7 WA § TAW@T @,

(m) T KT & qAFT i
7 oY 3T gara frw smare o faan
",

(w) ®ar wreAta wmaTRy A
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Security Deposit Received by Hindus-
tan Lever Limited

4376 SHRI SARJOO PANDEY:
SHRI C K. CHANDRAPPAN:

Will the Minister of FINANGE De
pleased fo state:

(a) whether M/s Hindustan Lever
Limited, very recently collected as
much as Ra. 12 crores by way of secu-
rity deposits without any interest from
their distributors;

(b) whether any permission hag been
granted to this firm in this connection;
amd

{¢) if s0, the reasons and salient
features

THP DEPUTY MINISTER IN THE
MINISTRY OF FINANUE (SHRIMATI
SUSIITA ROHATGI): (s) to (c).
Mosey received by a non-banking com-
pany from its distributors or selling
or other agents in the course of oOr
for the purpose of the business of the

its notification dated 1ith January,
1974, general exemption from the pro-
visions of section 26(7) of the Foreign

Bank's aforesald directions or in terms
of section 26(7) of the Foreign Ex~
change Regulation Act, 1873.

The Reserve Bank has reported that
in the balance-sheet of Hindustan
Lever Limited as at 31st December,
1973, there is no item of deposits from
distributors and that it has no infor-
mation whether the said company has
recently collected about Rs. 12 crores
by way of security deposits from its
distributors.

Loang Advanceg by Chairman of Bank
of Barods to Companies

4376. PROF. MADHU DANDAVATE:
Wil the Minister o FINANCE be
pleased to state:

(8) whether Chairman of the Bank
of Baroda has advanced about Rs 45
lakhs to five companies with which his
daughter and son-in-law are associat-
ed as pariners and/or directors;

(b) if so, whether these advances
were sanctioned by the Boarg of Diree-
tors; and

(c) whether due procedure and

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUBHILA ROHATGI): (a) to (¢). Bank
of Baroda has reported that it has
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fhe present Chairman and Manag-
Divector of the bani are/is asso-
as divectors(s) or partner(s),
that these credit limits were sanc-
tioned by different authorities of the
bank competent to sanction such limits
in accordance with the procedure 10
vogue in the bank. None of the limits
was sanctioned by the Chairman and
Managing Director himself. In ac-
cordance with the existing procedure,
no prior approval of the Board was
requireg for the limuts sanctioned.
All the facilities were reported from
time to time to the Management Com-
mittee of the Board of Directors/Board
«of Directors as some of the director(s)/
partner(s) of the borrowing units
happen to be the relations of the Chair-
man and Managing Director. All these
facilities were reported to the Board
of Directors in July, 1974 As the In-
formation sought relates to the ac-
counts of the constituents of a nafion-
alised bank, it cannot be divulged, 1n
accordance with the practices and us-
ages cuStomary among bankers and
also 1n accordance with the provisions
in the statute governing the nation-
alised banks

3 L

Revival of Smuggiers’ Activities In
g Daman

4377. SHRI MOHINDER SINGH
\GILL: Wil} the Minister of FINANCE
be pleased to state

(a) whether hus attention has been
drawn fo press reports that smug-
glers have resumed their activitieg in
Daman, one time paradise of amug-
glers; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI FRA-
NAB KUMAR MUKHERJEE: (a) Re-

srtivilies in Daman bave come io the
notice of ihe CGoverament.
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(b) Enquirieg made In this connec
tion, however, reveal that there iz ao
basis for the aforesai@ press reports.
In fact, there has been a lull in the
landing of contraband in this area
after the recent large-scale detention
of smugglers following the promulga-
tion of Maintenance of Internal Secu-
rity (Amendment) Ordinance, 1974,
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Filing of Income Tax Returns by
Vishun Sugar Mills Limited,
Gopalganj

4379. SHRI K. M. MADHUKAR: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Secretary Chinl MIlt
Mazdoor Union, Harkhana, Gopalganj
(Bihar) vide letter dated 2nd Septem-
ber, 1874 had complained against the
management of M/s. Vishnu Sugar
Mills Limited, Harkhna, Gopalgan]
(Bihar) for submitting incorrect In-
come Tax Returns; and

(b) if so, what steps Government
have taken so far to examine it? .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE): (a) Yes
Sir,

(b) Necessary enquiries are being
made by the Income-tax authorities.

Resumption of Air-Links with
pakistan

4380. SHRI GAJADHAR MAJHI.
SHRI K. MALLANNA:
DR, H. P. SHARMA:

Will the Minister of TOURISM AND
CIVIL, AVIATION hLe pleased to stale:

(a) whether India and Pakistan
have achieved any success on resump-
tion of over-flights and air-links;

(b) if go, the broad outlines thereof;
and

(¢) the extent of losg suffered due to
suspension of flights over Pakistan
gince the hijacking of an Indian Air-
craft to Lahore in January, 18717

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR! RAJ BAHA-
DYR): (a) to (c). The discussions at
Rawalpindi on the 1971 case before
ICAQ and on resumptlon of air-links
including overflights were inconclusive
and are to be continued in another
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rcrt!t in January, 1871.

National Tourist Plan

4381. SHRI BIRENDER SINGH
RAO: Will the Minister of TOURISM
AND CIVIL, AVIATION be pleased to
state:

(a) whether Indian Research Bureau
has recommended to Government for a
National Tourist Plan to be drawn up
Jointly by the Department of Tourism
ang Travel Industry in the country;

(b) whether the recommendations
have since been considered by Gov-
ernment; and

(c) if so, with what result?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) to (¢). This recommen-
dation has been made to the Travel
Agents Association of India by the
Indian Market Research Burcau in
their report of the survey they had
been commissioned to make by the
above Association. The Department
of Tourism has set a torget of 800,000
tourists by 1978 which has been accept-
ed by the members of the travel indus-
try. The Fifth Five Year Plan for
Tourism dfawn up by the Department
is thus based on meeting the require-
ments of these tourists, and the travel
industry is consulted whenever neces-
sary for achieving the above target of
tourist arrivals.
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Officers Connivance with Smugglers

4383. SHRI HAMENDRA SINGH
BANERA: Will the Minister of FIN-
ANCE be pleased (o state:

(a) the nameg and designations of
officers who have been charge-sheeted
for failure in their duties in dealing
with the smugglers or conniving with
them since 1971; and

(b) the punishment awarded to
each of the above-mentioned delin-

quent officers?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE): (a) and
(b), The information is being collect-
ed and will be laid on the Table of
the House.

Proposal to Cancel Temporary
Appointments in Bankg

4384. KUMARI KAMLA KUMARI
Will the Mimster of FINANCE be
pleased to state:

(a) whether Government propose 10
cancel all the temporary appointments
made 1n nationaliseq bankg atter 1972
and ask UP.SC. to make proper ap-
pointments; and

(b) 1t 8o, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI)" (a) No, Sir.

(b) Does not arise.

Directives issued by RBI om Company
Deposits

4385. SHRI JYOTIRMOY BOSU
Will the Minister of FINANCE be
pleased to state

(a) whether Reserve Bank of India,
in 1ts brochure, on the 15th March,
1974 1ssued certain directives on com-

pany deposits,

(b) if so, the salient featureg of the
directiveg issued;

(c) whether it has been alleged that
Marut: Limited, Haryana hes violated
the directives by accepting dealers’
deposity amounting to Rs. 2,18,00,000
whereas its paid up capital Is only
Rs. 1,54,00,000, and

(d) if so, the facts thereof and action
taken thereon?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): () The
brochure issued by the Reserve Bank
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on the 15th Mirch, 1974 rmere-

of India
1y seeks 1o explain the principal fea-

tures

directions issued by the

of the
Bank regarding acceptance of depusits
by non-banking companies; it does not
by itself constitute any new directions
«on the subject.

(b) The aforesaid directions issued

by the
()

(i)

«iif)

Reserve Bank:

Prohibit the acceptance of
short-term deposits for periods
of less than 6 months [in case
of non-financial companies de-
posits for periods not less than
3 months can be accepted up-
to 10 per cent of their paid up
capital and reserves within the
overall ceiling mentioneq In
(ii) below];

Restrict the acceptance of de-
posits to a ceing of 25 per
cent of the aggregate of paid-
up capital and not free reser-
ves in the case of all compa-
nieg other than hire-purchase
and housing finance companies,

Restrict the amount outstand-
ing i1n respect of unsecured
loans (except such loans from
its directors) guaranteed by
directors, managing agents or
secretaries and treasurers to
not exceeding 25 per cent ot
the aggregate of the paid-up
capital and not free reserves
of the compames. This ceiling
is 1n addition to the celling
applicable in respect of depo-
sits mentioned in (i) above,
The companies which have
unsecured lans as on 1st
January, 1972 in excess of the
celling have been allowed time
upto 31st March, 1975 to acjust
such excess in a phased man-
ner (loans from directors of
public or private limited com-
panies or from ghareholder ol
a private imited company will
be exempted if a declaration
is given by them in writing
that the mioney has not come
out of borrowing or deposits
from olhier persons);

DBECEMBER 18, 1074

@(v)

(v)

(vi)

(vu)

(viit)

(i»)

(=)

(xi)
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Exempt from thelr purview
mutual benefif financial com-
panies, accepting deposits on-
ly from its members and which
are notiled under Section
620A of the Companies Act,
1956;

Require a non-banking com-
pany to disclose particulars re-
garding its management, busi-
ness, profits, dividends, capital
reserves, deposils and otiher
liabilities 1n any adveriise-
ments soliciting depaesits,

Provide for receiving aeposits
with effeet from 1-4-73. Only
on applications obtained from
the intending depositors on
forms supplied by the Compa-
nies. These forms shoulq also
contain all the particulars ar
specified 1n respect of adver-
tisements :oliciting deposits,

Provide for the furnishing of
proper receipts for deposits to
the depositorg and maintaining
of deposits registers with pres-
cribed minmimum particulars,

Provide for the inclusion, in
the annual repoit. of particu-
lars regarding tbe overdue de-
posits which have been confx=
nuing,

Provide for inclusion, in the
annual report, of particulars
regarding the overdue deposits
which have remained unpaid,
if the overdues are in the
aggregate in excess of Rs. %
lakhs;

Provide for the maintenance of
liquid assets equivalent to 10
per cent of outstanding depo-
sits, in the case of hire-pur-
chase and housing fAnancioe
companies;

Make provision for ensuring
in the case of companies tram
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(xii) Provide for the submussion of
balance-sheets and profit and
loss accounts and furnishing of
information m sufficient detail
by financial companies regard-
ing thewr operations and by
non-financial companles regard-
ing their deposits and hire-
purchase transactions, and

(xtiu) Prescribe maximum rates of
interest that can Le pad on
deposits repaid prematurely

(¢) and (d) The Reserve Bank has
explained that as the dealership depo-
sits do not constitule ‘Deposits’ 1n
terms of subclause (ix) of clause (f)
of sub-paragraph (1) of paragraph 2
of the Non-Banking Non-Financial
Companies (Reserve Bank) Diirectiuns,
1966, the ceiling restrictions on depo-
sits contained in paragraph 3(2) of the
Directiong will not apply to such depo-
sit¢ and, therefore, the question ot
taking action against the company does
not arise

Arrest of Foreigners for Ecenomic
: Oftences

4386 SHRI BHOGENDRA JHA
Will the Minuster of FINANCE be
pleased to state

{a) the total number angd the iden-
tities of foreign nationals arrested or
suspected to be involved in tax-evasion,
smuggling and other economic offences
during the last three years, and

{b) the action taken or proposed to
be taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (S8HRI PRA-
NAB KUMAR MUKHERJEE) (a) and
(b) The Information is being collected
and will be laid on the Table of the
House

Issuing of New Proposals Policies by
LIC

4387 SHRI NAWAL KISHORE
SINHA Will the Minister of FINANCE
be pleased to state

(a) the time generally taken by the
Life Insurance Corporation of India in
issuing a policy to the proposer;

(b) the number of new proposals
which have been accepted i various
zones of LIC and against which poli-
cies have not so far been issued,

(c) the reasons for not ssumg the
policies for such a long time, and

(d) the measures adopted to expe-
dite the 1ssue of policleg and the time
by which the backlog is Lkely to be
cleared”

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI). _(a) The work
of preparation of policy documents
which 1s taken up after acceptance of
the proposal 1s normally completed in
a short time except duning geasonal rush
of business when there 1s some delay

(b)

[ - — — ——— — e

No of
pohcie not
Zone 1ssued

as on

30-9-1974
Northern - 32,049
Central . §9,402
Easterr 1,00,490
Southern . 65,339
Western . 62 921

(t) The timely issue of polices 15
affected by non-availabiity of zinc
plates, electric power cuts, etc

(d) The LIC 18 considering the ques-
tion of getling the prnting work done
on the more modern machines and also
simplification of policy forms.so as to
muymise the time-Jag in the issue of
policies.
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Setting up of a Separste Commissioner
for Handlpom Indusiry

4388. SHRI H. N. MUKHERJEE:
Will the Minister of COMMERCE be
pleased to refer to the reply given to
Unstarred Question No. 2585 on the
16th August, 1974 regarding separate
Commissioner for Handloom Industry
and state:

(a) whether Government have taken
a final decision to set up a separate
‘Commissioner for Handloom Indusiry;

(b) if so, the broad features thereof;

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (c). All the recommendations
made by the High-powered Study
Team on Handloom Industry includ-
ing the recommendation for a sepa-
rate Commissioner for handloom in-
dustry are under examination. The
final decisions are yet to be taken,

Additiona] Assistance askegd for by
West Bengal Government for Rural
Works Programme

4380. DR. RANEN SEN: Will the
‘Minister of FINANCE be pleased to
state:

(a) whether the West Benga] Gov-
ernment hag asked from the Centre an
additiona] assistance of Rs. 15 crores
for 1975-76 to finance the rural works

Programme;

(b) it so, the particulars thereof;
and

(c) the decision of the Central Gov-
ernment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
{a) to (c}. The Government of West
Bengal htive prepared a contingency
Plan, invilving an outlay of Rs. 15

DECEMBER 18, 1074

Written Answers 92

crores, to be incorporated in the Ane
nual Plan for 1075-78 in order to
meet the problem of seasonal unems-
ployment in the State, This will be
discussed by them with the Planning
Commission at the time of the en-
suing Annual Plan discussions,

Incidents of Economic Offences in Im-
port/Export Business

4390. SHRI R. N, BARMAN: Will
the Minister of COMMERCE be
pleased to state:

(a) the number of incidents of
“economic offences” detected in import
and export businegs during 1973-74;

(b) action taken in each case; and

(¢) remedial measures Government
have taken to curb the economic offen-
cesg in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

VISHWANATH PRATAP SINGH):
(a) 408.

(b) In regard to 361 cases firms
have been debarred during this per-
iod. The names of the firms, the
period of debarment etc are pub-
lished in the Weekly Bulletin of In-
dustrial Licence Import Licences and
Export Licences, copies of which are
available in the Parliament Library,
In regard to the remaining 47 cases,
which were registered by CBI for in-
vestigation, 8 cases are under trial,
in 14 cases investigation has been
completed and the matter is under
examination, The remaining 25 cases
are under investigation,

(c) As and when offences come o
notice, remedial measures are taken.
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Roview of pricing policy

4391, SHRI M. V. KRISHNAPPA:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government propose to
review the pricing policy and public
distribution system in the country;
and

(b) if so, the main features there-
of?

THE MINISTER OF FINANCE
(SHRI C . SUBRAMANIAM): (a) and
(b). Government's economuc policies,
of which pricing and public distribu-
tion of essential commodities also
form a part, are under constant re-
view, In matters relating to the
pricing of particular commodities such
expert bodies as the Agricultural
Prices Commission, the Tarif Com-
mission and the Bureau of Industrial
Costs and Piices render advice to the
Government, Ad hoc Committees are
also appointed from time to time as,
for example, in the case of petroleum
products.

As regards the system of public
distribution, the report of the Com-
mittee on Essential Commodities and
Articles of Mass Consumption, ap-
pointed by the Planning Commission,
is under the consideration of the Gov-
ernment. Recently a Central Ciwil
Supplies Department has been set up
to provade necessary support to the
State Civil Supplies Organisations in
coordinating their activities and in
securing and transporting the neces-
sary supplies in a more effective man-
ner,

Detention of Smugglers under MISA

4382, GHRI RAJEDO SINGH: Wwill
the Minister of FINANCE be pleased
to state:

(a) the total number of raids carri-
ed against the smugglers in the
recent drives;

(b) the amount of foreign exchange
unearthed in these raida; and

(c) what further follow-up action
in the matter has been taken?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (c) The information is being
collected and will be laxd on the
Table of the House,

Suspension of R.B.1. Employees

4393 SHRI S. A. MURUGANAN.
THAM-

SHRI R. V SWAMINATHAN:
SHRI P. M METHA:

Wil the Minister of FINANCE be
pleased to state:

(a) whether two Reserve Bank of
India employees in the Delhi office
have been suspended for alleged mal-
practices jn the exchange of soiled
currency notes; and

(b) if so, whether any investigation
has been helg into this matter and if
50, the nature thereof and further ac-
tion being taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIJEE):
(a) and (b) On 8th July, 1874, the
Assistant Treasurer in charge of one of
the Note Examination Section in New
Delhi Branch of Reserve Bank of
India was found tp have passed some
cut/mutilated notes exceeding the
powers, vested in him Subsequent 1n.
vestigations revealed that a large
number of cut/mutilated notés had
been passed as good notes on some
other days also This was contrary
to the imstruction laid down. The
concerned Assistant Treasurer and
one of the Coin/Note examiners
(Class IIT staff) working in the same
section have been placed under sus-
pension with effect from 10th Octobar
and 2nd November, 1074 respectively,
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Explangtions have also been called for
from gome other employees (all Class
I11) working in the same Section for
than failure to follow the prescribed
procedure of work.

wee faw § frarfean zae et
wt i wnt
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Assistance to Export Houge

435 SHRI K MALLANNA- Wil
the Minister of COMMERCE be pleas-
ed to state.

(a) whether Government have
taken any decision regarding the
restriction on the use of banned items
by manufacturer exporters, post-ship-
ment finance, soft-loans, infra-struc-
ture export obligation and cash assist-
ance to recognised export houses, and

(b) if so, the sahient featureg there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATA PRATAP BSINGH):
(a) and (b). There i already a pro-
vision in the import policy to enable
mgnufacturer-exporters to utilise a
specified part of thewr import replen-
ishment entitlement for the import of
non-permmanible raw materials/com-
ponents required by them. As regards
post-zhipment flances, soft loand, in-
frastructure, export obligations and
cash assistance, no specific decisions
have been taken partaining only to
recognised export houses.
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Instructions isswed by RBI for
furiher Resiraints on Large
Credit Limity

4308, SHRI R, V. SWAMINATHAN:
Will the Mnister of FINANCE
be pleased to state:

(a) whether the Resrve Bank of
India has issued instructions to the
banks on 23rd August, 1874 o have
further restraint op large credit limits;

(b) if so, the gist of the instructions
issued; and

(¢) what were the other instructiong
issued and how far these have been
agreed to by the banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
to (c¢) In accordance with the existing
arrangements effective from June, 1970
all proposals for grant of Lmits of
Rs 1 crore or more irom the banking
system to any single borrower are re-
qutred tv be submitted by commercial
banks to Reserve Bank of India for
credit authorisation, in terms of a
detailed profotkia, for facihiating
scrutiny of such proposals by the Re-
serve Bank. Banks were also advised
by the Reserve Bank to adopt the same
pruforma with a  view o ensunng
similar scrutiny i1n respect of proposals
eof Rs. 25 lakhs and above which are
+ not required to be submitted to the
Reserve Bank of India. On 4th July,
1974 (not 23rd August ,1974 as stated
in the Question) Reserve Bank had
advised banks having deposits exceed-
ing Rs, 25 crores, that they should
exercise utmost caution to ensure that
the amounts drawn by borrowers are
the minimum required for their im-
‘nediate legitimate needs and had sug-
tested that to begin with, in respect
if 50 large borrowal accounts of each
ank, the bank should, in sddition to
the, existing procedure being followed
y it, look specifically into certain im-
sortant aspects of the operation of
hese gocounts, such as large debits
n the account, the maximum and
ninimym outstanding balances in the
iccount in each of the last three years,
2007 184

credit turnover during each gquarfer
over the last two years, relationship of
inventory levels to production and
sales, major items of debtors and cre-
ditors, intercorporate loans and invest-
ments, extent of dependence on bank
finance in relation to other sourves
such other items as are considered
necessary by the bank for the objeo-
tive in view. Reserve Bank is keep-
ing a watch over the action taken by
the banks in pursuance of thess in-
structions,

Consignment booked as Alr Freight
fro;m New Delhi to Mexico

4397 SHRI P, M. MEHTA:
SHRI V. MAYAVAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to stafe

{a) whether a consignment booked
ag arr freight from New Delhi to
Mexico on the 24th June, 1974 on an
international airlines took 16 days to
travel by air;

(b) if so, whether thig delay in the
delivery of the consignment led to a
loss of Rs, 80 lakhs in foreign exchange
to the Government of India;

(e) if so, whether any enquiry was
conducted into the matter, and

(d) if so, the findings thereof and
the action taken against those respon-
sible for the loss*

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) The consignment
containing a draft contract was booked
through PAN American Airways on
June 24, 1974 and is sald to have been
received in Mexico on July 2, 1974. It
is understood that Mexican airlines
who carried it from Los Angeles to
Mexico did not inform the consignee
till July 10, 1974.

(b) As the business was in negotia-
tion stage, the question of loss dpes
not arise.

{c) and (d). Do not arise.
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Guidelines imsued by R.BL for exten-
siopn of Credit Limiis on a Consortium
Participation

4308. SHRI RAMSHEKHER PRASAD
8INGH: Will the Mimisier of FINANCE
be pleased to state:

(a) whether in the month of August,
1974 the R.B.l. issued guidelines which
were basedq op the recommendations
of a study group of extension of credit
limits on consortium participation;

(b) if so, what were the salient
features of the guidelines issued in
thig regard; and

(c) the number of banks which have
accepted and implemented them?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). Reserve Bank of India hasie-
ported that based on the recommenda-
tions of a Study Group appointed by
it on extension of credit limuts on
congortium/participation basis, it has,
on 8th August, 1974 issued a circular
to the banks to bear in mind the fol-
lowing points while sanctioning ad-
vances to large borrowers:—

(i) Large credit limits by a bank to
any single borrower in the private or
public sector (including electricity
boards) in excess of 1.5 per cent of
its deposits should normally be ex-
tended on participation basis. This
norm is in the nature of a guideline
intanded to be operated flexibly, and
excaptions could be made in reason-
able circumstances. Banks should in
due course review their existing ad-
vances in the light of this norm and
enter into partielpation arrangements,
where considered necessary.

(if) In cases where the working capi-
tal requirements of a borrower are
finance by a number of banks with-
out a consortium arrangement, a proper
procedure for coordination amongst
the financing banks ghould be evolved

DECEMBER 18, 1074
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on the following lines:—

(a) periodical exchange of essential
information between the financ- :
ing banks,

(b) review of borrower's perform-
ance through periodical {nter-
institutional meetings, and

(¢) joint review of credit require-
ments of the borrower when the
limits become due for renewal
or when a substantial increase
mn the limits is sought, or the
borrower’s performance shows
signs of deterioration.

(iii) Loans for financing rural elee-
trification schemes being of a speci-
alised nature may, where requirements
are large, be made on participation
basis, preferably by banks having ade-
quate branch network in the area of
the project and in collaboration with
tbe Rural Electrification Corporation
and/or the Agricultural Finance Cor-
poration,

(iv) The banks should streamline
their procedure regarding appraisal,
documentation and follow-up in the
light of the Study Group's Recom-
mendations 8o that no difficulties are
faced by borrowers in dealing with a
number of banks.

{v) Where it is decided to finance a
borrower on a consortium basis, the
arrangement should normally take care
of the entire financial requirements
and other incidental business of the
borrower, subject to operational re-
quirements of the business concerned.

(vi) Where different banks are
financing different units of the same
company, one of which has become
sick, the Bank/s financing the healthy
unit/s should take into account the
interest of other bank/s financing the
company.

(c) Reserve Bank has also reported
that on 25th November, 1974, it has
issued another circular to the banks
with a view to ascertaining from them
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the details of action taken by them
as regards—

(i) periodical exchange of essential
information between the financ-
ing banks,

(i) review of borrower's perform-
ance through periodical inter-
institutional meetings, and

(i) jont review of credit require-
ments of the borrower when the
limits become due for renewal
of when a substantial increase
in the Lmits 18 sought, or the
borrower's performance shows
signs of deterioration

The Reserve Bank 18 awaiting the
replies from the banks to its afore-
smd circular.

Black-listed Exportiers

4389 DR H. P SHARMA. Wil the
Miunister of COMMERCE be pleased to
stale the names of the exporters 1n the
country who have been black-listed for
malpractices during the last two
years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
The name< of the exporters in the
country who have been black-listed
for mal-practices during the last two
years are being collected and statement
submitting this mnformation will be
laid on the Table of the House.

Steps to strengthen security measures
at International Airports

4400. SHRI B V NAIK Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state

{(a) whether any steps have been
taken to get back the stowaways who

by Air India on the 3rd
1973 on flight from Bombay to

1
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(b) whether the new Government of
Portugal has been sounded in the
matter,

(c) the sicps taken by Government
to strengthen security measures at in-

ternational awrports in the country 1o
general and Bombay in particular;

(d) whether any fresh cases of
stowaways have been reported since
4th March, 1974, and

(e) if so, the facts thereof and ac-
tion taken thereon?

'HE MINISTER OF TOURISM
AND (IVIL AVIATION (SHRI RAJ
BAHADUR) (d4) and (b) Yes, Sir
Government have asked the Embassy
of Mexico in Lishon, which 18 looking
after our interests there to enguire
from the new Portuguese Government
about the extradibon of the three
stowaways

(c) The security measures at inter-
national airpoits have been tightened
A'l the passengers are frisked and their
hand baggage checked All other
~ecunity instructions are also beng
implemented.

(d) No, Sir

(e) Does not arise.

Foreign Exchange loss due to gelay in
import of Aluminjum

4401 SHRI DHAMANKAR Will the

Minister of COMMERCE be pleased to
state

(a) whether the attention of Goy-
ernment has been drawyn to the news
which appeared in the Presg on the
18th October, 1974 that Alummum
Import Delay causes exchange loss;

(b) if so0, the reaction of Govern-
ment thereto; and

(c) the action taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.
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(b) The prices of E.C. grade alumin-
jum in the international market have
shown a declining trend in recent
months and the recent prices are much
lower than those prevailing in April—
June, 1974. Therefore, the position as
stated in the news item in question
is not correct.

(e¢) Does not arise.

Arrearg of Income-tax in Punjad

4402 SHRI RAGHUNANDAN LAL
BHATIA: Wili the Minister of FIN-
ANCE be pleased to state:

(a) the amount of Income-tax
arrears in Punjab up-to-date; and

(b) the amount of Income-tax rea-
lised in that State during the last three
years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE).
(a) The gross and net arrears of
Income-tax, including Corporation-tax.
outstanding as on 30-3-197¢ in Punjab
are as follows:—

(Amount in crotes of Rs.)

Groas Arrears Net Arrears

18-02 15-66

(b) The total amount of Incometax,
includiny Corporation Tax, realised in
Punjab State during the last three
years is as underi—

Financlul Year Amount
{In crores of Rs.)

1971-73 . . 2297

a3 . 24'62

197374 . ‘ 30-61
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Distribution of controlled cioth on the
basls of ration-cards in rural areas

4403. SHRI C. K. JAFFER SHARIEF:
Will the Minister of COMMERCE be
pleased to state the arrangements Gov-
ernment have made regarding the
distribution of cloth on ration cards
to rural population and the Jlower-
income brackets in small towns?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
The following guidelines have been
issued to all the State Govermments
with regard to the distribution ef con-
trolled cloth:

(1) steps may be taken to reach the
controlled cloth to semi-urbam
centres with a populatien of
15,000 to 20,000.

(11) The ration cards/house-hold
cards, etc. may be made the basis
for sale of controlled cloth.

(1) Cloth may be =0ld to people
with a monthly income ef less
than Rs. 400.

Raising of loan by Government of
Madhya Pradesh

4404. DR. LAXMINARAIN
PANDEYA:
SHRI NATHU RAM AHIR-
WAR:

Will the Minmister of FINANCE be
pleased to state:

(a) whether the Madhya Pradesh
Government approached the Central
Government for permission to raise a
loan of Rs. 10 crores for meeting its
financial liabilities dquring the current
year;

(b) if go, the Central Government'’s
decision thereon; and

(e) it the proposal has not been
agreed t0, the reasonp therefor?
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THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) Yes,

-

(b) and (c). The resources available
for sustaining public borrowing pro-
gramme do not permit of any addi-
tional market borrowings by State
Governments or their agencies in the
current financial year. The request of
the State Government in this regard
has, therefore, not been agreed to.

Accommodation of office of LI1.C.
Bombay

4405, SHRI ISHWAR CHAUDHRY:
SHRI R R SHARMA:

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 4100 on the
30th August, 1974 regarding deal bet-
ween the L.IC. establishment and
‘Blitz’ Bombay weekly and state:

(a) the market rate of the accommo-
dation of the office of L.IC. at Naroji
Road, Bombay at the time when it was
given to 'Blitz’ weekly;

(b) the names of the newspapers in
which advertisements were given or
tenders were invited for giving this
Government accommodation on rent to
private parties;

(c) whether there has been a severe
criticism of Life Insurance Corporation
in an issue of 'Blitz’ after ist June,
z‘;& ang if so, the date of the issue;

(d) the particularg of the accommo-
dations/houses which have been sold
or given on rent by the Life Insurance
Corporation without inviting tenders
or glving advertisementy indicating
the names of the parties to whom such
sccommodations/houses have been
sold or given on rent?

between Rs. 16 and Rs. 20 per square
metre,

(b) Normally L.I.C. do not advertise
in the newspapers for letting out
casual vacancies of premises.

{c) Subsequent to 1st, June 19873
the working of L.1.C. wag criticised by
the Blitz in its issue of 13th April,
1974 and 11th May, 1974,

¢d) No remdential or office building
has been sold by L.I.C. without invit-
ing tenders or giving advertisement
For renting out of Office or residential
accommodation, advertisement is piven
in the news papers only in the cese
of mewly constructed buildings or
whenever large area of accommoda-
tion is available.

Alkaloid Projects in M.F.

4408. SHRI NATHU RAM AHIR-
WAR:

DR. LAXMINARAIN
PANDEYA:

Will the Minuster of FINANCE be
pleased to state:

(a) whether the Madhya Pradesh
Governmens has sent a prohepc:salﬁt:;
seiting up an alkaloid proj
poppy husk as base with Yugoslav
collaboration;

(b) whether the Central Govern-
ment has set up a Committee to pro-
cess the scheme; and

(c) if s0, whether a representative
of ML.P. Go;mrm'nent hag been associat-
ed with this processing?

THE MINISTER OF STATE IN THE
(SHRI
)
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Alksloyd Project referred the sume to
the Ceniral Government

(b) Besides the Yugoslavian pro-
posal, the Government of India have
also received proposals from firms
in some other countries for the setting
up of a plant for extraction of alka-
loids from lanced poppy husk. To
exarmne these proposals from all
angles. wmz technological evaluation
financial viability, foreign exchange
earnings ete., an inter-Ministeriai
Group has been set up.

(c) Poppy cultivation is undertuken
in Madhya Pradesh, Rajasthan and
Uttar Prade<h and poppy husk 1< avail-
able in all the three Stafes No re-
preseniative of any State Government
has been associated at this stage with
the work of the Group whivh. as stated
is of technical evaluation etc Moreover,
the production distribution und ex-
port of opium and its derivativ-s is
the responsibility of the Cen!i'1l Gov-
ernmeni and 1~ regulated thr.irh in-
ternational tre.fies and Convention to
which Governm 'nt of India 15 1 party

Expansion of tea indusiry

4407 SIIRI § N SINGH DFO will
the M.mster of COMMERCE !« pleas-
ed to state

(a) whether his Ministry has not
prepared a programme for expansion
of tea industry while 50 per cent of the
tea bushes today are above gixty years
old and have reacher a stage of dimi-
nishing return. and

(b) if not, the broad features of the
programme made up-to-date and the

action tsken glong with the results
achieved”

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
YISHWANATH PRATAP SINGH)
(a) and (h) Abouf 34 per cent of the
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total tea area in India as on 3Slst
March 197! carry bushes whicn are
over 50 years of age. Normally, bushes
more than 60 to 80 years old require
replantation but some of thess sec-
tions can be also improved by adopt-
ing proper cultural practices such as

rejuvenation, pruning, manuring, in-
filling ete.

In order to achieve the plan targets
for production and exporis of quality
tea, tea gardens are being financially
assisted under the Tea Board's three
Major Schemes viz: Tea FPlantation
Finance Scheme, Tea Machinery and
Irrigation Equipment Hire FPurchase
Scheme and Replantation Sulsidy
Scheme. Tea Gardens assisted under
these schemes are ahle to carry out
replanting, replacement planting amd/
or extension planting. The Machiner-
1es and equipments under Tea Machi-
nery and Irrigation Equipment Hire
Purchase Scheme will enable the tea
pardens to modernise their factories

and to create facilities for irrigation
and transport

The financial assistance given to the
tea gardens since the inception (upto

91-3-1974) of these three schemes is
as under —

Rs. lakhs

1 Tea P! nmtion Tinarce

Scheme (dince 1061/62) 510 95

2. Tes M.chinery & Irnga-
tion Equipmett Hire
Puri ha'e Scheme (since

1960/61) 963 0%

3. Replsntacion Subsidy

Scheme (317 ce 1968/69) 107.3%

The production of tea in India has
increased to 471952 mkgs. In INVS
agsinst the production of 436.468 m.kigh.
in 1971 and 521.077 m.kgs. in 1980,
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. der and Keshod to Gir Ferest in

' ¢468. SHRI P, G. MAVALANKAR:
- Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government propose to
introduce an air service between
Ahmedabad, Porbunder and Keshod
with a view to facilitating larger tour-
st traffic to Gir Worest Lions and
Gamey Sanctuary in Gujarat;

(b) if so, when; and
(¢) i not, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI RAJ BAHA-
DUR): (a) to (c). Indian Airlines have
no plans at present to operate a ser-
vice between Ahmedabad, Porbandar
and Keshod. The matter is  under
constant review by the Corporation
and as and when traffic and other con-
siderations justify, operations on this

route may be started by Indian Air-
lines.

However, Safari Airways, a private
operator, has been issued a non-
scheduled permit to operate air cer-
vices on a day-to-day basis through
Ahmedabad, Keshod and Porbandar.

Strike by Jute workers

4409. SHRI ISHAQUE SAMBHALIL:
wWill the Minister of COMMERCE be
pleased to state:

(a) whether Jute Workers propose
to go On &0 indefinite strike in Janu-
ary; 1975;

(b) if »0, the facts thereof; and

(c) Government's reaction thereto?

THE DEPUTY MINISTER IN THE
OF COMMERCE (SHRI
tw‘)uhﬁ_'ﬁmimhnm
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sn indefinite sirike from 6-1-1975 if
their demands for publication and 1m-
plementation of the report of Bhatla-
charya Commitiee’s report on Compu-
tation of consumer price Index number,
wage protection consequential] to
power rationing, implementation of
Labour Minister's award on relief to
Badli Workers, payment of 20 per
cent Bonus, full implementation of
Agreements, assurances and settle-
ments, opening of fair price shops,
monopoly purchase of raw jute at
Rs. 100 per maund from growers and
nationalisation of foreign trade in jute
goods and Jute Industry, are not inet.

{c) Government have already taken
measures to expand the role of the
public sector in the raw jute trade.
The price at which purchases are made
is dependent on market forces but
Government have taken measures te
ensure a minimum price to the grower.
Government does not propose to na-
tionalise the jute industry and trade.
The Government of West Bengal and
the Labour Ministry are seized of the
problem relating to demands in the
nature of a trade union dispute.

Purchase of raw jute from growers

4410. SHRI MOHAMMED ISMAIL:
will the Minister of COMMERCE be
pleased to state:

(a) whether no arrangementg have
so far been made by Government 10
buy raw jute direct from the jute

growers at the price of Rs. 100 per
maund; and

(b) if s0, the reasons therefor?
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minimum which is Rs. 125 per quintal
for the Assam Bottom variety In the

upcountry markets.
Export of Hind Cycles {0 various
couniries

4411. SHRI NAWAL KISHORE
SHARMA: Will the Minister of COM-

MERCE be pleased to state:

(a) whether Hind Cycles have ob~
tained order for export of Hind Cycles

to varioug foreign countries;

(b) it so, the particulars of the
orders obtained and the number of
cycles to be exported and the names
of the countries to which these cycles

will be exported;
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(c) the estimated foreign exchange
to bg earned as a resuli thereof; and

(d) the steps being taken to obtain
more’ and more orders for export "of
cycles from other countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH).

(a) to (¢). M/s. Hind Cycles Lid.,
Bombay are reported to have secured
following orders for export of Licy-
cles:

Name of the country from  Number of Value of order Remarks
whom orders received cycles to be
exported

Lagos . . . 1000 Rs.2:76 lakhs 750 cycles valued at 2+ 07
lakhs exported.

Iran R . . R 9000 Rs.19:°46 ,, §000 cycles valued at Rs. 10 89
lakhs exported.

Dubai . . . 280 Rs.0°74 180 cycles worth Rs. o 48 lakhs
exported.

Port Harcoutt , . . , 2000 RS.S'SI 2

U.SA. . " . . 45000 Rs. 8600 ,, 3600 bicycles exported.

Indonesia . - . 60000 Rs. 85 00 ,, 11280 bicycles exported.

(d) The firm has appointed agents
for Middle East Countries, S.E. Asis
and Nigeria for selling their bicycles,
‘o’ aqr ' sl & wfwwicat of Prgfer
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Return on capital employed in Public
Sector Undertakings

4413 SHRI SHANKER RAO
SAVANT:

SHRI N. K. SANGHI:

SHRI MOHINDER SINGH
GILL:

Will the Minister of FINANCE be
pleased to state:

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):

(a) WNo, SBir. The entarprises s&re
however urged to improve their profi-
tability 8o as to vield a reasonable
return.

(b) The information is as follows:—

71=72  72-73

No. of public sector en-
ferprises earning at
leat 10 95 return on
capital employed . 28 3r

No. of public sector en-
terprises  carning  less
than 10% rlzw on
capital emplo or
incurring losses 73 72

(complete audited accounts for 73-74 not
avalable)

{c) Generally, the reasons have
been the long gestation period of
some of these projects. low capaaly
utibsation, high cost of meteriales and
components and uneconomic prices of
finished products.

Ralds by Income-tax Authorities in
Meergt and Kanpur

4414. SHRIMATI SAVITR] SHYAM:
Win the Minister of FINANCE be
pleased to state:

(a) whether ornaments and pro-
notes worth lakhs of rupees and incri-
minating documents were seized by
the Income Tax Authorities from
Meerut and Kanpur in November,
1974;

(b) if s0, an sccount thereof; and

() mmmwmm
sons involved?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIL
FRANAB KUMAR MUKHERJEE):
{a) to (¢) The requlcite information
is being collected and will Le laid on
the Table of the House as soon as the
same i§ collected.

Amount due from Jute Miils to J.CL

4415, SHRI PRIYA RANJAN DAS
MUNSI: Will the Mimster of COM-
MERCE be pleased tp state:

(a) whether some important 'ma-
nagements of Jute mills have not yet
paid fully their dues to the Jute Cor-
poration of India;

(b) how much smount is still due
against Macleod Company of Calcutta
and National Jute Mill; and

(¢) how much arrears are yet to
be paid to the J.CI. by the manage-
ments of the jute 'mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) The amounts outstanding from
Macleod group of Jute Mlls and from
National Co. Ltd., as on 30-11-1974
was Rs 28.64 Jakhs and Hs. 33.51
lakhs respectively.

(¢) Total amount outstanding as
overdues from Mills as on 30-11-74
was Re. 658.74 lakhs,

Payment of Additional Emoluments te
Ceniral Government Employeey

4416. SHRI BIREN ENGTI: Wil
the Minister of FINANCE be vieased
to state:

(a) whether additioma]l emolumaents
were paid to Central Government em-
ployees after the promulgation of the
Additional Emoluments (Compulsery
Deposit) Ordinance and Act;

(b) the quantum of impounded ad-
ditionsl emoluments under the Ordl-
nanse and Ach;
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(c) whether there has been a further
rise in the cost of living index since
then and if so, by how many polnis
and

(d) how does Government propose
to deal with the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Aftet the promulgation of the
Ordinance on 6th July, 1974, one in-
stalment of additional dearness al-
lowance was sanctioned on 6th Aug-
ust, 1974 to Central Government em-
ployees with eflect from 1ist April,
1974.

(b) Under the provisions of the
Ordinance and Act, one half of the
additional dearnesg nllowance sanc-
tioned after gth July, 1974 is required
to be deposited in the Additional
Dearness Allowance Deposit Account.

(c¢) The price index (All India
Average Consumer Price Index Num-
ber for Industrial Workers (General)-
base 1960—100) increased from 273
on 1-4-1974 to 335 on 1-11-1A74, which
ig the latest available figure. The
corresponding 12-monthly averages are
249.91 and 292 00 respectively.

(d) Government have taken  sev-
eral measures {o control the inflation-
ary situation. The question of grant
of additional] dearness allowance to
Central Government cmployees con-
sequent on the price increase thaf
has occurred in under the consider-
ation of Government,

Grant of Loay by LIC to Governmend
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it desizable fo divert some funds from
the LIC for ‘this purpose;

(b) the total amount of money that
-~ was advanced by LIC during 1973 and
1974 o far for this purpose; and

(c) the target set for 18757

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
No proposal is under consideration to
divert LIC's funds for being utilised
for grant of loans to (Government em
ployees for comsiruction of houses.
However, every year LIC provides
funds to the Ministry of Works &
Housing for allocation to the various
State Governments for implementation
of the vyarious social Housing Schemes
which inter aliv include (i) Middle In-
come 'Group Housing Scheme, (ii)
Rental Housing Scheme and (iii) Low
Income Group Housing Scheme. These
schemes benefit among others the
Government employees also. In addi-
tion 1LIC gives loans under Co-op-
erative Housing Schemes and OYH
Scheme which can be availed of by
Government employ=es also.

L)

(b) During each of the years 19072-
73 and 1973-74 the Corporation “Pro-
vided Rs. 15 crores through the Min~
istry of Works & Housing.

‘(c) The information is not ye! av-
ailable,

Scheduled Caste Employees in
LT.D.C. Hotels

#418. SHRI HARI1 SINGH: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the number of scheduled caste
employees working in hotels managed
. by In@ia Tourism Development Cor-

parstion, category-wise;

the whole ‘quota fixed for scheduled
caste employees; and

(e) if not, the steps Government
propoge to take to fill yp their quota?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Nine hundred Sche-
dule Caste employees are working in
India Tourism Development Cor-
poration hotels,

(b) and (c). There are deficiencies
in Class I and Class I category posts.
Special steps are being taken by In-
dia Tourism Development Corporotion
for improving representation of Sche-
duled Castes in these categories.

Deveiopment of Tourist Complex im
District Cuttack (Orissa)

4419, SHRI ANADI CHARAN
DAS: Will the Minister of TOURISM

AND CIVIL AVIATION be pleased to
state:

=) the stepg taken by Government
to develop the tourist complex of
Ratnagiri, Udayagiri and Lalitagiri in
Cuttack district of Orissa; and

(b) whether any step is being takem
fo establish a tourist lodge at Bali-
chandrapur, the foundation stone of
which was laid by the then Union
Minister for Tourism in 19617

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIV-
IL, AVIATION (SHRI SURENDRA
PAL SINGH): (a) and (b). In the
Fifth Plan it is proposed to concen
trate on developing facilities at Bhu
baneswar, Konarka and Puri in Oris-
sa. For the present, therefore, there
is no proposal to provide tourist facl~
lities at Ratangiri, Udayagiri and Lali-
tagiri or to construct a tourist lodge
at Balichandrapur. Consideration of
providing facilities at these places
will be taken up only after assessing
the progress of the schemes taken up
at Bhubaneswar, Konarka and Purl
ang depending upon the avalability of

- tunds
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Transportation of Irem Ore by
MMTC.

4420. SHRI ARJUN SETHI: Wil
the Minister of COMMERCE be plea-
sed to state:

(a) whether Minerals and Metals
Trading Corporation has recently been
engaged ip transporting iron ore from
Dhanmandal Railway Station to Para-
dip Port instead of Atharbanki, the
rail terminus point to the Port;

(b) if so, the reasons therefor; and

(¢) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINCH):
(a) and (b). Iron ore exports are
being handled both at Atharbanki and
Dhamanda)] in a complementary man-
ner with a view to maximise exporis
of iron ore from Paradip port, as Ath-
arbanki giding is pot yet fully devel-
oped to handle the entire iron ore
traffic.

(¢) The arrangement hag the ap-
proval of the Government.

Alleged under-invoicing by Messers
Ram Babadur Thakur
4421, SHRI AJIT KUMAR SAHA:
SHR1 JYOTIRMOY BOSU:

Wil the Ministry of COMMERCE
be pleased to state:

(a) whether it has been alleged that
a firm nam_ed Messrs Ram Bahadur
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(e¢) Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHBRI
VISHWANATH PRATAP SINGH):
(a) No instance of under involcing
by this firm has come to Government's
notice. However, this appears to be
unlikely because: :

(i) sale prices with foreizn buy-
erp are negotiated and finali-
sed by MMTC.

(li) letters of credit esiablished
by foreign buyers are re-
ceived directly in the name
of MMTC and shipping do-
cuments are negotiated ¥
MMTC; and

(iii) foreign invoicing is done bLY
MMTC.

{b) and (c). Do not arise,

Counstruction of new Airport at
Ahmedabad

4422, SHRI K. S. CHAVDA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state

(a) when the construction of new
airport at Ahmedabad will be comple-
ted; and

(b) what is the estimated expendi-
ture for the construction of this new

airport?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR: (a) and (b). There is
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Ralds by Income Tax Authorities in
Kanpur

4423, SHRI 8. M. BANERJER
Will the Minister of FINANCE be
pleased to state:

(a) the number of raids conducted
by the Income Tax Department on
varioug firmg in Kanpur during Sep-
tember, October, 1974:

{b) the amount,of money and value
of gold recovered during such rads
ang the names of those involved and

(c) action taken by Government
against them?”

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
FRANAB KUMAR MUKHERJEE)
{a) 61 searches were conducted by the
Income-tax authorities on authorisa-
tiong 1ss5ued by the Commissioner, ot
Income-tax, Kanpur during the two
months September, and October, 1974

(b) The names of the persons 1n
whose cases the above searches were
made and the value ol asset. seized
in each case 1s given 1n the state-
ment laid on the Table of the House
[Placed in Library See No LT-8751/
4]

(¢) The seized materials are under
ruliny In cases where valuable as-
sets have been seized, action u/s 182
(5) of the Income-tax Act, 1961 for
passing an order in the summary man-
ner estimating the undisclosed ‘n-
come and retainung the geized assets
to cover the tax liahlities has been
Initiated. Purther action as called
for under the law will be taken on
completion of investigations,

Sapply of Leather Goods t0 Wesiern
Europe

4“4, SHRI BHOLA MANJHI- will
the Minister of COMMERCE be pleas-
o to siate:

() whether Western Europe buys
leather goods from Indie; and

fsb) it so, the salient features theres
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH).
(a) Yes, Sur.

(b) Exports of leather gnd leather
goods including footwear to West
Eurcpe during the last three years
are as follows —

(Rupees Lakhs)
Leather Leather
Year goods footwear  Total
and and
leather  compo-

manufac- nents

1971-72 31 53 B4 76 116 29
1972-73 76 78 79 65 157 43
1973-74 17379 149 54 323 33

Due to nsing labour costs in West
European countries, the production
of leather goods has become unecono-
mic There 1s, therefore a great-
er scope for India to increase her
present level of exports of these items
to West Europe.

Represeatation of 8,C. and ST. in the
Offices under Ministry of Tourism and
Civil Aviation

4425. SHRI S. M. SIDDAYYA Will

the Minister of TOURISM AND CIVIL
AVIATION be pleased to state-

(a) whethe;y hig Ministry receives
periodical statistical returns from
us attached and subordinate offices,
and also from the statutory, autono-
‘nous and public sector undertakings
concerned under the Ministry, for
keeping a watch on the proper repre-
sentation of Scheduled Caste and
Scheduled Tribe persons in the ser-
vices of these offices.

(b) whether such returns, ip recelv-
ed, are carefully scrutinised to find oud
deficiencies in the recruitment of these
communities in those offices; and
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{¢) it 0, what follow-up action is
taken to ensure that the deficiencles
found are properly remedieds

THE MINISTBR OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Yes, Sir,

(b) and (c). Deficiencies noticed on
scrutiny are followed up for remedi-
al action,

Import of Newsprint from Japan

4426 SHRI M KATHAMUTHU
SHRI SUKHDEO PRASAD
VERMA

Wil the Minister of COMMERCE
be pleased to state,

(a) whether Government have de-
cided to import newsprint from
Japan; and

(b) if s0, the salient featureg of the
agreement recently arrived at in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) Yes, Sir,

(b) It iz proposed at present to
import 20,000 M/Ts of newsprint with
option to increase it to 30,000 M/Ts.
during the period January 1975 to
June 1975

Effect on Exporis due to recenmt fall
in Prices of Exporiable Commodities

4427. SHRI 8. R. DAMANI- Will
the Minister of COMMERCE be pleas-
ed o state;

(a) the effect on our exports on
account of recent fall in prices of
many exportable commodities; and

(b) the steps taken by Government
ts strengthen the export oriented in-
dustries to maintain their production?

DECEMBER 18, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRL
VISHWANATH PRATAP SINGH)
(a) The latest statistics relating to
exports (including re-exports) indicate
that during the first six monihs of
the current financial year exporis were
larger by 41 per cent as compared to
the same period of the preceding year.
In spite of the decline in the unit value
of oils. oilcakes and marne products
in the first half of 1974-75, the ex-
port target of Rs. 2,600 crores get for
1974-75 1s hkely to be exceeded

{(b) The main steps tuken hy Gov-
ernment are as follows:—

(1) Export oriented units are
given priority in respect
of import of captal goods
Applications from such units
are dealt with on priority
basis and foreign exchange
is allocated to them in pre-
ference to other units.

(1) Application for ;ndustrial lic-
ences from umits which offer
80 per cent or more of pro-
duction for exports are dealt
with expeditiously and a
watch ig kept on their dis-
posal.

(1) Request from large indus-
trial houses, foreign major-
ity companies for diversifi-
cation into other lines of
production are also considered
provide they accept an ex-
port obligation of 60 per cant.
in case industries which are
reserved for development n
the small scale sector, the ax-
port obligation ia 75 per cent.

(iv) Apart from re-orienting the
current Import policy for ex-
port production, selecied In-

digenous raw materials are’

supplied at international pri-
ceg and priority is aceoedled
and  procadural  improve-
ment; have been made for
impori of spares and compod-
ents remiired for capital

s
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Alleged Invoice Manipulation by Goa
Ore Exporters

4428, SHRI C. JANARDHANAN:
Will the Minister of COMMERCE be
pleased to state.

(a) whether the Goa Ore Exporters
have been indulging in large-scale
invoice manipulation and gelling ore
at a lower price;

(b) if so, the salient featureg there.

(¢) whether Sovernment have a
proposal under considcration to cana-
lize this trade through MMTC; and

(d) if not, the other measures pro-
posed to be taken to end these mal-
practices?

THE DEPUTY IN THE MINISTRY
OF COMMERCE (SHRI VISHWA-
NATH PRATAP SINGH): (a) and
(b). No case of invoice manipulation
has come to the notice of Govern-
ment. Goan exporte=s, have, how-
ever, been asked (o re-negotiate the
subsisting contracts for the sale of
their iron ore and to secure higher
prices.

{c) Yes, Sir,
(d) Des not arise.
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Loans Sanclioned by Nationalised
Banks ang Stats Bank of Indiy to tep
twenty parties/persons

4430. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of FIN-
ANCE be pleased to state:

(a) the names of the top 20 par-
ties/persons who got the maximum
loans from the nationalised banks
and the State Bank of India during
the first 6 months of the calendar
year 1074;

(b) the amount of the loans sanc-
tioned in each case;

(c) the dates on which the appli-
cations for these loans were submit-
ted to these banks and the dates on
which they were sanctioned;

(d) the total amount of loans ad-
wvanced by these banks during this
period; and

(e) the total number of loan appli-
cations which were either rejected or
kept pending during this perivd?
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THE MINISTER OF FINANCE
(SHRI C. SUBRAM t (a) B
(c). Banks grant assistance normally
for working capital purposes which
are generally expressed as limits in
the shape of overdrafis, cash crecits,
bills, guarantees ctc. within which a
borrower is supposed to operale.
These limitg are reviewed from time
to time and enhanced, reduced, can-
.celled etc. depending upon the needs
of the borrowers. It is, therefore,
not possible to indicate the amount
of money granted to any category of
borrowers during s particular period.
Moreover, in accordance with the
practices and usages customary
amongst bankers and in accordance
with the provisiong of the Banking
Compames (Acquisition & Transfer
of Undertakings) Act, 1970, it ia not
possible for banks to divulge informa-
tion relating to or to the affairs of
smy of ifs constituents,

{d) The aggregate outsianding ad-
vances of the public sector banks &8
at the end of June, 1974 was Rs. 6624
crores

{e) As the different intending bor-
rowers approach the numerous brao-
ches of the banks spread through-
out India, which sre nearest to their
places of business, for sanction limits
of various kinds, the banks do not
maintain the statistical Information
in the manner desired,

Bufidipgs of Nationalised Banks in
Himacha! Pradesh

4431, PROF. NARAIN CHAND

P win Minister of

mmuhmh

(a]tbamnafth-m

13, 1974

Written Answers 128

(b) the number of such banks as
do not have building of their own?

THE DEPUTY MINISTER IN THE
M QF FINANCE , towiI-
MATI ao@m# (™)
and (b). Five nationalised banks, yiz.,
Central Bank of India, Bank of Indla,
Punjab National Bank, United Com-
mercial Bank, and Union Bank eof
India, which presently have offices ia
Himachal Pradesh, have reported thab
they do not have their own buildinge
in that State.

Branches of Indian Banks in Foreign
Couniriey

4432, PROF, NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) the names of the Indian Banks
which have their Offices/Branches in
foreign countries alongwith the names
of these countries; and

(b) the amount remitted by these
banks to the parent banks in India
during the past three years, bank-
wise?

THE DEPUTY MINISTER IN THB®
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGH: (a)
The information is set out in the
Statement enclosed.

(%) Infermastion to the exiens
possible iy being collested and will
be laid on the Table of the House.
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Stutement

30-9-1974

Distribution of branches of Indian commercial banks in countries outside India #s on

gl
No.

-

Name of the banks

Name of the countr

No. of
branches

State Bank of India

Centrpl Bank of India

Bank of India

Bank o. Baroda

Uuated C)ymm :rcial Bank

Indian Bank

Indian Overseas Bank

8 Bharat Overseas Bank Ltd

(1) Sr1 Lanka

(n UK.

(1) U.S.A.

(1v) Maladive Islands

U.K.

(1) Japan

() U.K.

(i) Kenyga
(v) Hong Kong}
(v) Smrgapore
(v1) France

(1) Fip Islard
() Guy.n»
(in) Kenya

() Mauntius
(v) U.K.

(v1) Duba:
(vi1) Abu Dhata

(1) Hong Kong
(u) Singepore
() UK.

(i) Sri Lanka
(n) Singapore

(i) Hong Kong
(n) Singapore
(1) Sri Larks

Thailsnd

L] oW -

- o e YOV W
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- =W

NB : In addition, the following representative cffices of Ircfan ccmmercial benks
are functioning in countries, outside

1 State Bank of India .

2 Bapk of India

Indix —
(1) Lebanon
(i) West Germany

Indonesia

These offices do mot, however, teansact any banking business
2907 L3

- -
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Incroaspe in Bank Deposits ag a Resul
of Enhancement in Enhanceg Ratey
5 Interest

4433. SHRI 8. R. DAMANI: Wil
the Minister of FINANCE be pleased
to state:

(a) whether there has been any in-
crease in the bank deposits since the
enhancement in rates of interest on de-
posits was announced; and

(b) if so, the extent thereof? ~

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b), The aggregate deposits (ex-
cluding inter-bank deposits) of Sche-
duled commercial banks increased
from Rs. 10870 crores as on July 19,
1974 (revised interest rates on depo-
sits having become effective from
July 23, 1974) to Rs, 11313 crores as
on November 29, 1974. It has, how-
ever, to be recognised that changes
in the interest rates on deposits con-
constitute only one of the several
factors, like saving potential of the
community, the rate of return on
other comparable assets, alternative
avenues of utilisation of the savings,
rate of currency expansion, credit
policy ete. which influence the growth
of deposita.

Credit Requirements of Cloth Exper-
ters from Banks

4434. SARDAR SWARAN SINGH
SOKHI: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the credit squeeze had
been the biggest stumbling block to
higher cloth exports;

(b) whether the cloth exporters are
finding it difficult to obtain their cre-
dit requirements from their banks,
even against confirmed letter of
credit;

(c) whether there had been fre-
quent hikes in the interest rates om
export credit; and

Written Aunswers I3

(d) it so, whether the export of
cloth would reach its target for the
year 1974-75 and earn expected
foreign exchange and if not, what
steps Government propose to take to
step up the cloth exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). The credit policy for the
current busy season announced by
the Reserve Bank on October 29,
1974, emphasises that there should be
no slackening of export effort and
that the special requirements of ex-
port credit should continue to be
accorded high priority. This aspect
has been reiterated by the Reserve
Bank in the credit plan discussions
which it had with each of the major
commercial banks Export perform-
ance in respect of any given item.
say cotton textiles, depends upon a
variety of factors, the two most im-
portant ones being the quantum of
demand abroad and the competitiveness
of the terms offered by the \Indian ex-
porters vis-a-vis the terms offered
by the other competitors. Credit as
such has only a marginal role in the
entire complex factors affecting ex-
port performance,

(c) The ceiling rate of interest to
be charged by banks on export cre-
ydit has been enhanced from 8
cent to @ per cent in April 1974, 10.5
per cent in July, 1974 and 115 per
cent in September, 1974. The rates
were enhanced so as to bring about
a proper alignment of the interest
rate structure, consistent with over-
all policy, and taking into account the
interest tax payabls.

(d) The target for coiton textile
for 1974-75 has been fixed at Ra. 238
crores. Exports during the first seven
months of the financial : year have
been about Rs. 182 crores, Antictpa.
ﬁmntﬁk!ﬂlﬂmtﬂl&m
would by and large be ithfideld.
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Masg tourism

4435. SARDAR SWARAN SINGH
SOKHI: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) whether mass tourism {s posing
health hazards and has ill effects, like
pollution and other undesirable
changes in the environment, in the
country;

(b) whether more than two~thirds
of foreign exchange derived from
tourism 1s consumed in paying for
hotels, roads and other necessities,
plus import of luxury item for the
comfort of the visitors;

(¢) 1if so, the foreign exchange
earned annually from tourism and
spent during the last two years; and

(d) the steps Government propose
to take to check the ill effects of mass
tourism?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH: (a) and (d).
Tourist traffic to India is yet in the
process of being built. So far we
have not experienced “jll-effects” of
Tourism such ag those mentioned in
the question. As a precautionary
measure however, the Department of
Tourism has already initiated action

with a view to avoiding despolitation
@t places of scenic beauty and
archaeological interest.

(b) and (c). According to a recent
study of Indian' tourism by the Na-

items during 1972 and 1973 is esti-
mated at Rs. 246 crores and Rs. 344
croreg respectively out of the total
estimated foreign exchange earnings
of Rs. 48.3 crores and Rs. 675 crorves
respectively.

Indusiries affected by crodit squeese
imposed by RBIL

4436. SARDAR SWARAN SINGH
SOKHI: Will the Minister of FIN=
ANCE be pleased to state:

(a) whether 68.8 per cent of indus-
tries have been affected by the credit
squeeze imposed by the Reserve Bank
of India, 1n the northern region, re-
cently;

(b) whether the credit squeeze has
also hit expansion plans of the indus-
tries who had to stop their expan-
sions midway;

(¢) whether there had been mal-
practices in the use of credit and the
honest business concerns were suffer-
ing hardship;

(d) whether the credit limits are
decided keeping in view the guanti-
ties of materials used, or on the basis
of the monetary ceiling, irrespective
of the rising prices; and

(e) it so, what steps Government
propose to take to save the industries,
in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (aY
to (e). Government have seen the
analysis of a recent survey on credit
planning in Northern Region con-
ducted by Punjab, Haryana and Delhi
Chamber of Commerce and Industry,
which presumably the Hon'ble Mem-
ber has in view.

Within the broad parameters of the
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extend credit support for genuine re-
quirements of production and trade,
In the context of the overall cons-
traint of resources, the Reserve Bank
has advised the banks that the ge-
nuine credit needs should be met by
securing a quicker turnover of credit.
Credit is only one of the elements
determining the level of activity in
the industrial sector., Other factors
such as availability of raw materials,
power, transport, conditjon of the
market, etr. alsgp have a decisive im-
pact on levels of industrial produc-
tion in any region.

The Reserve Bank has already set
up a study group to frame guidelines
for follow-up of bank credit.

Branches of Nationalised Banks sanc-
tioned for the year 1974-75 in Goa

4437, SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of FIN-
ANCE be pleased to state the num-
ber of branches of the nationalised
banks sanctioned for the year 1874~
738 in Goa?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): Re-
serve Bank of India have reported
that public sector banks, including
the 14 nationalised banks, opened 2
offices in the Union Territory of Goa,
Daman and Diu during the perfod
January 1, 1874 to September 30,
4974, These banks also had on hand
8 licences pending with them for
opening new offices in this Union
Territory,

Amogng invested by LIC for develop-
ment of backward areas of Goa

4438. SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of FIN-
ANCE be plessed to state the total
amount invesied for the development
of backward areas of Goa by the LIC
during 1970.71, 1971.72, 1872-73 and
7374 upto November, 19747
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): Total
gross investments made by the LIC
in Goa, whole of which has been
notified as industrially backward,
during the Financial Years 197071,
1971-72, 1972-73 and 1973-T4 and
from 1st April, 1974 to 30th Novem-
ber, 1974 are as under:—

Amount of Investmen

Year (Rs. in Lakhs)
1970-71 . . . . Nil
1971-72 e 107- 45
1972-73 . . . . o 16
1973-74 . . . . Nil
I-4-74 to 30-11-74 . . Nil

Demand for yarn by Weavers of Goa

4439. SHRI PURUSHOTTAM KA-
KODKAR: Will the Minister of COM~
MERCE be pleased to state:

(a) whether weavers of Goa have
approached the Central Government
in the past for assistance in meeting
their demand for yarn; and

(b) whether any such request has
been made by Government of Goa
during November, 10747

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). No, Sir.

Branches of Nationalised Banks sano-
tioned for the year 1974-75 im
Rajasthan
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(b) the names of the places at
which these branches will be opened?

THE DEPUTY MINISTER IN THE

EGIBTRY OF FINANCE (SHRI-

TI SUSHILA ROHATGID: (a)
and (b). Reserve Bank of India have
reported that Public Sector Banks,
including the 14 nationalised banks,
opened 13 offices in Rajasthan during
the period January 1, 1874 to July 31,
1974, The names of the centres, at
which these offices were opened, are

# given in Statement attached.

As at the end of July, 1974, the
Public Sector Banks also had on
hand 62 licences/allotments pending
with them for opening new offices in
this State. The names of the centres
to which these licences/allotments
relate are set out in the Statement

_laid on the Table of the House. [Plac-

* ed in Library. See No. LT-8752/74].

Statement

List of centres in Rajasthan where public
sector banks have op:ned offizes during

January 1, 1974 to July 31, 1974
Nnmeofl)iwtgc‘th ) Name of centre
. . Ammer
i Aimar—Dargah Bazar
é}:}n PO glwgr
ittorgath , Bassi
g\l_lmhahen
« OTiganganagar
Jaipur . Jaipur-Hotel Clark Amer
B: r‘C' Scheme
Jhunjhunu . ripurwati
, Jodhpur ., . Jodhpur—Sastrinagar
J r—Tijamataji
andir
o Jhalawar | . Thalawar
Sirohi | . Manader

Lean given by LIC and Natllonalised
Banks to Rajasthan for development
Works

4441, SHRI SHRIKISHAN MODI:
Wil the Minister of FINANCE be
pleaseq to state:

(a) the amount of loan given by
LI1C. and nationalised banks to
Rajasthan for its development works
during 1972-T3 and 1973-74; and

.(b) how does it compare with
sicaflar astitance given to otber
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States during the years 1972-73 and
1973-747

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). Information is being collect-?
ed and will be laid on the Table of
the House as soon as available,

Demand for yarn by weavers of
Rajasthan

4442, SHR1 SHRIKISHAN MODI:
Will the Minister of COMMERCE be
pleased to state:

() whether weavers of Rajasthan
have approached the Central Govern-
ment for assistance in meeting their
demand for yarn;

(b) whether any such request has
been made by the Rajasthan Govern-
ment during November, 1974; and

(e) if so, action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Sir,

(b) No, Sir,
(e) Does not arise.

Restoration of Air Links with Pakistan

4443. SHRI C. JANARDHANAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether two Indo-Pakistan
Expert Committees have been consti-
tuted to go into the question of res-
toring overflights and air link bet-
ween these two countries; and

(b) if so, the salient features
thereof?

THE MINISTER OF TOURISM AND
CIVILL. AVIATION (SHRI RAJ
BAHADUR): (a) and (b). In pur-
suance of the Bimla Agreement
and of the Joint Communique issued
on 1l4th September, 1974, Indla and
Pakistan held talks on Civil Aviation
matters in Rawalpindi from 18th to
22ng November, 1974,
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Specifically, discussions were held
on terms for bilateral settlement of
the 1971 case before the ICAO, and
on principles for the resumption of
overflights and airlinks between the
two countries,

The discussions were useful in
bringing about better appreciation of
each other’s view-points and it was
agreed that the talks wil] be resum-
ed at another meeting to be held in
New Delhi at a mutually convenient
date.

A statement showing the text of
the Joint Communique issued en the
22nd November, 1974 is attached.

Statement

Pursuant to the decisions of the
Government of India and the Gov-
ernment of Pakistan as announced in
the Joint Communique issued on Sep-
tember 14, 1874, the delegation of the
two countries met in Rawalpindi
from November 18 to 22, 1974, o dis-
cuss the 1971 case regarding over-
flights and the question of resumption
of overflights and airlinks between
the two countries,

2 The delegation of India was led
by His Excellency Shri Narottam
Sahgal, Secretary, Ministry of Tour-
ism and Civil Aviation, Government
of India. It includeg officlals from
the Ministries of External Affairs,
and Tourism and Civil Aviation and
representatives of Air India and
Indian Airlines.

3, The delegation of Pakistan was
led by Major Geners] (Retd.) Fazal
Mugeem Khan, Secretary, Defence
and Aviation. It included officials of
the Ministry of Foreign Affairs, Civil
Aviation Division anq Department of
Civil Aviation' and representatives of
Pakistan International Airlines.

4, The leaders of the two delega-
tions recalled with satisfaction the
alregdy achieved towards
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Aviation matters would meet witly
the same success.

5. The two sides held detailed dis-
cussions with a view to
terms for the settlement of 1871 ICAO
case. Discussions were also held for
finding mutually acceptable principles
for the re-establishment of airlinks
between the two countries and for
the resumption of overflights.

8. The talks were held in a cordial
atmosphere and the two sides had a
frank exchange of views. The two
sides agreed that the discussions had
helped them achieve a better appre-
ciation of each other's viewpoints,
They decided to continue the talks at
another meeting to be held in New
Delhi on a mutually convenient date.

Rawalpindi, November 22, 1874,

fmport of Cotton from Pakistan

4444. SHRI C. JANARDHANAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have de-
cided to import cotton from Pakistan;
and

(b) 1f so, the broad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGII):
(a) and (b)., Depending on the gap
between supply snd demand and the
anticipated export volume of textiles.
some imports of medium staple cottons
required for export production may
be necessary. While Pakistan can sup-
ply medium staple cotton required by
ud, the question of importing from
Pakistan and/or other sources is stil®
under consideration.

Flight No. 188 of Indian Airlines om
1-11-74

4445. PROF. MADHU DANDA-
VATE: Will the Minister of TOUR-
ISM AND CIVIL, AVIATION be pleas-
ed o state:

(3) whether Indian Airlines” Jight
No, 188 which was acheduled to Jmve
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at 1230 P.M. left ot 11.30 A M. with-
out informing the passengers concern-
ed on the 1st November, 1074;

(b) whether passengers have re-
corded any complamnts agamnst this
lapse on the part of the Indian Aur-
lines, and

(c) what uction has been taken on
these complaints?

THE MINISTER OF TOURISM ANUL
CIVIL AVIATION (SHRI RAJ BA-
HADUR) (a) Actording to the pub-
lished Winter Schedul. eflective fiom
1-11-1974 flight IC-188 was due for
departure from Delli al 12-30 hours
and reach Bombay at 14-25 hours A
dewision was taken by Indian Airlines
to revise the departure time of this
fight as 11-30 hours on 30/318t Oct,
1974 as the departure time of another
flight operated by the same aircraft
had to be advanced by one hour Due
to lack nf time the revised departure
was announced as a display adver
tisement 1n &ll leading papers of Delhi
on the morning of 1st November 1974
The flight 1n question on the 1st No
vember was delayed by 10 minutes *o
accommodate five passengers who re
ported at the Airport counter at 1'1-30
hours After the aircruft taxied out
with 42 passengers on board 10 mote
passenger turned up but they coul!
not be accommodated on the same
flight They were howeier re-bookedl
for travel by flight IC-405 on the
same day

(b) and (c) Indian Airhnes have
expressed their sincere apologies to
the Hon'ble Member from whom 1
complaint was received for the incon-
venience caused to him

Visa for export of various items to
Us

4447 SHRI N E HORO Wil the
Mmister of COMMERCE be pleased
to state.

() whether exporterg of all items
of mill-made and handloom cotton tex-
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tiles, made-up articles and ready made
garments including other Indian items
have to obtain a visa for export to
U S, and

(b) if so, the particulars regarding
the items exempted from the quanti-
tative restrictions, hike handloom fab-
rics readymade garments and other
Indian items?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) 3¢ Sir

(h) The 1tems exempted from the
quantitative limits applicable to er-

pori of cotton tevtiles to the TJSA from
India are

(1) All 100 per cent handloom tex-
tile including made-ups and garment<
and

(2) India Items’ 1e, items that
are umguely and historically tradi-
tional Indian products cut sewn or
otherwise fabricated by hand in cot-
tage~ which are umis of the Cottare
Industry

School Bank Scheme

4448 SHRI A K KISKU Will the
Minister of FINANCE be pleased o
<tate

(a) whether School Bank Scheme
aimuing to inculcate thnft in children
has been largely unsuccessful, and

(b) 1f not, the gist of achievements,
State-wise, urban area-wise and rural
area-wise?

THE DEPUTY MINISTER IN THE
MINISIRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) (a)
No Sir

(b) The School Savings Bank @San-
chayika) Scheme has made good pre-
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gress as will be seen from the following:i—

0

Total
No. of
State Senchayi- Member- Collee-
kas ot ship jons
end of (Rs. "000)
March,}
1974
I 2 3 4
Andhra Pradesh : . i . . " . . 190 28,995 94
Assam . . . : . : i . . 48 5,227 20
Bihar . . . . . . . " : . 96 7,280 54
Delt? . e . . . . : . ) 118 20,015 1,88
Goa . . . ) . . : : . . 34 81160 43
Gujarat . . . . . . . . . 156 20,067 93
Himachal Pradesh . . . . . . : . 62 7022 11
J&K . . . . . . . . 34 4,272 8
Kerala . i . . . . .t 83 36,320 1,23
Temil Nadu ' i . . . . . . 326 54,750 2,81
Madbya Pradesh . ; : . ’ " . 660 86,152 4,75
Maharashtra . . . . . 5 2,333  2,05,031 12,52
Karnataka . . . . . . . . 154 10,909 1,03
Orissa . . . . . . " . . 8o 12,246 36
Punjsb . . . . . ) . . . 134 29,764 3,25
Rajasthap . . . & « + .« . 146 [ 19275 2,17
Uttsr Pradesh , ' . . . . . . . 409 1,26,199 4.73
West Bengal . ' . o . . . . . 90 11,852 24
Haryana e e v s e e e 487 108,525 " 9,87
ToraL . 5,640 9,62,081 47,49

Btatistics  regarding  collections  through BSanchaylkas according to
urban #nd rural areag are  not maintained.
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Branches of Natlonalised Banks
wanctioned for 1974-75 in Orissa

4449, SHRI P. GANGADESB:
SHRI K. PRADHANI:
SHRI ANADI CHARAN DAS:

Will the Minister of FINANCE be
pleased to state:

(a) the number of branches of the
ngtionalised bankg sanctioned for the
year 1974-75 in Orissa;

(b) the names of the places at which
these branches will be opened;

(c¢) the number of branches opened
there during the year 1973-74; and

(d) the criteria followed for opening
of such branches in the country as a
whole?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROQHATGI): (a)
to (c). Reserve Bank «f India have
reported that public sector banks, in-
cluding the 14 mnationalised banks
opened 31 offices during 1973 and 8
offices upto the end of July, 1874 in
Orissa State. The names of the places
where ibese offices were opened are
set out in Statement laid on the Table
of the House. [Placed in Library, See
No, LT-8753/74}.

Reserve Bank also reported that as
on 31-7-1974, Public Sector Banks had
82 licences/allotments pending with
them for opening rew offices in Oris-
sa. A list of the centres 1o
which the licences/allotments relate 15
set out in Statement 1I, laid on the
Table of the House [Placed in Library
See, No. LT-8753/74]

(d) Ag part of their overall branch
expangion policy the Reserve Bank
have advised the banks to devote
grester attention to the needs of the
under-banked areas, While actually

the centres for branch open-
ing, banks take into sccount several

factors like potential for moblilising
savings and for lending to productive
ventures availability of infrastruc-
ture facilities, their lead bank resvon-
sibility, existing bank branch net-
work etc,

Amount invested by L.IC. for deve-
lopment of backward areas of
Orissa

4450. SHRI P. GANGADEB:
SHR] ANADI CHARAN DAS:

Will the Mmister of FINANCE Le
pleased to state:

(a) the total amount invested for
the development of backward areas of
Orissa by the L.IC. during 1970-71,
1971-72 and 1973-T4 upto November,
1974;

(b) the amount out of it proposed
to be invested in these areas; and

(c) name of the project on which
investment hmg been made together
with the amount thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR:-
MATI SUSHILA ROHATGI): (a)
to (c¢). The bulk of investments of
Life Insurance Corporation within any
state are in the form of State Gov-
ernment securities and loans ‘o state
level institutions. It is for the State
Government and these institutions to
decide how much of the funds made
available to them by Life Insurance
Corporation should be spent in back-
ward areas.

Total gross investments made by
the LIC in Orissa State during the
financial years 1970-71, 1071-72, 197373,
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1973-7¢ and from 1-4-1874¢ to 30-11 1974 are furnished below:—
(Rupees in Lakis)
1970-71 71-72 72-73 73-74 1-4;974'
30-11-1974
I 2 3 4 5
State Govt, Securities 254'96  314'55  337°42 31376 - 80
Blactricity Byard Ba1ds 134-69 68:33 19° 00 24-04 69-83
Blectricity Board Loans . . 150° 00 175:00 25000 300° 00 .
Land Mortgage Bank D:bentures 47 73 23 94 23-93 104°74
State Financial Corpn. Bonds 19 95 29-92
Loan to
State Govt, for Housing Schem:s 11c° 00 11000 310°00 110 o .
Municipal Committees . . 15°99 .
Coa-op:rative Sugar Factories . 28-00 11-00 o
Companies . . . . . . . 75:00 . 40° 00
Share and Dzbentures of Companies . 431 510 1-21 28 os
691:69  740-91 105341 o11-41  822:63

N.B. Figures peruining to the pzriod from 1-4-1974 to 30-11-1974 are provisicnalffand

subject to Audit,

‘LIC's direct investments in back-
ward districta corsisting of loans to
Municipalities, sugar co-operative so-
cieties and Co-operative  industrial
estates, in addilion to term loans and
subscriptions {0 the debentures and
shareg of privaie sector Companies
located in such districts. Information
in respect of direct investments is be-
ing collected and will be laid in the
Table of the House as soon as avail-
able,

Demand for yarn by Orissa weavers

4451. SHRI P. GANGADEB:
SHRI ANADI CHARAN DAS:

Will the Minister of COMMERCE be
pleased to stale:

(a) whether weavers of Orissa have
approached the Central Government
for assistance in meeting their demand
for yasrn;

(b) whether any such request hms
been made by the Orissa Governmant
during November, 1874;
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(c) if so, whether yarn has been sup-
paﬂedd in accordance with their requests;
an

f
(d) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). No Sir.

(c¢) and (d). Do not arise.

Purchase of raw jute by JCI. from
CooPerative Department of West
Bengal

4452. SHRI JYOTIRMOY BOSU:
Will the Minister of COMMERCE be
pleased to state

(a) whether ag reported in a Ben-
gall daily publisheg from Calcutta in
its issue dated the 17th November, 1974
the Cooperative Department of West
Bengal purchased raw Jute worth
about a crore of rupee from the grow-
ers for seling to the Jute Corporation
of India anc the Jute mills;

(b) if go, whether the millg and the
JCI are refusing to take delivery of
the goods from the Cooperative De-
partment;

(c) if so0, the facts thereof; and

(d) what action, if any, is being
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). The report is factually
incorrect. J C.I. has been 1ssuing des-
pateh instructiors as per terms »f
sgreement between JCI and Coopera-
tive Societies,

(¢) and (d). Do not arise

Capital raived by coal companies

4453. SHRI D. P. JADEJA: Wil
the Minister of FINANCE be pleased
to refer to the replies given to Un-
starred Question No. 8735 on the 21st
December, 1973 and Unstarred Ques-
tion No. 5405 on the 22nd Decemter,
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1972 regarding fresh investment in coal
industry and state:

(a) total fresh capital raised by
each company whose shares are quoted
in a recognised stock exchange since
é IBRD) World Bank Loan for Coal In-

ustry;

(b) the amount of medium term)|
long term loans sanctioned to these
companies by Refinance Corporation of
India, Industrial Development Bank,
Industrial Finance Corporation, Indus-
trial Credit and Investment Corpora-
tion and the Nationalised Banks;

(c) the outstanding balances o be
repaid by these companies as on 17th
October, 1972, 30th April, 1972, 30th
Ja:uary. 1973 and 30th April, 1873;
an

(d) net Credit/Debit balance with
Government of Indialits|management
of mines taken over and commissioner
of payments on above dates?

THE MINISTER OF STATE TN THE
MINISTRY OF FINANCE (SIIRI
PRANAB KUMAR MUKHERJEE) (a3)
to (d). The information is being col-
lected and will be laid on the T-ble
of the House.

Proposal ¢ Drop ComPulsory Audit for
Partnership and Proprietorship Firms
in the Non-Corporate Sector

4454, SHRI M. KATHAMUTHU:
Will the Minisier of FINANCE be
pleased to state.

(a) whether Government are consi-
dering a proposal to drop the compul-
sory audit for partnership and sole-
proprietorship firms in the non-corpo-
rate sector; and

(b) if so, the reasons therefor?

THE MINISTER OF STATEIN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a)
and (b). Clause 39 of the taxation Laws
(Amendment) Bill 1973 seeks to pro-
vide that all taxpayers, other than
companies, carrying on business or
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or gross receipts are in excess of fs.
5 lakhs or whose profits exceed Rs.
50,000 in any year shall get their ac-
counts audited and an audit revort in
the form to be prescribed under the
rules should accompany their return
of income, The said Bill is at present
pending before the Select Committee
of Parliament.
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Loang advanced by nationalised banks
to agriculturists of Kormaput distriet,
Orissa

4458. SHRI K. PRADHANIL: Will
the Minister of FINANCE be pleased
to state:

(a) how many agriculturisty of
Koraput district in Orissa have been
adveanced loang by the nationalised
banks; and

(b) whether they propose to increase
the number in the near future and if
80, by how much?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MAT]I ‘SUSHILA ROHATGI); (a)
Towirds direct agricultural edvances,

the public sector banks financed 1500
accounts with an outstanding of Rs. 16
lakhs as at the end of December, 1973
in Koraput district of Orissa State.

(b) While no pre-determined targets
could be indicated, public sector hanks
are expanding their coverage of the
agricultural sector. Higher prionity
has been given to the financing of
agricultural production under the Re-
serve Bank's credit policy.

Representation of Notice Scrvers by
Delhi Aayakar Sanyukt Karamchari
Sangh

4459. SHRI RAMAVATAR SHAS-
TRI. Will the Minister of FINANCE
be pleased to state:

{(a) whether the Rajasthan Aaya-
kar Karamchari Sangh, Jaipur, In~-
come-tax Class IV employees and MNo-
tice Servers, Employees Unions (n
Punjab, Himachal Pradesh, Jammu and
Kashmir and Chandigarh and Utlar
Pradesh Aayakar Vibhag Sanyukt
Karamchari Sangh, Lucknow are the
composite uniong of Class IV emplove-
es and Notice-Servers employees of
the Income-tax Department;

(b) whether the Delhi Aayazar
Sanyuki Karamchari Sangh 18 being
denied the representation of Not:ce
Servers of the Income-tax Department,
Delhi; and

{c) if so. the reasons of dual policy
of Government?

THE MINISTER OF STATEIN 1HE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): (a)
to (c). It is true that the Rajasthan
Aayakar Karamchari Sangh, Jaipur,
the Income-tax Class IV  emplayees
and Notice Servers Union, Punjab,
J. and K, Harayana, Himachal Pra-
desh and Chandigarh, and the UP.
Aayakar Vibhag Sanyukt Karamchari
Sangh, Lucknow, are composite uniéns
of Calss IV employees and Notice Ser-
vers in the wespective charges of
Commissioners of Income-fax, These
are recognized associations and their
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respective  constitutions provide for
membership of both categories of
stafl.

The Delhi Aayakar Sanyukt Karam-
char: Sangh 18 not a recognized body.
The question of denying it the repre-
sentation of Notice Servers has not,
therefore, arisen.
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Berving of Meals to Passengers of
Indian Alrlines .
4461) SHRI SHYAM SUNDER MO-
HAPATRA: Wil the Minster of
TOURISM AND CIVIL AVIATION be
pleased to state whether any proposal
for reverting to system of serving
meals to passengers of Indian Air-
lines 13 under the consideration of
Goverhment?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI RAJ BA-
HADUR): Serving of full meals on
Indian Atlriines Services resulted in
considerablé waste atd Irequent com-
plaints fHom passehgers about thé qui-

DECEMBER 13, 10%
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lity and variety of meals served due
perhaps to the divrse and different
food habits of passengers. On most
of the domestic flights the world over,
full meals are not served. Indian Air-
lines accordingly discontinued the ser-
ving of full meals on board the air-
craft with the commencement of ske-
leton services during the lock-out pe-
riod. From 15th April 74, the Corpo~
ration 18 serving snacks to passengers
on flights of 13 hours duration or more
faling during meal time.

Indian Airlines have been asked to
take due notice of the opinions and
feelings expressed by the passengers
in this behalf and to the necessary
measures t¢ provide the maximum
possible degree of satisfaction to the
passengers consistently with their
objective of minimising their losses.

Investment of Capifal by Indians
lving abroad

4462. SHRI SHYAM SUNDER MO-
HAPATRA' Will the Minister of FIN-
ANCE be pleased to state:

(a) whether an attempt has been
made by Government to attract Indian
businessmen abroad to invest money
in India; and ;

(b) whether some businessmen who
have now felt disgusted have decided
to return back on account of red tap-
ism and other difficulties?

THE MINISTER OF TFINANCE
(SHR] C. SUBRAMANIAM)* {(a) Yes,
Sir.

(b) No such instance has come to
our notice.

4463, SHRI 8. N. MISRA: Will the
Minister of FINANCE be pleased to
state:

(a) the gualificetions and syperience
Dro.!:‘lbodtorlﬂzndmlm
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Ehp!hu Asiseisors in New a Assu-
rande Co., Lid.; - a

- (b) ‘the vothplete list of 1972 and
1974 recruited Claims Asgessors with
their technical qualifications and past
experience;

(¢) whether the technical qualifi-
cations and past experience of 1974
recruited Claims Assessors is in any
way better than those of 1872 recruit-
ed Claims Assessors; and

(d) if so, the nature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI):(a) The quali-
fications and experience prescribeq for
claims inspectors recruited during
1972 and 1974 were as under:—

1. 1972 Trainee Claims Inspector.—
Diploma in Automobile or Mechanical
Engineering. Those with practical ex-
perience of two years or more in a
reputed garage or with an automobile
manufacturer, and experience of acci-
dent repairs were to be given prefer-
ence.

2. 1974 Trainee Claims Ingpector,—
Diploma in Automohile or Mechanical
Engineering from an Institute recog-
nised by the State or Central Gov-
ernment. Preference was to be given
to candidates with experience in re-
puted garages or with an Automobile
,ﬁani'xlutu:é:.

(h) to (). A lhtunent indicating
names, qumeaﬂmu and exporlenu
of th. persoms M in ma and

1974 1 1aid on the Tablé of the House.

[Placed in Library. See No. LT-8754/
741,

Rate of Profitability of LILC,
Inyestments :

4464. SHRI VIRBHADRA SINGH:
Will the Minister of FINANCE Dbe
pleased to state:

(a) whether any study has been
made to find out the rate of profita-
bility of the Life Insurance Corpora-
tion investments gince the nationali-
sation of insurance companies;

(b) if so, what has been the rate of
profitability for the first ten items and
profit bearing higher rate for the last
‘hree years; and

(c) whether the profit has been in-
creasing over the years and if not,
the reasons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
to (c). A statement is enclosed:—

STATEMENT

The funds of the Life Insurance Cor-
poration have been invested in various
kinds of securities, shares, Debentures,
property and loans. On the basis of &
formula the income obtained from all
these investments i.e., (a) interest re-
ceived on securities, debehtures, loan
and bank deposits (b) dividends re-

.ceived on shares 6f varlous types and

(c) rent received on house property
and land is converted into the rate of
returd for each year obtained on the
total funds of the Corporation, 7The
rate of return obtained is given be.

low for each yeur slch tie Nuitonsd-
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ization of Life Insurance Companies,

Gross Net rate
rate of of in-

Year ended interest  terest
realised  realized
on Mcan on Mean
Life Lite
Fund Fund

31-12-57 . . N.A. 3 74
31-12-58 . e 452 352
31-12-59 . . 4 54 4 o8
31-12-60 . . 4 58 38

31-12-61 . . 4 8o 4 68
31-12-63 . . 4 76 4 08

3364 ., 5 11 4 o7
31-3-65 . . " 5 27 4 90
31-3-66 , |, | 5 s 4 76
31-3-67 . . . 5 76 529
31-3-68 ' . s 88 5 18
31369 . . . 5 94 5031
31-3-70 . . . 6 o6 557
31-3-71 . . 6 25 573
31-3-72 , . . 6 39 5*65
31-3-73 . . . 6 56 597
31-3-74 . . ., 679 6 34

Alleged Economic Offences by Dal of
Dawoodi Bohras

4465 SHRI JYOTIRMOY BOSU
Wil the Minmuster of FINANCE be
pleased to state.

(a) whether it has been represent-
ed to Government that Dr. M. Burha-
nuddin, the present Dal (52nd in suc-
cesgion) of Dawoodi Bohras and his
family are involved in a number of
ecinomic offences, including foreign
exchange racket, tax evasion and
mnuggling;

() whether the sald spiritusl and
temporal hesd of the Pawoodi Bohra

Written Answers 160

Community, was served with sp ex.
pulsion order from Tanzania within
24 hours of arrival in that country
charges of violation of foreign
change regulations;

(c) it po, what are the
charges against Dr. Burhanuddin and
each of his family members;

(d) whether Government ordered
any investigations into the charges;
and

(e) if so, the findings thereof and
action taken thereon?

fg

i

THE MINISTER OF STATEIN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIJEE),
(a) Information was received regard-
ing involvement of Dr M. Burhanud«
din in evasion of foreign exchange
laws evasion of income-tax and vio-
lation of customs law

{(b) Dr Syedna Mohamed Burh inud-
din Saheb arrnived at Dar-es-Salam,
lanzania, 1n the evening of August 12
1968 On August 14 1968, the Prin-
cipal Emigration Officer of the Gov-
ernrpent of Tanzania served a notice
on D1 Syedna under the Emgration
Regulations 1964 asking him to quil
Tanzania within 24 hours No 1eason
was specified 1n the Quit Notice How-
ever, a statement lssued by the Gow
ernment of Tanzania stalted thal they
had incontrovertible evidence thal
circumvention or  disregard of ex-
change control laws of that country
had been involved in the visit by Dr.
Saheb.

(c) to (@) The matter was investi-
gated to find out whether any violation
of Foreign Exchange Laws of Indla
bad taken place but the investigations
did not bring to light any such con-
travention, The main allegation in re-
gard to evasion of income tax is sup-
pression of income in and optside
dia by the Bohra Head Priest and
family members. Investigation in
regard is in progress. Investigal
the Customs Side did not &
involyement of the Bohra Msad
est in smuggling,

Bew

£33



61 Written Answers AGRAHAYANA 22, 1896 (SAKA) Written Answers 162

Submission of g Memorandum by
Cotton Growers of North India

4465. SHRI BISHWANATH JHUN-
JHUNWALA:

PROF. MADHU
VATE:

DANDA-

Will the Minister of COMMERCE be
pleased to state:

(a) whether cotton growers of
North India have submitted a memo=
randum to the Minister urging upon
him the immediate intervention of the
Cotton Corporation of India for pur-
chase of cotton at remunerative price;

(b) if so, the different demands
made by the growers in the rnemo-
randum; and

(¢) whether these have since been
considered and if so, Government’s re-
action thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Yes, Sir.

(b) The growers have urged that
Cotton Corporation of India should im-
mediately undertake purchase of
kapas to prevent a decline in cotton

prices.

(c) Government have noted that
while cotton prices have declined in
recent weeks compared to the peak
levels reached in
1974, they are still ruling higher than

in the corresponding period last year

August-September,

The question of C.C.I’s entry into the
cotton market depends on several fac-
tors including the availability of bank
credit consistent with the need to
contain inflationary pressures in the
economy,

2967 LS—g

Cases of Economic Offences againsi
Smugglers Released by Courts

4467. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
FINANCE be pleased to state:

(a) whether a number of smugglets
held under MISA were released under
Court orders;

(b) if so, whether Government have
lodged any case against them for com-
mission of economic offences under
Income-tax or Sales-tax laws of the
country; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATEIN THE
MINISTRY OF FINANCE (SHRI
PRANABE KUMAR MUKHERJEE):
(a) Yes, Sir.

(b) No prosecution has so far keen
launched after they were released, un-
der the Income Tax Laws. In-
formation regarding Sales Tax pro-
secutions, if any, is being collected.

(c) the reasons for not launching
prosecutions are being ascertained,

Deployment of Staff in Air India and
Indian Airlines

4458, SIHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state:

(a) what is the per aircraft deploy-
ment of staff in Air India and Indian
Airlines;

(b) whether in both the Corpora-
tions the number of employees is the
highest in the World;

(c) whether any exercise hag been
made to find out the minimum neces-
sary for each aircraft in the respec-
tive airlines and if so, the outcome
thereof;

(d) what percentage of the em-
ployees’ maintenance cost is reflected
in the fare of the two airlines; and
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(e) whut stéps being tikea to
chit down pd':l:.fm to the mini-
mmmu-ry!

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR). (a) Deployment of staft
per awrcraft calculated on the basis of

number of emplovees and fleet
strength is:
Air-India—3830.

Indian Airhnes—336.

(b) Ng realistic comparicon 1s fea-
sible.

(¢) No specific studies have been
carried out 1n this direction

(dy and (e) The empioyees man-
tenance cost 15 nnt sepirately reflected
1n the air fares of both Air-India and
Indian Airlines and :~ such no per-
centa.e can be indi ited The fares of
Air-Indta being a memler of Inter-
mnational Air Transport Association are
fixed by route and area by TA.T.A.
members at Traffic Conferences held
from time to time

Scheme to Encourage Sand Skiing

44689, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Muuster of
TOURISM AND CIVIL AVIATION

be pleased to state:

(a) whether Government have ex.
plored the possibility of encouraging
‘Sand Skiing’ in the country which
has become very popular with foreign
tourists in the Sahara;

(b) whether enough talent ang sites
are glready available in India to
sponsor such a scheme: and

{c) it mo, the nature of steps Gov-
ernment propose to take in thiz re-
gard?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL, AVIATION (SHR! SUREN-
DRA PAL SINGH): (2) and (b), A
ski resort ig being developed at Gul-
marg for attracting internationial

tourisls.  For this puzpose some fact-
lities including trained ski instructors
have been provided at Gulmarg. For
the present there is no proposal to
develop ‘Sand skiing’ in the country
as a promotional measure to attract
international tourists.

(c) Does not arise.

Submission of a Memorandum by
Tobacce Growers of Somth India

4470 SHRI VIRBHADRA SINGH.
Will the Minister of COMMERCE be
pleased to state,

(a) whether Tobacco growers of
South India have submitted a memo-
randum to Government of India for
asmstance to meet the crisis in the
industry; and

(b) if so, the reaction of Govern-
ment in the matter?

THE DEPUTY MINISTER IN THE
MINTSTRY OF COMMERCE (SIIRI
VISHWANATH PRATAP SINGH):
No, Sir, No Memorandum has been
submitted by Tobacco Growers

(b) Does not arise

Indisnisation of Forelgn Companios

4471. SHRI NAWAL KISHORE
SINHA Will the Minster of FIN-
ANCE be pleased to state

(a) whether branches and subaidi-
aries of foreign companies operating
in India are trying to confine the
1ssue of Indianisation of equity parti-
cipation by stating that their activit-
ies are 100 per cent beneficial to Indian
Government and the public; and

(b) if go, the particulars thereof
and the action Government propose to
take in the matter?

THE MINISTER OF FINANCE
(SHRI €, SUBRAMANIAM): (a)
snd (b) Under Section 29(2) (a) of
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corporated companies and
compames having more than 40 per
cent non-resident interest have to
seek the Reserve Bank of India's ap-
proval for continuing their existing
activitles in India The last date for
submission of these applications was
3ist August 1974 Applications Te-
celved from such companies are under
scrutiny, These applications will be
reviewed in accordance with the guide-
lnes issued for the admunistration
of Section 29 of the Foreign Exchange
Regulation Act, 1973 copy of which
was lad on Table of the Lok Sabha
an the 20th December, 1973

These guidelines enwvisage that all
branches of foreign companies and
Indian compaies having more than
74 per cent non-rewident interect have
to associate Indian capital participa-
tion ranging between 26 per cent to
60 per cent depending upon the nature
of activities of the companies com-
cerned

The nformation r1egarding the
nameg of the branches and subsidia-
Ties of foreign compuanies who have
askeq for special treatment on the
plea that their activities are 100 per
cent beneficial to the Indian Gov-
ermnment and the public 1s mot readily
available at present
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Alleged moeting of s Chief Minister
with Coolle Mastan

4473 SHRI MADHU LIMAYE. Wil
the Munister of FINANCE be pleased

to state

(a) whether the PM.'s
has been drawn to the statements of
the Kashmir MP, Shri Shasum

Aluned Shamim, published tn Maha-
rashtic Times of 15th October, 1074

in which he has mentioned the fact
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(c) # not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Government’'s aitention has been
drawn to the item in the Maharash-
tra Times of 15-10-1974 referred to

{(b) and (¢) The matier 15 being
looked mto,

Export of Cast Iron to USA

4474 SHRI NAWAL KISHORE
SHARMA Will the Minister of COM-~
MERCE be pleased {o state:

(a) whether some firms in the coun.
iry have secured order for export of
cast iron to USA.;

(b) it so, the main features of the
order gecured;

(c) the extent to which Govern-
maent are considering to help the firm
to promote export of such iron casting
to various other countries; and

(d) the foreign exchange and other
profits to be earned?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (d). According to available
information export orders valued at
Rs 100 crore for sanitary castings
and Rs 170 crores for other castings
are outstanding for export to TUSA
during 1974-75. There may be few
more orders for castings from USA.

The main feature this year iz that
some Indien firms have booked
orders for general castings and in-
dustripl cestings unlike previous years
when mainly sanitary casting were
exporfed

Meagures to promote exports of
engineering goods including irom
castings sre:—

Supply of imported and indigenous
raw sheterials, grawbeck of cxmtoma

OECEMBER 13, 100 ~ Writhes Answers 169

excise duties, sending out trade dele-
gations ang study teams, conduct of
market surveys abroad, publidity and
propaganda, participation in interna-
tional exhibitions and trade fairs etc.

Revision In Minimum Support Frice
of Natural Rubber

4475. SHRI M. KATHAMUTHU:
SHRI C. JANARDHANAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the Indian Rubber
Growers' Association has demanded
revision of minimum support price of
natural rubber fixed by Government;
and

(b) if s0, the broad features thereof
and Government's decision thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b) Government have re~
ceitved copies of resolutiong passed
by some Growers' Associations in
Kerala requesting for revision of the
miumum prices of natural rubber.
Though the ruling market prices of
natural rubber are much above the
level of the minimum notified prices,
Government will continue to watch
the situation

Worlg Bank Loan for Development of
Calcutia

4476, SHRI SAMAR GUHA: Will
the Minister of FINANCE be pleased
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“gl} the oyteome of kush nagotiation;

(d) the reaction of Government
‘thereto?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
to (d). An Agreement hag already
been signed with the International
Development Association for a credit
of $36 mllion for the Calcutta
Urban Development Project, being
implemented by Calcutta Metropolitan
Development Authority. The World
Bank has shown positive interest in
the Urban Development projects
being 1mplemented by the CMDA.
The possibihity of getting further
World Bank-group assistance for
these projects i under discussion
with the World Bank.
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Stody on Indian Economy by Werld
Bank’s Development Research Ceatire

4478. SHRI D. P. JADEJA:
SHRI R. S. PANDEY:
SHRI PRABODH CHANDRA:

SHRI YAMUNA PRASAD
MANDAL:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of FINANCE be
pleased to state.

(a) whether a study conducted by
the World Bank Development Research
Centre and the Institute of Develop-
ment studies at Sussex University
has reached the conclusion that India's
plan for redistribution of wealth with
growth are impressive on paper but
cannot be implemented; and

(b) if so, what 15 the reaction of
Government to this study?

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM): (a)
and (b) The views expressed in the
study are those of the individual
authors and not those of the World
Bank or the Institute of Development
Stuches as such. The Government of
India is committed to & policy of
growth with social justice and all its
developmental efforts are intended to
foster this objective.

Scheme for a Continueg Obpligation
for Production of Textiles

4479, SHRI G. Y. KRISHNAN: Will
the Minister of COMMERCE be
pleased to state:

(a) whether the scheme {or a3 cote
tinued obligation for production



textiles both controlled wvarickies
and for exports, has been finalised by
Government; and

(b) if s0, the broad features
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) With effect from Ist October,
1874, an obligation to produce 30
per cent of its production as controll-

ed cloth hag been placed on each mill
Set off of controlled cloth obligation

is allowed at the rate of one metre
of controlled cloth for export worth
Rs. 5 fo.b. in respect of piece goods,
and Rs. 7,50 f.o.b. in respect of gar-
ments.

Biack Meney weed in Film Industry

4480. PROF. MADHU DANDA-
VATE: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether the former Chairman
of the Indian Motion Picture Experi
Corporation has submitted a list of 40
persons alleged to be dealing in black
money in the Him industry;

(b) whether he has demanded a
thorough probe into the wotking of
filmm processing laboratorics and into
the affair of film and hotel tycoons;

(c) whether Government have made
any investigation in this regard; and

(d) if so, the result thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Yes, Bir.

(b) He had demanded a probe into
the working of film processing labo-
raotories and into the cases of film
financiers.

(c) and (d) Searches of business
and residential oremises of persons
connected with film industry were

examination of claim relating to
of

Non-Entry of CCI into Markes

4482. SHRI VASANT SATHE: Wil
the Minister of COMMERCE be

pleased to state:

(a) whether the prices of main
varieties of cotton have crashed from

Ras. 325/- despite considerable fall in
the production and that Coiton Corpo-
ration of India has decided not to
enter into market therehy allowing
private traders to reap the advantage

of falling prices;
(b) it so, the reasons thorefur;

(¢) whether the new system of in-
dent sales adopted by the Cotton
Corporation is more beneficial to
private traders and detrimenta: to the
interest of Cotton Corporation; and

(d) if so, what steps are buing taken
or proposed to reorient andi restruc-
ture the working of the Corporation
and improve its financial position?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b) Though the prices of
cotton in certain markety represent a
deciine as compared to the peak
levels reached in August, 1874, they
are on the average still higher than
in the corresponding period last year.
In view of this position Government
have not taken any decision so far
to intervene in the cotton market.

(c) No, Sir.
(d) Does not arise.
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Alhyel Comnivence of Government
Ofihdals in Suiiggting of Infiay Pitme

4483. SHRI B, K DASCHOW-
DHURY Will the Minister of FIN-
ANCE be pleased to state:

(a) whether he has seep repeated
statements by the Ex~-Chairmar of the
Indian Motion Picture Export Corpo-
ration about the large scale smuggling
of Indian films out of the country with
the connivance of top ¢ ffcia\s of the
Central Government;

(b) whether he hag mnstituted any
enquiry into these allegations, and

(¢) i 60, the findings therc LY

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE)‘
{a) to (c¢) Government have receiv-
ed from time to time reports regard-
mg smuggling of Indian films abroad
However, no specific complaint re-
garding connuvance of top officials of
the department in this matter has
been received If any specific infor-
mation is received, it will be looked
mto

Alrlines Invelved in Air Passenger
Racket

4484 SHRI JYOTIRMOY BOSU
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state’

(a) whether four airhines are alleg-
ed to be nvolved in air-passenger
racket recently unearthed by the Fn-
forcement Directorate;

(b) if so, the names and particulars
of the airhnes,

(¢) the specific charges against cach
and the 1otal amount of momey nvolv-
ed in eerh case; and

(d) what action, if any, 18 being
taken againsi the aichines concerned?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR)! (a) to (d) No airlines

are invoived in this case, Investiga-
tions by the Enforcement Directorate
are ;n progress against a Travel
Agent who has contravened the ¥For-
eign Exchange Regulations

Recognition of Alr India Empleyees
Guild

4485 PROF MADHU DANDA-
VATE Will the Mimster of TOUR-
ISM AND CIVIL AVIATION be

pleaseq to state-

(a) whether the verification of
membership of ‘The Awr India Em-
ployees Guild’ has been completed;

(b) if so, the findmgs of the veri~
fication, and

(c) whether ‘Air India Employees
Guild’ is being accorded recognl-
tion on the basis of the verified mem-
bershup and 1if 80, when?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR) (a) to (¢) Awr India
Employees Guild hag claimed to re-
present techmica] as well as non-
technical categores of employees
which have hitherto been represented
by two separate Union/Association.
While the recognition of one of them
i1s valid up to March, 1975, the recog-
nition of the other expired in Sep-
tember 1973 The request of the
Guild for recogmition can be consi-
dered only afler necessary verifica-
tion of its membership has been
completed by the Ministry of Labour

Serzure of Jewellery in Secunderabad

4494 SHRI G Y KRISHNAN Will
the Minister of FINANCE be 1leased
to state

(a) whether unaccounted jewellery
weighing more than ome quintal
valued at about Rs 50 lakhs has beem
seized by the customs officials in Pot
Bazar area of Secunderabad during
October, 1074; and
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(b) it so, Shwirsfncts theveof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) Gold jewellery weighing about
125 Kgs. and valued about Rs. 35
lakhs hag been seizeq in October, 1874
from the premises of a Gold Dealer
in Secunderabad.

(b) The Gold Dealer and his wife
were conducting pawn-broking busi-
ness inp the premises licensed only
for conducting Gold Dealer's busi-
ness. FPart of the seized ornaments
were also found to be unaccounted
in the Pawn-broking accounts. Since
these constitute violations of the pro-
visions of the Gold Control Act. the
above quantity of ornaments have
been geized for taking action under
the Gold Control Act.

Setting up of Tourism Development
Corporations in States

4483, SHRI HARI KISHORE
SINGH: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be
pleased to state:

(a) the names of the States which
have set up Tourism Development
Corporations;

(b) the names of such States which
have not yet set up such a Corpora-
tion; and

¢(c¢) the financial assistance given by
the Centre to those States for setting
up Tourism Development Corpora-
tions during the year 1974-76?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI SUREN-
DRA PAL SINGH): (a) Tourism
Development Corporations have been
set up in the States of Haryans,
Himachal Pradesh, Jammu and Kah-
mir, Karnataka, Kerala, Tamilnadu,
Uttar Pradesh and West Bengal, In
Rajastham a Hotel Corporation has
been set up.
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{b) It is understood that the Siate
Governments of Gujarat, Madhya
Pradesh, Maharashtra and Orissa are
considering setting up Tourism Deve-
lopment Corporations.

The States of Andhra Pradesh,
Assam, Bihar, Manipur, Meghalaya,
Nagaland, Punjab and Tripura have
not so far set up such a Corporation.

(¢) No financial assistance is given
to the State Tourism Development
Corporations. It is the responsibility
of the State Governmenty to provide
funds for the public sector Corpora=
tions set up by them.

Procurement of Jute by J.C.IL

4489. SHRI INDRAJIT GUPTA: Will
the Minister of COMMERCE be
pleased to refer to the reply given to
Unstarred Question No. 2086 on the
9th August, 1874 regarding handling
of raw jute trade by J.CI. and state:

(a) whether Jute Corporation of
India could achieve its procurement
target of 25 lakh bales of raw jute in
the current season;

(b) if so, the facts thereof; and

(¢) the price at which J.C.I could
purchase jute from the growers?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). After taking into sccount
the likely short crop this season, the
target of procurement was scaled
down by the Jute Corporation of
India to 15 lakh bales. However, the
constraint placed by inadequate funds
is making the Corporation concentrate
its activities in those markets where
the prices are ruling comparatively low
around the statutory minimum prices.
Up to the end of November, 1874 the
Corporation had purchased about 3.90
lakh bales.

(¢) Jute Corporation of Indla has
been procuring jute at the prevailing
market prices which vary from mariket
to market and variety to varisty.
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Government’y tiitady towards Ocffes
Board

4480. SHRI D. B. CHANDRA
GOWDA:
SHRI C. K, JAFFER
SHARIEF;

Will the Minister of COMMERCE be
Dpleased to state:

(a) whether any memorandum has
‘been submitted to Government regard-
Ing Government’s attitude tvwards the
Coffee Board;

(b) whether while fixing the floor
price, the Board should take into con-
sideration the cost of production in the
respective regions as was being done
by the Rubber Board; and

(c) if so, the salient features regard-
ing the policy of Government in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
{a) No, Sir,

{b) and (c). The present cost of
production has been fixed faking into
account the overall cost of production
of coffee on an all India basis. How-
ever, the Government has recently
constituted a Committee to determine
the cost of production of Coffee, which

would go intp various aspects in this
regard.

Xmport of semi-processed Indlan goods
by Japan

4491, SHRI D B. CHANDRA
GOWDA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether ‘Business Cooperation
Committee of India and Japan' has
improved the prospects of greater
Japanese investment in India as also
larger import of semi-processed Indian
®oods by Japan; and

(b) ¥ go, the progrems thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). The discussions m the
Joint meeting of India-Japan Business
Cooperation Commuiitees were -irectea
towards strergthening India-Japan
economic and commercial bilateral re-
lations. The meeting decided to set up
an elleclive machinery at each end
to (i) guickly look into the problems
faced by the enirepreneurs in either
country and (1) stwcly and recom-
mend new lines of {rade and foint col-
lah;oration, technical and financial m
India Japan and third countries,

Location of Tourist Office in Middle
East :

4492 SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Mimister of TOURISM AND
CIVIL AVIATION be pleased to siztie-

(a) whether any final decision has
been taken on the location of Govern-

ment of India Tourist Office in Middle
East; ang

(b) if go, the broad outlines there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH)" (a) and (b). It 1s proposel
to set up an office 1n Kuwait. "his
office wil. service the entire region ot
West Asia 1n respect of tourism pub-
herty and promotion.

Imports and Exports of Forelgn
Companies

4493 SHRI P. GANGADEB: Will the
Mimister of FINANCE be pleased 1o
state.

(a) whether foreign owWned com-
panies with private sector collabora-
tion imported goods of lower value
during 1964-66 to 1960-T0 as againat
thelr total exports in the same period;
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{b) if s0, the value of the imports
and exports by the private sector
foreign collaborated companieg during
these years;

(¢) whether foreign owned com-
panies are thus fleecing this country;

and
(d) if so, steps taken in this regard?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM). (a) Ac-
cording to the data available in the
Reserve Bank of India's “Survey of
Foreign Financial and Technical Col-
laboration :n Indian Industry—1964-
70—Main Findings”, published in their
June, 1974 Bulletin, foreign owned
companies, having collaboration with
private sector, comprising subsidiaries,
mnority companies and pure techmeal
collaboration companies, imported more
by way of raw materials etc., than
their exports during 1964-85 to 1968-70.

(b) Imports and exports by the pri-
vate sector foreign collaboration com-
panies during 1964-65 to 18689-70 totul-
led Re. 1600.2 crores and Rs. 128.7

crores respectively.

() and (d). It would not e cor-
reci to draw any conclusion regarding
the impact of collaborations by foreign
owned companies merely on the tasi»
of the figures of imports and exports
by them. In assessing the economi:
benefits of foreign collaboration, ac-
count has to he taken not only of the
exsort earnings and the remittances
on all counts including mmports, LbLut
a'so of other factors such as increasel
production, tmport  substitution, em-
plr yment opportumifies, advance in
technology, export promotion, ~fc All
thiese aspects are 1 ken 1nto consiiera-
tin while giving approvals to foreign
collahoration

Funds for JCI for purchase of Jule

4494, SHRI N. E HORO'
SHRI K. MALLANNA:

Will the Minister of COMMERCE ‘"o
pleased to state the decision taken by
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Gevernanent on the sequest of the Julsr
Corporation of India for more funds
on an emergency basis to step up Jute
purchase from growers so as to avert
any likely condition of distress crented
for them due to the millers slowing
down the purchase?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
Government have released Rs. one
crore as loan to the Jute Corporation
of India. Government have also been
able to persuade Reserve Bank of
India to enhance the credit limit by
Rs. one crore.

Research Programme chalkeg out by
Institute of Public Administration

4495. SHRI S. N. MISRA: Will the
Munster of FINANCE be pleased to
state.

(a) whether the Indian Institute of
Public Administration has chalked out
a new research programme;

(b) if so, the salient features there-
of; and

(c) the quantum of financial assis-
tance proposed to be given to this
Institute during the year 1974-75 and
1975-78?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIJEE):
(a) and (b) Research has been an on-
gomng activity of the Indian Institute
of Public Admimstration over a period
of time and substantial emphasis |is
placed on this activity There .re at
present about twenty studies n pro-
gress The trust mn the present re-
scarch programmes is to study:—

(1) the process of policy formulation;
(' the admmstrative structure and

functioming both at the Centre
and field levels:

(1i1) relation between administration
and the public; and
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(iv) studies in guantitative areas.

(e) It is proposed to give a main-
tenance grant of Rs. 12.75 lakhs dur-
ing 1974-75 and Rs. 12.00 lakhs during
1975-76.

Proposal to start Agricultural Bamks
in the country

4496. SHRI K. PRADHANI: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have any
proposal to open agricultural banks in
the country during the year 1974-75;

(b) if g0, how many such banks are
proposed to be opened in Orissa;

(c) whether Nowoangpur and Kora-
put would find their place in the list
of places where these banks are pro-
posed to be opened; and

(d) the criteria adopted to start an
agricultural bank?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) No, Bir.

{b) to {d). Questions do not arise.
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Trade with ECM,

4499. SHRI S. C. SAMANTA: wilk
the Minister of COMMERCE be pleas-
ed to state:

(a) the arrangements agreed upon
with the European Common Market
for inward and outward trade with

(b) to what extent India is likely
to benefit by these arrangements; wnd

(c) the duration of the trade agree-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (c). The Commercial Coopera-
tion Agreement between India ar.d the
EEC came into force on 1st of Aprilk
1974 and is valid for a period of five
years. The main objective of the
Agreement is to dev:lop mutual tom-
mercial exchanges on the basis of com-
parative advantage and mutual bene=
fit. The Agreement also provuie« for
the establishment of a Joint Commis-
sion to examine any difficuity likely to
hinder fhe development and diversifi
cation of the commercial exchanged
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between the two sides. The task of
the Joint Commission is to seek ways
and means of econdmic and commer-
<lal cooperation and to examine and
recommend ways and means for the
progressive adaptation of mutusl trade
pattern and marketing struciures with
a view to promoting commercial and
<economic relations in accordance with
complementary possibilities,

There are geparate sectoral agree-
ments regarding trade In jute and coir
‘which came into force on 1st April,
1974 and they are vah- till the end o
1975. Under both the Agreements the
Community has granted certain tariff
suspensions and quotas. Buth the
Agreements envisage cooperation In
the field of research and development
ang contractg between industries

The Agreements are expected to help
in the development and diversification
of trade and provide a forum for find-
ing solutions to trading problems.
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Non-purchase of cotton by ©. O, L

4501. SHRI BHALJIBHAI PARMAR:
Will the Minister of COMMERCE be
pleased to state:

(a) whether consequent upon non-
purchase of cotton some staff has been
retrenched from the Coiton Corpora-
tion of India and there is possibility
of more retrenchment; and

(b) whether Government propose to
review its decision regarding purchases
by CC.L in view of the hardships to
farmers and employeea?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)-
(a) No, Sir,

(b) The entry info the domestic
market by the CCI will acpend upon
the credit facihities that will be made
available to the Corporation by the
Reserve Bank of India. The matier 18
being aclively consider>d, keeping 10
view the interests of the growers as well
as consumers, the avilabilily ot funds
with the Reserve Bana of India end
the need {o reduce infl.tionary pressur-
es in the economy.

Worlg Bank loan

4502, SHRI BHALJIBHAI PARMAR:
Will the Minister «f FINANCE be
pleased to state the balance of the
ILBR.D. 292 loan that remained un-
paid as on the 31st March, 19747

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): The bal-
ance of the IBRD Loan No. 202-IN
(Coal Mining) that remained unpaid
as on 31st March, 1974, was ubout
Rs. 710 crores (UB $0.58 mill-
jam).

Agsogsmaent of financial requirements
of Juip Industry

4503. SHRI R. R. SINGH DEO: Wilt
the Minister of COMMERCE! be pleas-
ed to state:

(a) whether any assessment of *he
financial requirements of the Jute
industry has been made by Govern=-
ment; and

(b) if so, the salient features there-
of and the sieps taken by Government
to relax the credit facilities to meet
their requirements?

THE DEPUTY MINISTER TN THE
MINISTRY OF COMMERCE (SHRIL
VISHWANATH PRATAP SINGH):
(a) and (b). For carrying stocks of
raw jute and production of jute goods
the requirements of the Jute Industry
have been eslimated. Government
have requested the Reserve Bank of
India to consider providing funds ap-
propriate to the jute indusiry paying
regard to the genera]l credit policy in
force,

Relaxation in transportation of essen-
tial items {0 areas of Dadra and Nagar
Haveli

4504. SHRI R. R. PATEL Will the
Minister of FINANCE be pleased to
state-

(a) whether Government propose to
gwe relaxstion In Customs checking
for the movement of vanaspati oll,
wheat, kerosene o1l and other essential
items which are being taken by the
people o' Dadra and Nagar Haveli
from the adjoining area of Gujarat
and Maharashtra because Dadra and
Nagar Huveli is 3 backward area and
is dependent on the adjoining States;
and

(b) if so, the salient features there-
for?

THE MINISTER OF STATE N THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE): (a) and
(b). There is no Customs checking on
the movement of vanaspati oil, wheat.
kerosene oil and other essential items
which are being taken by the people
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of Dadra and Nagar Haveli from the
adjoining areas of Gujarat and Maha-
rashtra. In fact, there are no Cus
toms checkposte near Dadra and Nagar
.Haveli,

Dearness allowance to Central
Government employees

4505, SHRI VIRBHADRA SINGH:

SHRI RAMAVATAR
SHASTRI:

SHRI S. M. BANERJEE:

SHRI BANAMALI
PATNAIK:

SHRI M. KATHAMUTHU:

Will the Minister of FINANCE be
pleased to state:

(a) whether three innahnents‘?z
dearness ailowauve to Central Govern-
ment employees are due from June,
1974 in accordance with the reccom-
mendations of the Third Pay Com-
mission; and

© (b) if so, tae reasons for not sanc-
tioning them?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI PRA-

. NAB KUMAR MUKHERIEE): (a)

Three instalments of dearness allow*

ance have fallen due, with eflect from

1st June, 1974, lst July, 1974 and 1st
September, 1874 respectively.

(b) The question of sanctioning the
instalments which have decome due is
under the consideration of Govern-

ment.

Representationg from various organi-
-gations for withdrawal of compulsory
DeDosit Schemc

4506. SHRI VIRBHADRA SINGH:
Will] the Minister of FINANCE be

pleaseq to state:

(a) whether Government have re-
.celved representations and  appeals
from varioug organisations to  with-
drayw thg Compulsory Deposit SchE-
‘me; and

wﬂmm -::88

(b) whether it has failed to achieve
its objective and if so, the reaction of
Government in the matter?

THE MINISTER OF FINANCB
(SHRI C. SUBRAMANIAM): (a) Ref-
erence presumably is to the Additional
Emoluments (Compulsory Deposit)
Act, 1974, Government have receiv-
ed representations and appeals from
some organisations to withdraw this
Act.

(b) There are no reasons to hold
that the Act has failed to achieve its
objective and, therefore, the question
of the reaction of Government on this
account does not arise,

Raids gn Unkarial Mintri

4507. SHR1 B. K. DASCHOW-
DHURY: Will the Minister of FIN-
ANCE bhe pleased to stale:

(a) whether Customg ang Income
Tax Officers jointly raided in Oectober,
1974 the residence and business pre-
mises of Onkarlal Mintri at Kalim-
pong, Siliguri, Kurseong and Calcutta
including Reington Moondakotee and
Gayaganga Tea Eslates in Darjeeling
District, which he purchased between
1959 and 1962 und seized a large quan-
tity of smuggled goods and arrested
some employees;

(b) whether the said Mintri was
arrested under the D.I.R. during the
Chinese aggression for allegeq smug-
gling from Tibet,;

(¢) whether Governmeng have since
enquired into scurces of funds invest-
ed by him for the purchase of the
three tea estates from Thirani and
Company, Kalilmpong Properties Limit-
ed, Calcutta and the Darjeeling Con-
solidated Tea Company Limited,
London of which Davenport and Com-
pany Private Limited, Ca'lcutta were
the local agents; and

(d) if so, what are the findings
thereof and action proposed to be
taken by Government?
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* THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
dg)AB KUMAR MUKHERJEE): (a) The

llowing premises of Onkarlal Mintrl
were searched on 8-10-1974 by the
Customs authorities jolntly with the
Income-tax authorities:—

(i) Ofice of M/s. Mintri Trans-
port Company at Kalimpong;

(ii) Office of M/s, Mintri Trans-
port Company at Siliguri;

(iil) Residence of Onkarlal Mintrl
at Kalimpong;

(iv) Office of M/s. Gaya
Tea Estate at Bapdogra.

(ianga

Seizure of some foreivn ma i+ rolor-
parts valued at Rs. 10.000/- wa» made
under the Customs Act irom the Dre-
mises of M/s. Mintrn Transport Com-
pany at Kalimpong and Sihguri, No
person was arresled since the goods
were not notified gools and ine party
wanteg to produce documeniary cvid-
ence for licil possession of goods,

(b) The information is being collect-
ed.

(¢) and (d). The matters sre under
investigation and action will be taken
against those who are found to bhave
violateq the Customs, Income-tax laws
ete,

Gaya Ganga Tea Estates

4508, SHRI B. K. DASCIIOW-
DHUPY: Will the Munsier of COM-
MERCE be pleased to refer lo tne reply
given t{o Unstarrcd Question No, 7408
on the 19th April, 1974 re: rding Guaya
Ganga Tea Estates and state:

(a) whether the information has
since been collected; and

(b) if so the broad oullines thereof?

THE DEPUTY MINISTFR IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). The information in reply

to Parts (a), (b) and (c) of the Un-
starred Question No. 7408 angwered on
19th April, 1974 is as under:—

(a) An application was received
on 1-6-72 from the M.nir1 Tea
Company Private Limited for
replanting 153 40 Ha. of tea in
their Gayaganga Tea Estale
damaged by severe hailstorm
and cyclone on 1lth and 18th
April ang 2nd May, 1972. It
was processed on priority basls
and approval was accorded
and conveyed {v the company
on 3-7-72.  Uprooting opera-
tions commenced immediately
thereafter and were over by
28-12-72, The first instalment
of the Replantation S.Ls:d¥
amounting 1o Rs. 2 75.120/-
out of total sanctioned amount
of Rs. 6,13,6M)/- was gqishursed
to the Company by a cheque
dated 31st March, 1973.

es, nowever, the damgge said
to have been caused 1o the
Gayaganga Tea Ilstate iz the
largest so {ar in area.

(¢) The Tea Board has at 1's meel-
ing held in Septembe., 1974
decided lo s2t{ up a Fact Finc.-
mg Sub-Commitllee for on
the spot study of this case and
Government has conveved its
concurrence to this proposal of
the Tea Boausd.

Feulilizers received by various firms
dealing in tea

4509. SHRI B. K. DASTHOW-
DHURY: Will the Minisier of (OM-
MERCE be nleased fo state:

(a) the quuntitic- of fertiliscrg re-
ceived by M 8 Shaw Wallace, Jard-
ine & Hendersong and Rallies India,
from the Tea Board pool quola of
fertilisers from the last quarter of
1971 and thereafter uptodate, quarter-
wise, and also the total allotment of
fertilisers '‘made to other firms in the
same quarter;
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(b) whether the Ministry or the
Tea Board has made any enquiry as
to proper distribution of fertilisers to
the tea gardeng by M/s. Shaw Wallace,
Jardine & Hendersons and Rallies
India;

(c) if so, the names of those tea
gardens which received quantities to
be distributed, quarter-wise; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) A statement showing quarterly
reallotment of pool ferlilizers by Tea
Board to all distributors includmng
Shaw Wallace and Company Limited,
Jardine Henderson Limited and Rallies
India Limited since the last quarter of
1971 is laid on the Table of the House.
[Placed tn Library See No LT-
8755/174].

(b) to (d). Distnbutors who have
received pool fertilicers from the Tea
Board gre requirreg to furnish to the
Boarg a statement of their fertilizer
distribution to various Tea (scrdens. A
list of tea gardens which received sup-
phes of pool fertilizers from M-'s. Shaw
Wallace, Jardme and liend 'rsons and
Rallies India, as furnished by them, 1is
enclosed. No complaint hags heen re-
ceived from the tea gardens in thus
regard,

Report by Kaul Commitiee on
canalisation policy

4510. SHRI MUKHTIAR SINGH
MALIK:

SHRI BIRENDER SINGH
RAO:

Wil the Minister of COMMERCE be
pleased to state:

(a) whether Kau] Committee on
Canalisation Policy has submitteq its
report to Government; and

(b) if so, the main recommendations
thereof asd decisions taken thereon?
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MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)

and (b). Report of the Committee ha®
been received and is under Govern-
ment's consideration,

Uneconomic Coffee Gardens
4511. SHRI MUKHTIAR SINGH
MALIK.

SHRI BIRENDER SINGH
RAO:

Will the Minister of COMMERCE be
pleased to gtate:

(a) whether it has come to the
notice of the Union Governmep; that
there are some uneconomic Coffee
Gardens m the country; gnd

(b) if so, the estimate of the area

under uneconomic Coffee plantation in
the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
VISHWANATH PRATAP SINGH): |
(a) and (b). It has not come {o the
notice of the Government that there
are any significant number of unece-
nomic Coffee Gardens in the country.

Meetings of Import Advisory
Commitieey

4512. SHRI D. P. JADEJA:
SHRI ARVIND M. PATEL.

Will the Minister of
be pleased to state:

COMMERCSE

(a) how many times the Export and
Import Advisory Commuittees of the
varjougs Zoneg locatedq at New Delhi,
Madraes, Calcutta and Bombay have
met during the year 1973; and

(b) whether any studies were un-
dertaken by the Committees in regard
to mmport problems and the export
possibilities in respect of specified
goods and commodities?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP BSINGH):
(a) The number of meetings held are
as follows:

1. New Delhi . . 2

2, Madras 2

3. Calcutta . . . 1

4. Bombay . . . 2
(b) No, Sir

Facilities granted to firms/companies
due to export promotion

4513, PROF. NARAIN CHAND
PARASHAR: Wil] the Minister of
COMMERCE be pleased to state:

(a) the names of the firms/compa-
nies and business houses which have
an export potential of Rs. 20 lakhs
or more per annum, and

(b) the facilities granted by Gov-
ernment in the name of the export
promotion to these firms/compantes
and business houses?

THE DEPUTY MINISTER IN THE
M'NISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH).
(a) Government do not have jnforma.
tion about the export potentiality of
business concerns,

(b) The export promotion facilities
are not allowed on the basis of the
potentiality of a businesg concern to
export.

Sale of smuggied goods

4514, SHRI SHYAM  SUNDER
MOHAPATRA: Will the Minjster of
FINANCE be pleased to state whether
sale of smuggled articles has stopped
in the matkets atter the recent drive
against the smugglersT

THE MINISTER OF STATE N
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIJEE):
Sale of smuggled articles openly in
the markels has been considerably
restrained after the recent drive
ageinst the smugglers,

2067 LS-T7.

“Whiskey Concenirate” case

4515. SHRI MADHU LIMAYE: Will

the Minister of FINANCE be pleased
to state: #

(a) whether Government have stu-
died the report of adjudication 1n the
“whiskey concentrate” case;

(b) whether Government have re-
ceived any non-official estimates of

the value of consignment in apen
market;

(c) if so, the salient features there-
of;

(d) whether Government agree with
this estimate; and

(e) whether Government have dc-
cided to intervene in the case and not
allow the guilty parties to clear the
consignment and make a handsome
profit?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) The Government have 1eceived
a copy of the adjudication order passed
by the Collector of Customs, Bombay, in
the Whiskey Concentrate case impoit-
ed by M/s, Tata Exports Limited,
Bombay.

(b) and (c). The Government have
recelived communications from the
PRANAB KUMAR MUKHERJEE):
Limaye, giving some estimates of the
value of the consignment in open
market and the margin of profit. Shri
Limaye has stated that the consign-
ment would fetch large profits for the
importerg even after the payment of
fine and penalties imposed by the
adjudicating officer.

(d) and (e). The adjudication order
of the Collector of Customs, Bombav
and the points raised by Shri Limaye
are being examined by the Govern-
ment.
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Firms and Companies abusing facility

of Import Licences

DECEMBER 13, 1974

I
]

4516. SHRI MADHU LIMAYE: Will,

the Minister of COMMERCE be pleas.
ed refer to the paper laid on the Table
mentioned in Paragraph 1841 of Lok
Sabha Bulletin Part II of 11th Sep-
tember, 1974, and state:

(a) what are the names of the par-
ties, firms, companies who the docu-
ments say have abused the facility
of import licences;

(L) whether any legal action has
been taken against them or any of
them;

{e) whether any administrative ac-
tion by way of black-listing or mo
licences in future' directions etc. has
been taken against them:

vd) if so, the details thereof; and

(e) if there has been any loop-hole
in drafting the Red Book Provisions
or any regulations, whether the offi-
cers responsible have been suspended
and proceeded against?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) It is presumed that the Hon
Member has in mind only the firms
referred to in the Papers laid by him
on the Table of the House mentloned
in Paragraph Number 1941 of Lok
Sabha Bulletin, Part II of 11th Sep-
tember, 1974. In regard to the case
of Engineering Unit, the name is M/s.
R. K. Machine Tools, Ludhiana. In
the case of two Hyderabad units, the
names are M/s Ashoka Industries and
M/s. Narendra Industries. The name
of the Export House is M/s. Batliboi
& Co., Bombay. As regards cases
of over-in-voicing, enquiries are still
in progress and, at this stage, it ig not
rassible to give names.

{(b) In regard to two Hyderabad
units which were investigated by the
Central Bureau of Investigation, san-
ction has been given for prosecution
cf one unit viz. M/s Ashoka Indus-
tries, and the other cage is under exa-
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mination. No legal action against any
other firm has been taken.

(c) and (d). In regard to two Hy-
derabad units, directions have been’
given to stop issue of further licences
until the finalisation of departmental
action.

(e) There was no loop-hole in
drafting the policy warranting action
against any officers,

Cell to Study Foreign Collaboration
Agreementy

4517. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased
to mtate:

(a) whether Government's atten-
tion has becn drawn to the suggestion
made during the discussion opn the
Foreign Exchange Regulation (Am-
endment) Bill in the Monsoon Ses-
sion of Parliament of 1973 that a
comparative study in depth of the
foreign collaboration agreements that
are in operation today should be
made by Government with a view to
formulating a new comprehensive po-
licy in regard to this problem;

(b) whether Government have set
up any cell either in the Reserve
Bank or ip the Finance Ministry for
this purpose; and

(c) if not, the reason for not un-
dertaking this study”

THE MINISTER OF FINANCE
(SHR!I C SUBRAMANIAM): (a) Yes,
Sir.

(b) and (c). The R.B.I carry out at
regular intervalg surveys on foreign
collaborations. The findings of such
surveys bring out important aspects
concerning collaborations. The Re-
serve bank of India recently conduct-
ed such a study of foreign financial
and technical collaboration in Indian
Industry during the six years 1964—
70 and brought out their findings in
their Bulletin for June 1974. The RBI
have also taken in hand a similer
study for the three year period ending
1972-73.
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The Foreign Investment Board con-
stituted by the Government scrutinises
all proposals for foreign collaboration
keeping in view the need for import
of such technology, its indigenous
availability, export potential, import
substitution and all other relevant fac-
lors hefore approving the proposal. In
view of this, a separate analysis of
foreign collaborations does not seem
lo he necessary.

Loan given by LLC. for House Build-
ing purposes during 1971-72,
1972-713 and 1973-74

4519 SHRI SAMAR GUHA* Will the
Minisier of FINANCE be pleased to
state;

(a) the break-up of the amount of
leans given by L I.C for house

houses (il) industrialists (iil) Gov-
ernment employees (iv) low-income
groups and (v) rural people during
the years 1971-72, 1972-73 and 1973-74,

(b) total amount of such loans
given and repaid during that period;
and

(c) the total amount remained un-
paid so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) to (¢). In
respect of housing loans the LIC does
not maintain categorywise records as
such loans are sanctioned scheme-wise
iz, Property Mortage Scheme, OYH
Scheme, (LIC) Staff Societies Scheme,
(LIC) Individual Employees’ Scheme
and Township Scheme. During the
years 1971-72, 1972-73 and 1973-74, the
loan sanctioned bv  LIC under the

building purposes to (i) business above schemes were as under'—
(In lakhs of Rs.
1971-72  1972-73 1973-74
Property Mortgage Scheme . . . 302-08 259° 11 245 14
©OYH Scheme . . N . . . . 488- 45 518-40 474 91
Public Limited Cos. Housing Scheme . . . 26-00 15 00  Nil
rative Housing Societies of Employees
of Public Limited Cos. . . . . . . 5:00
(LIC) Staff Housing Societies Scheme & . - 4405 131-22  118-58
(LIC) Individual Employees’ Scheme . N 59° 2§ 17601 209' 46
Township Scheme . . e . . . . 3869 9300

Wy woer w1 ot
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Control of Government over the Com-
mercial and Cooperative

4521. SHRI Y. ESWARA REDDY:
Will the Mimster of FINANCE be
pleased to siate:

(a) whether Government have de-
cided to have more strict control over
the commercial and cooperative banks
in the country; and

(b) if so, the nature thereof and the
broad features of measures being
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUBHILA ROHATGI): (a) and (b).
The nature and extent of control to
be exercised over the commercial and
cooperative banks is a matter which is
kept under continual review by the
Reserve Bank of India.

Accumulation of Btocks with S.T.C.

4522. SHRI Y. ESWARA REDDY:
SHRI R V. SWAMINATHAN.
SHRI P. M. MEHTA:

SHRI P. A. SAMINATHAN:

Will the Miuster of COMMERCE
be pleased to state:

(a) whether stocks of various items
worth Rs. 20.52 crores have accumulat-
ed with the State Trading Corporation;

(b) if so, the major goods With their
value, separately accumulsited and the
reasons therefor; ang

(c) the steps being taken for their
disposal?

DECEMBER 13, 1074
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Yes, Sir. The value of stocks on 20th
Beptember, 1974 was Rs. 20.52 crores.

(b) The major items with their
value are:

Rs. 1n crores

Olsand Fats , , |, 10 17
Chemucals , . . 883
Drugs & Pharmaceuticals . 477
Others . . . . 578
29 52

——— —

Edible Qils are released according to
planned programme of Food Depart-
ment There has also been slow Lfting
by some of the States. Reasons for
accumulation of stocks of other items
include, reduced demand fer some
chemicals required by the plastics and
pami industry, improvement in the
supply of indigenous materials and
fall in internationa) prices.

(c) In some items lhike Drugs carry-
ing of stocks upto three months' con-

. sumphion 15 quite normal. Efforts, are,

however, being made to expedite lift-
ing by the allotees,

ot wr fagte

4523. ot wgrfiaw g e ¢
wfweq w4t ag Ty W v
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Ralsing of ruveshinent Limite to Units
by Natiomalised Banks

4524. SHRI D. p. DESAL

SHRI RAGHUNANDAN LAL
BHATIA:

SHRI SHRIKISHAN MODI:

Will the Minister of FINANCE be
pleased o state;

(a) whether the nationalised banks
had been giving assistance only to
units where the investment was Rs. 75
lakhs and less;

(b) whether the investment limit
has been raised; angd

(¢c) if so, by how much?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) to (c) pre-
sumably the Hon'ble Member has in
view the extension of flnance to small
scale industrial units which are defin-
ed as units engaged in the manufac-
ture, processing or preservation of
goods and whose investment in plant
and machinery does not exceed Rs. 7.5
lakhs. Banks have been treating small
geale industries as a priority sector.
The limit of Rs. 7.5 lakhs hasg not so
tdr been raised, though it is under con-
sideration.

8.T.C.'s Cement Deal with Iran

4525. SHRI D. D. DESAIL:

SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether State Trading Corpora-
tion had struck a deal with Iran for
export of three lakh tonnes of cement
some 8ix months back;

(b) whether the deal has resulted
in a big loss to India angd if so, how
much and the reasong therefor; and

(c) the steps taken to compensate
the loss?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a:
Yes, Sir.

{b) Since the contract is still under
execulion, 1t 15 not possible to quanti-
fy the financial results as yet

(c) Does not arise.

Avallability of Comtrolled Mill-made
Cloth at Stipulated Prices

4526. SHR1 D. D. DESAI:

SHRI RAGHUNANDAN LAL
BHATIA:

Will the Mimister of COMMERCE be
pleased to state:

(a) whether controlled mill-made
cloth is seldom available to the public
at the stipulated prices;

(b) if so0, reasons therefor;

(c¢) whether barely 20 per cent of the
country’s annual eutput reaches the
average citizen;

(d) whether quota of such cloth is
allotted to each State; and

(e) if so, broad features of the dis-
tribution system?
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The DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
No specific complaints in this regard
have been received.

(b) Does pot arise.

(c) to (e). From 1st October, 1974
each mill is required to produce 30 per
cent of its production of cotton cloth
as controlled cloth. This cloth is sub-
ject to statutory distribution control
and the chances of its being diverted
for uses other than for the common
masses are very remote, According to
policy for distribution of this in force,
on the basis of population. The con-
the Textile Commissioner allots the
requisite quantities of controlled cloth
trolled cloth is required to be sold
channel only: —

(i) (a) Mills" own retail shops and
(b) Mills’ authorised retail shops in
semi-rural areas.

(ii) Super Bazars in the co-operative
sector:

(iii) National Co-operative Consu-
mers Federation and the chain of
co-operative institutions affiliated to
them;

(iv) Fair price shops run under the
aegis of the State Governments; and

~tv) Any other agency in the co-
operative sector specified by the State
Government concerned.

The follewing further guicelines in
this regard have been issued by the
Textile Commissioner to the State Gov-
ernments recently:

i) Steps may be taken to reach the
cloth to semi-urban centres with a
population of 15,000 to 20,000,

(ii) The ration cards/house-hold
cards. etc., may be made the basis for
sale of controlled cloth.

(iii) Cloth may be sold to people
with a mionthly income of less than
Rs. 400/«
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4527. SHRI D. D. DESAL:

SHRI RAGHUNANDAN LAL *
BHATIA:

Will the Minister of COMMERCE be
pleased to state:

(a) whether a Committee constitut=-
ed in September, 1973 to review the
policy in regard to compulsory exports
and the imports replenishment shemes
hag submitteq ilg recommendations;

(b) if s0, broad outlines thereof;

{c) whether Government have

taken any decision thereon;

(d) if so, whether recommendations
have been accepted; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH (a)
Yes, Sir.

‘ {(b) A statement is annexed.

(c) to (e). Recommendations are
under consideration.

Statement

1. There should be a substantial ex-
pansion of the Schemes for supply of
indigenous materials tp the exporters
at reasonable prices. If necessary,
legal powers should be acquired by
the Ministry of achieve this objective.

2, Imports of raw materials against
advance licences grantad for the ex-
ecution of export orders should be
exempted from payment of cusloms
duties subject to a provision of suit-
able safeguards.

3, If the raw materials and com-
ponents are imported on CCP (ie
without payment from India) for the
execution of “conversion" deals and
manufacturing is done under the cus-
tomg bond, the exporter may be allow-
ed to make imports without obtaining
lcences from CCI&R

¢
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4. Policy of allowing nominations for
use of replenishment licences may ke
modified and nominations should be
allowed only in the following cases:i—

(i) in favour of a manufacturer
of the product exported; and

(ii) in favour of a manufacturer
of a part, component or raw
material used in the product
exported.

5. For the purpose of determining
ihe rate of cash assistanc?, Ministry
of Commerce should check up f.o.b.
realisation with reference to the export
documents. In this process, the Com-
merce Ministry may also verify
whether the data used for the purpose
is representative of the products erna-
'nating both from the lerge and smsll
scale sectors.

6. An attempt needs ic be made to
remove genuine difficulties, if any, of
the exporters in the operation of the
scheme for compulsory export obli-
gation,

7. There should be a further ossess-
‘ment of the working of the Scheme of
Export Houses to see what further
‘changes are called for t9 minimise the
opportunities for abuse.

8. After a period of 2 to 3 years, a
review should be underiakea of the
implementation of the various schemes
for promoting the role of small scale
sector in export activily in crder to
consider further measures 1n  that
direction.

9. Action should be taken to stream-
line the procedure for disbursement
©of drawback of duties.

10. Fiscal relief to the exporters on
wcertain specified lines deserves favour-
-able consideration.

Involvement of Indian Airlines Staff
in Smuggling

4528. SHRI R. S. PANDEY: Will the
MINISTER OF TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the involvement of
some Srinagar based Indian Airlines

staff and airport security personnel in
regular charas smuggling hag come to
the notice of Government; and

(b) if so, the number of persons
involved and the action Government
have taken against them?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). Involvement of
some Srinagar based Indian Airline
staff and airport security personnel in
charas smuggling was reported in a
press report in the ‘Patriot’ dated 20t{h
November, 1974. The matter is being
investigated by Jammu and Kashriir
State Police. At this stage it is 1ot
possible to say who are involve in this
case.

Special measures Introduced’ to cut
down unroductive expenditure

4529, SHRI S. R. DAMANTI: Will the
Minister of FINANCE be pleased to
state:

(a) whether any special measures
have been introduced or are under
consideration to cut down all unpro-
ductive expenditure in Ministries, De-
partments and public sector undertak-
ings; and

(b) if so, the nature thereof and the
extent of savings envisaged there-
under, unit-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE): (a) and
(b). Various measures have been
adopted from time to time to cut down
unproductive expenditure in Minis-
tries/Departments. In addition to the
measures already in force, the follow-
ing further steps have been introduced
this year:—

(i) A review to be undertakes Ly
all Ministries of ‘on going’ functions
and actual staff reguirements, so as
to ensure that inessential and peri-
pheral functions are cut down and sur-
plus staff located. Consideration of
proposals to augment stac will be pos!-
poned, and powers of local or ud hoc
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recruitment will be kept in abeyance
1ill the above review is completed, even
if this leads to deviation from the
prescribed staffing pattern in respect
of different categories of staff.

(ii) A 10 ﬁer cent cut on provisions
for office expenditure, travelling allo-
wance and contingencies.

(iii) A 10 per cent cut in expendi-
ture on overtime payment to non-
industrial workers.

(iv) Ban on engagement of addition-
al staff on daily wage basis.

(v) Ban on creation of new posts
except for certain operational posts in
the Civil Aviation, Posts and Tele-
graphs, Indian Meterological Depart-
ments and operational and technical
staff directly connected with the execu-
tion of new plan projects or Security
and Vigilance sectors.

(vi) Ban on filling up of all vacan-
cies in non-technical and non-opera-
tional posts except by transfer, pro-
motion, deputation or adjustment of
surplus stafl.

(vii) Tmplementation within a per-
iod of three months of ull outstanding
reports of Staff Inspection Unit recom-
mending abolition and adjustment of
surplus posts.

(viii) Restriction of the number and
size of foreign delegations and foreign
tours by officers of the Government of
India to the minimum,

(ix) Elimination of surplus staff of
completed schemes/projects still
covered on the pay roll.

2. Similar economy guidelines have
also been issued to public sector under-
takings. In addition, the following
specific measures have also been sug-
gested for adoption by these under-

takings»—

(i) Review of staff requirements

and curtailment of powers of recruit-
ment of subordinate offices.
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(ii) Steps to be taken for the gra-
dual elimination of cash losses in pub-
lic sector enterprises which are In pro-
duction.

(iii) Stoppage of certain types of
subsidies given to public sector enter-
prises, who would be required to cross-
subsidise particular losses by profits
elsewhere.

3. Certain other measures which
have been introduced to reduce admin-
istrative expenditure are as followg:—

(i) Adoption of semi-permanent or
temporary specifications in construc-
tion programmes as far as possible.

(ii) 20 per cent reduction in the num-
ber of telephones in each Ministry /De-
partment.

(iii) Maximum economy in use of
paper.

(iv) Suspension of motor car pur-
chase advances to officers.

4. It is not possible to quantify the
estimated savings unit-wise on account
of various measures referred to, at this
stage, as they depend upon a number
of factors. Assessment of saving is a
continuing process. According to the
present asseszment, it is expected that
there would be savings of about Rs. 71
crores in non-Plan expendfture during
the current financial year as a result
of the economy measures,

12.00 hrs.

st wqfemdt (Ter) ;oo
wgrEm, 4 wAAW TV vew v i
zaw g frar woife o9 & svrm
¥ 1 marw SoAT wTEAT @1 K Ay
fr qeiere mr & aw e AR e
T & oelt o WY W ¥ Ay
w1 fer e I & e ot
T & I ¥ FIe & we AT

SHRI JYOTIRMOY BOSU (Diamnd-
Hasrbour): ¥ hag written €0 you in
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regard to what Shri Lalit Narayan
Mishra stated yesterday. I have given
an elaborate statement that in what he
has stated he has made an admission
4hat notings Nos, N11 and N 12 were
done under his orders.

In that context I had given you
notice. ...

MR. SPEAKER
over.

SHRI JYOTIRMOY BOSU: After his
utterances it is confirmed that he has
committed a breach of privilege. I
have given details.

MR. SPEAKER: That was finally dis-
posed of yesterday and I am not going
to take 1t up today in any form.

That is already

Is Mr Limave going to say some-
thing with reference to some pending
motion or he wants to say something
independently?” I am told that it is a
different mater Shri Limaye,

st wq  faad  wa wERA
RY ATF oF IFT TR FINEAT R /T
AT AT & g A qavwy feAmAr
qrzaT g K wrefr & a woow
wart Wwt qr fam 37 SAve & v
a fr 11 foree witoqa B fae
afer #r mam oF 9T 917 IAF1
fomr w8 aewfr & ovew == far
war 5 & 37 Y wd w7 9T £ T
gafao ady FAaT A aAw e &
qEA TAAT . HN TEAT ZOT AAA & WY
RN At wrar Ag N TAATE

My original question was: “Order of
preference One

Will the Minister of Industry refer
to the Maruti Limited Annual Report
and Accounts for 1873-74 filled with

the Registrar of Companies, Delhi and
ltlte;

(a) whether part of the plant ma-
chinery and equipments in the
process of ingtallation referred to at

pages 16-17 of the sald report has
been imported from abroad;

(b) if so, the details of the import-
ed items of plant, machinery and
equipments;

(c) The magnitude of the imports
as a percentage of the total value of
the plant machinery etc. mentioned
in(a)™

Now, see the changed question

“Will the Minister of Industry and
Civil Supplies be pleased to state

(a) whether according to the
Maruti Limited Annual Report and
accounts for 1973-74 filed with the
Registrar of Companies, Delhi. a
part of the plant machinery and
ecquipments 1nstalled and in the pro-
cess of installation referred tp at
pages 16-17 of the said report has
been imported from abroad:'

arft & Rty W qw TR g AT
a7 7 72 § fr oy ursfa Fafige 4 froid
gimrErmr #7 wq Acqmw faR
gAT T A qaneg emawEEr
W 13 7

(h) 1f so, the details of the import-
ed items of plant, machinery and
equipments, and

(¢) the magnitude of imports as a
percentage of the fotal value of the
plant machinery etc mentioned in
part (a)

09 ST [T AT 2w
gAY, 7% 2faw .

“(a) No such statement has beer
made in the Annual Report and Ac
counts referred to above.

(b) and (¢). Do not arise.”

Without reference to me and withou
my consent, the Secretariat and th
Industry Ministry bave completely
changed my question, The questin
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as modified by them makes me appear
to be a oig fool I am supposed to
have asked whether the Maruti Lid
Annual Report has stated that a part
of their machinery has been imported
from abroad

When I am in possession of the
Maruls Lid Annual Report why
should I ask this stupid question? Of
course the Maruti Ltd has not stated
that part of the machmery 1s import-
ed It i1s on the basis of the report
that I received that despite the de-
clarationg about the Swadeshi car
machinery ncluding the prototype
engine had “een imported jrom abroad
that I tabled the question In order
to avoid answering this embarrassing
question the Industry Mmstry in
collusion with your Secretariat have
changed mv question This 15 nothing
but a fraud

Yesterday you resented ip Shri Puoo
Mody's remark that the Speaker was
i collusion with the Governmint
But 1s this not a glaring example ol
the collusion of your Secretariat, if not
the Speaker, with the Government
How can Pailiament function when
the Secretailat becomes an agency of
the Gmermment and the Government
hecomes an agency of an individual
and her famly?

Let me tell you that I am very much
upset over this My letter 1o the
Secretariat about the admission and
roorty of my questions, too, has 1e-
mained unanswered to this day

I also refuse to believe that this 1s
an error of your Under Secretaries and
other Secretares This has been done
at the dictation of the Industry Mims-
try and the Prime Minister's Secre-
tariat My colleague Shri Madhu
Dandavate has already charged that
all questions are hereafter tp be an-
swered after editing by the Prime
Minister's Secretariat

w WY uwe qfee af s i
W INGy g wiee, ag gor o
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@t ¥ fe stewa ft qfee w3l
werd wgeT, & 17 97 wry o aredA
wrgat g1 ¥ g1 faq wfaw ad i, ,
wifs & ¥w X aga wies ueie
g 1

MR SPEAKER It has st been
biought to my notice, It would have
been much better if the moment you
saw 1t yoy had (ontacted me, so that

by this time I should have been ready
with some answer

SHRI MADHU LIMAYE I gave
notice before 10 o'clock Yesterday I
told the Question Branch people my-
self Am I supposed to mve vou 10
days notice” [ take strong objechion
to it It 1s a matter between >your
Secretanat and the Speaker I am uod
concerned with it

SHRI SHYAMNANDAN MISHRA
(Begusara)) The hon  member has
been complaining many times that his
questions have 1emamed unanswererd
cien "or one year or so and thy as-
~urantes also remain unfulfiiled 1If
the questione aie recast 1n this manner
and evasive rephies are given, it would
mean that in the entire term of our
career here we would not get any
answers at all from the Government.

MR SPEAKER Thg Sccretanal does
have the power to revise or recast it
but they send il to the memher and
the member can take ewception fo 1t
at the time 1t comes to him,

SHRI SHYAMNANDAN MISHRA:
He says 1t has been done without any
reference o the hon member

MR, SPEAKER This has just been
brought to my notice and I am look-
mng into it

SHRI SHYAMNANDAN MISHRA:
It is a very serious matler Kindly
look into it,

ot gew wx wow  (bT)
™ T Y rRh v nwd & ey
gft & e wedr ot
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weqw WE ;. 9@ "TY S R
e Afew wmr @, w9 AT TRT
aaear £ 6 ¥@ #t ag &= oY, o a5
o ¥ w& T¥ wrsdE WA wR
FiwT |

sl graw A wPA™ T OET AA
Fraan 7

MR. SPEAKER: Why not? Not
hundreds, but thousands of questions
come. After all, our stafl are also
human beings. If you find anything
which you think 1s not the same, 1t
would have been coriected there and
then.

! AT T Wt (A7)
TA W T4 H TOEE HAA A 7,
a¥rfraz 7 ag wrar a4 €1 w147 (&
qg ATAT WA A AT AT
#q7 HIGA 2 °

SHR!1 JYOTIRMOY BOSU Su we
table motions, questions, etc Only
two persons in this House can sit n
Jjudgment ever them as 1o the ad-
minmissilality or otherwise of matters
that come from members One is your
good self and the other 1s the Deputy
Specaker, Why is 1t that the work 1s
not dnided between vou®

MR SPEAKER It 1s not a quesfion
of division,

SHRI JYOTIRMOY BOSU It should
be seen Ly either of you. I am more
than convinced that the Prime Mims-
ter's Secretariat 1s supreme in all
matters,

MR. SPEAKER: I really wonder
what you are saying. 1[I say this is
a phobia with you, I think that would
be very correct. He need not mention
about the working arrangement of this
Secretariat. He has no husiness to do
it. He has said something about ques-
tions, I will look into it. I am not
going to listen to you on this point any
more,

SHRI JYOTIRMOY BOSU: Some

thirteen months ago I produced some
documents about Shri D. P. Dhar.

MR SPEAKER. Regarding the alle-
gations against Shri D. P. Dhar I have
told you on the floor of the House it-
self that there is nothing in it. I have
conveyed it to you. I am not at all
convinced by your allegations. I have
asked you fo give more evidence to
substantiate the allegations But you
did not do so for the last twelve
months,

SHRI JYOTIRMOY BOSU: I have
given some more evidence.

MR SPEAKER

There is nothing
m it

SHRI JYOTIRMOY BOSU Let it
be gent to the Privilezes Commuitee.

MR SPEAKER There 1s no ques-
uon of sending 1t ty the Priv.leges
Committee  You first follow the r iles
of pdocedure and thw you bring a
motion 1 ashed you tg produce evi-
dence tut vou did not do it

SHRI JYOTIRMOY BOSU. 1 stand
hy what I said on that dav.

MR, SPEAKER- I did not find there
anything against Shri D P Dhar.
Bringing mn anything you get helq of

and maligning people ali the time 1s
not far

SHRI VAYALAR RAVI (Chirayin-
kil)- Sir, vou have given a ruling on
it  Shr1 Bosu cannot question 1t.

MR. SPEAKER 1 have said that I

am not satisfied with the evidence he
hag given

SHRI SAMAR GUHA (Contai) Com-
ing bhack to the point of Shri Madhu
Limaye, the position is that some of
the gue-tions are obiected to by some
of the Ministries. Then the practice is
that the Question Branch modify those
questions in the light of those Ohjec-
tions gnd inform us that those gques-
ionss have beep admitted 0 thoge



215 Written Answers DRCEMBER 13, 1074

modified forms. In this case the gues-
tion is whether SBhri Madhu Limaye
was informed of this modification.

SHRI MADHU LIMAYE has point-
ed out.... (Interruptions)

MR .SPEAKER: The question to
which he made a reference is “efore
me. Any member of the opposition
could see the papers. It is a routine
correction There is no change

SHRI SHYAMNANDAN MISHRA:
Was there any missing link What
wag there to correct?

MR. SPEAKER: I am told that these
are just rouline corrections. I am
prepured to sit with Shri Madhu
Liymaye or any member of the opposi-
tion and see the papers, After all,
they can make a mustake. Whatever
be the little difficulties in the office,
and there are thousands of questions
which they are doing at the Secre-
tariat level, I must own what they do.
I can discuss it with you.

SHRI SHYAMNANDAN MISHRA:
On the face of it, the framing of the
question was mmpeccable What could
be the reason for changing it

MR. SPEAKER [ see some correc-
tions have been made I am prepar-
ed to sit with Mr. Limave or any
Member of the Opposition. 1 will dis-
cuss .t. Certamly. if this is the posi-
tiwn, T say, we must evolve a procedure
by which when it goes in a corrected
form, within a specifled time, the
Member should let the office know that
this does not convey the sense,

SHRI MADHU LIMAYE Why
should they correct it?

MR, SPEAKER: They have {0 cor-
rect the language. That is in the rules.
If some mistake lg committed by the
dealing officer, I will certainly sep that
it is never done again and warn the
officer. I am prepared to sit with
him.

SHRI K. LAKKAPPA (Tumitur):
Sir, tha emrvenition is that ns Membér

Written Answers 3216

should make any allegation against
the Parliament secretariit.

MR. SPEAKER: Yes, He should
bring it to my notice instead of phring-"
ing it In the House. I cap deal with

that,

SHRI H. M. PATEL. (Dhandhuka):
Sir, you said that the secretariat may
edit the Question. But there must be
the need for editing :1. If yoy look at
this Question, is it not a straight-for-
ward and clear Question?

MR. SPEAKER: 1 have already
offered to sit with him and discusg it
I wili examing it. If this is done in
this way, certainly, the officer wil] be
warned,

12.22 hrs.
QUESTIONS OF PRIVILEGE

AGAINST SHRI R. N.
GOENKA, M.P.

MR. SPEAKER: Now, there are a
number of privilege motions...,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I have already
written to you. I only want two
minutes. ...

_MR. SPEAKER: Just by

to me you do not become entitled.
Because you write to me, therefore,
these are orders for the Speaker, It is
not that. I am not calling you,

I am taking up the question of pri-
vilege which is already fixed. This
is about Mr. R. N. Goenka,

SHRI JYOTIRMOY BOSU: T only
want to draw your kind attention to
the statement made by Mr, L, N.
Mishra yesterday. ... (Interruptions)

MR. SPEAKER: That was ovér
yesterday. I am not prepaced to hear
thet again. That statement i3 mot
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under discussion now, I am not
allowing anything clse.....(Interrup-
tions).

Mr, Jyatirmoy Basu is such a noble
person, If he devetes his energies to
some constructive matters, the coun-
try will he lucky. But he goeg to
the negative side.

SHRI JYOTIRMOY BOSU: At the
prepent moment, the country is in
the hands of the destructive forces.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Destruction 12 a part
of construction.

MR. SPEAKER: His theory is,
first destruction and then construe-
tion,

Now, about the question of privi-
lege, thers are 10 Members listed and
also Mr. Goenka. He wants to come
with his reply.

SHRI K. LAKKAPPA (Tumkur):
No reply. Under what rule, hey will
reply? (Interruptiona).

On what basis can he give a reply?

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta—South): He can.
not give a reply. (Interruptions).

MR. SPEAKER: Why do you go
against yourself? Mr L. N, Mishra
was given a chance to reply,

ters, I will not allow the Minister
coneermed (o reply to  that, it you
follow this procedure. All of you
may please sit down. I have increas-
ed my dosage from two to four aspi-
Tins, I tell you, previously, in the
last Parliament, I used to take only
one; upto this time I have been tak-
ing %wo, &nd new I have 1o take four
every day. Either God may give you

AGRAHAYANA 23, 100¢ (3AKA)

Privilege 218

wisdam or He may keep me out of

SHRI JYOTIRMOY BOSU: Peace-
ful co-existence.

MR. SPEAKER: Peaceful co-exis-
tence will kill me.

Now, Mr. Priya Ranjan Das Munsi.
You will take only two or three
minutes, I will hear Mr. Goenka
also.

SHRI K. LAKKAPPA: How are
you allowmng him, Sir?

SHRI PRIYA BANJAN DAS
MUNSI: I want to make a sub-
mission. (Interruptions).

MR. SPEAKER: I will listen to
Mr. Goenka also. 1 am not going to
reverse my procedure.

SHRI BHOGENDRA JHA (Jana-
gar): Mime was the first nolice of
priviiege on this point, Please en-
quire and then decide.

MR. SPEAKER: Mr. Priya Ran-
jan Das Munsi's 15 the first.

SHRI PRIYA RANJAN DAS
MUNSI: Mr, Speaker, Sir, on the
4th December, 1974, in the authentic
progressive daily, Patriot, a newsitem
was published which read as
follow: —

“Goenka, 4 others to be tried for
Forgery.

“Three directors of the Indian
Express group are to stand trial for
cheating, forgery and criminal con-
spiracy. BeS[es the directors—
Mr. R. N. Goenka, his som, Mr.
B. D. Goenka, and Mr. B Ih
Goenka's wife, Mrs, Saroj Goenka—
two other employees of the Ex-
press group of companies wil] stand
trial on similar charges.

“The cagse was commitied faor
trial by the Spmcial Metropolitan
Magistrate of Madras to the court
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[Shri Priya Ranjan Das Munshi]

of the Chief Metropolitan Magis-
trate, New Delhi, on Saturday.

“According to the prosecution,
the Indian Express (Madurai) Pri-
vate Limited and the Andhra
Prabha Private Limited hypothe-
cated between the two of them
cash credit facilities o? over a crore
of rupees with the Punjab Na-
tional Bank, Madras. These credit
facilities could be enjoyed on the
basis of monthly™ stock statements
sent by the companies to the bank.

“The prosecution case was that
the accused entered into a criminal
conspiracy in 1968, to cheat the
bank, commit forgeries and falsify
the account books and stock records
of the companies with a view to
obtaining excess cash credit facili-
ties from the bank.

“Fictitious Firm.

“With this end in view, the pro-
secution case said, false invoices
and other documents were-pre-
pared and false entries made in
the companies’ books. The docu-
ments by the companies were in
the name of a fictitious Calcutta
firm and showed purchase by the
companies of white printing paper
1o tbe tune of Rs. 56 lakhs.”

“...Besides the documents, the
prosecution case said, false state-
ments of stocks were sent to the
bank. The two companies, accord-
ing to the prosecution case, obtain-
ed a wrongfull gain of the order of
Rs, 40 lakhs as a result of this
cheating.”

What I would like to submut is that

longs to the Indian Express Manage-
ment Group. If it is not so and if
this report is a wrong report, then
it goes against an hon. Member of

this House and it amounts to a pri-
vilege and we all ought to protect
the Member. In the privilege mo-
tion, it may also be considered that
it the report is correct, then the en.
tire House is involved and the pres-
tige and dignity of the House iz in-
volved as he is a Member of this
House. Now, I would lilee to submit
to you that in the charge-sheet
against Shri Ram Nath Goenka
which is submitted by the Special
Police Investigation Branch of
Delhi. ..

SHRI K P. UNNIKRISHNAN
(Badagara): CBI:

SHRI PRIYA RANJAN DAS
MUNSI: ...on 21st May 1873 by the
CBI Special Investigation Unit and
the FIR made is No. 2/71/SIU of
12th April 1874. The charges made
are under Section 120B, 420. 469, 467
and 471 of the Indian Penal Code.
The chargesheet involves many peo-
ple including officials, Indian Express
Group, son and wife of Shri Ram
Nath Goenka, Shri Ram Nath Goenka
is directly involved because the re-
port and the charge-sheet say...
(Interruptions)

MR. SPEAKER: Now, it is sub-
judice.

SHRI K. LAKKAPPA: The big-
gest scandal of thig country.
« .. (Interruptions)

MR. SPEAKER: It is sub-judice.
We cannot discuss it,

SHRI FPRIYA RANJAN DAS
MUNSI: It says that accused Ne. 1,
that is Shri Ram Nath Goenka is
directly involved with the signing of
the documents and getting money
from the bank,..

SHRI R. N. GOENEA:
false, . . {Interruptions).

SHRI PRIYA RANJAN DAS
MUNSL: . . .cheating the bank, forgery

It is a
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and criminal conspiracy. My argu-
ment i{s that cheating, forgery and
criminal are criminal

ces Which will be rightly dealt

by the court of law and not by
Parliament. There, I entirely agree
with you. But, what I would like to
submit is that in Shri Tulmohan
Ram's case, 1 found that after the
CBI investigation was over, you, in
your wisdom, expressed in this House
that since a prima facle case was
s«stablished, the House could move
any motion. Here also the CBI has
completed its inquiry, a charge-sheet
has been made and also an FIR
lodged and, therefore, a prima facie
case hags been established, The
charges against Shri Ram Nath
Goenka are cheating, forgery and
criminal conspiracy.

The charge is that Radha and Co,
Calcutta is a fictitious company and
who is connected with the Indian
Express Group of Madras and Andhra
Prabha got for the company credit
facilities twice. ... (Interruptions).
once. to the tune of Rs, 18,67,600 and
. second time, to the tune of Rs. 37,30,
108 in the name of Radha and Com-
pany. The report says that there is
no such company or group. It is a
false company. It is a fictitious com.
pany...(Interruptions),

These purchases were approved by
a Board Meeting presided over by
Shri Ram Nath Goenka, if he is at
all a Member of this House. I do not
know.

What I would like to submit again
is that after this thing, Shri Ram
Nath Goenka and his management
filed writ petitions in Madras and
Calcutta High Courts, not once, but
twice and every time, it was rejected.

What I would now like to submit
is that it may be argued that this
wag instituted in 1968 and what re-
levancy it has got in 1974 Bud what
I would Iike to submit is that if at
all a Member of this House commits
a dacoity dr a murder in 1068 and
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the findings of the inquiry come out
in 1974 that he is genuinely in-
volved, though at that time he was
not a member, a prima facie case is
surely established and a substantive
motion can be foved,

So what I would request you now
1s that you may kindly take it to the
Privileges Committee,.,,,

MR. SPEAKER: May I ask you
one thing? 1Is it in connection with

his conduet as a Member of this
House?...

(Interruptions)

Is it his conduct as a Member of
this House involved ar is it as a
businessman? T

SHRI PRIYA RANJAN DAS
MUNSI: As a Member of this
House.

MR. SPEAKER: As a business-
man? .

SHR] PRIYA RANJAN DAS
MUNSI: As a Member of the House.

In both ways. A privilege can
come in both ways. Collectively, as
a Member of the House and also as
an individual.

MR. SPEAKER: Please be clear
about it.

SHRI PRIYA RANJAN' DAS
MUNSI: It is the duty of this House
that it the report was found to be
false, we should protect the dignity
and honour of the hon. Member and
we should all stand by him....(In-
terruptions) Moreover, what I would
like to submit is that the country
and this whole House are exercised
over what Mr. Jayaprakash Narayan-
i as doing. Shri Jayaprakash Nara-
yan, most of the Members feel, is an
honest man. I have, therefore, an-
other request which ig to protect
Shri Jaysaprakash Narayan from the
clutches of these corrupt people if at
all it is true....(Inderruptions).
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SHRI MADHU LIMAYE (Banka);
Me is in nobody's clutches. He is in
the clutches of the Indian people and
none other, .

SHR] PRIYA RANJAN DAS
MUNSI: Sir, I conclude by saying
this. The investigetion report and
charge-sheet were drawn after ex-
amining 223  officials and these in-
clude the Income-tax Department,
of Company Affairs, The Indian Ex-
press Group, The Punjab Naticpal
Bank etc. Then I quote. It says:

“It has also been brought out
during investigation that ecertain
amounis alleged to have been re-
mitted by the Express Group of
Compames towards W.P.P/LPP.
supply were in fact utilised for the
share d®alings at Calcutta and
Bombay which were being con-
ducted under instructions of ac-
cused No. I, ie. R, N. Goenka.”

This 1s in the report This is based
on the documents, based on the
charge-sheet and F.LR, Now I like
to submit this to you, Sir. You kind-
ly take it to the Privileges Com-
mittee to find out the truth. It in.
volves not only the question of Tul
Mohan Ram There may be thousand
Tu) Mohan Rams in this House. We
should pull them up. Therefore I like
to submit, please take 1t to Privileges
Committee and find out the truth. If

SHR! P. K. DEO (Kalahandi): 1
need z clarification from Mr. P. K
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ed signature of other Members. He
forged the signatures of varioug
Members of Parliament. Shri Goen-
ka is alleged {0 have commitied
offences when he was not a membei
of this House.

MR. SPEAKER: Kindly sit down.
After all there cannot be many Tul
Mohan Rams.

SHRI SHYAMNANDAN MISHRA:
There are already 21.

SHRI BHOGENDRA JHA: I have
brought this Privilege Motion and
I request that this should be sent to
the Privileges Committee. After one
scandal wag discussed we have a
bigger scandal in this House Tlus
hus come tolight, which has tarnished
the image of this House, of every
Member of this House, This is equal-
ly and even more pernicious in that
the huge amounigs amassed as men-
tioned in these cases endanger and
help forces causing destruction Lo the
democratic structure itself. shn
Munsh: read out from the Patriot of
4th December, 1874, T don't want to
repeat that As Member of this
House, some influence is brought
upon this Government, upon the Fin-
nance Ministry that certain very
serious things have been supprcssed.
In the late 1972 when Shri Goenka
was in the House, very late 1972,
say, the Chief Cost Accounts Ofticer
of the Union Finance Mimstry sub-
mitted a report to the Ministry of
Information and Broudcasting and
uptil nmow it stands suppressed,

According to that report the in-
vestigator found that the Indian Ex-
press Pvi. Ltd, has raised by way

of all the newspaper groups was only
Rs, 27 Jakhs. Even sfter getting guct
a colossal the Finance Mimstr)
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Another gensational finding of the
investigator was in April, 1972 all the
mine groups of the Goenka compa-
nies constituted themselves into a
partnership firm called Express Tra-
ders which {s ensconced in the kx-
press Towers, Nuriman Point, Bom-
bay, This is again in violation of
the company rules. Through these
methods about Rs. 25 crores have
been defaleated. [Illegal actions have
been committed and there is no point
in not coming to the conclusion that
a8 u Member of the House utilising
status of a Member of this House,
Shri Goenka, has succeeded in sup-
pressing those things uptil now even
after a thorough inquiry by the in-
vestigators of the Finance Ministry.
It is the misfortune of this House that
he is here uptil now.

Shri Jayaprakash ji in one of his
article in the Daily Hindi Pradeep
of Patna dated June 1, 1974 has said:

“yu faoet arx gw fewr-wao
® fagnR, ar gARr TgAd g%
wreeta fwe & faar (7

Sir, there is suspicion and I glso
share that that that Indian
friend ig Shri Ramnath Goenka. He
will say whether he Is or he is not or
Jayaprakash ji will himself clarify
because it iz not a question of.

AGRAHAYANA 13, 1006 (SAKA)
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My point of order is this. A person
Ifie Shri Jayaprakagh Narayan's name
lhsh:mnhtinhemmmdertomaljn

MR. SPEAKER: Before the polnt of
order was raised, I inviteg hig atten-
tion as to why he should bring in the
name of Shri Jayaprakash Narayan {n
a far-fetched manner. Why should he
do that? It is hiz own business. Why
should his name be dragged into?

SHRI SHYAMNANDAN MISHRA:
You will kindly prevent him from
doing it

SHRI BHOGENDRA JHA: 8ir, it is
pertinent; 1t is not irrelevant because
Shri Goenka had been to Patna.

MR. SPEAKER- What iz wrong with
it

SHRI BHOGENDRA JHA: Kindly
hear me (Interruptions).

BSHRI SHYAMNANDAN MISHEA
You would invite further trouble
you allow him to mention his name.

SHRI BHOGENDRA JHA: It Is very
relevant and I am going to explaim
that.
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MR. SPEAKER: What I have got to
say is this. Where ig the question of
orivilege in ift The problem is this.
With whom has he connections? His
connections with Shri Jayaprakash
Narayan and all these are extraneous
matters. I have told you to keep this
thing aside. What is the question of
privilege?

SHRI BHOGENDRA JHA: I am
telling you that this is very relevant
for the very existence of our deme-
cracy. That is why I am mentioning
this . (Interruptions).

SHRI SHYAMNANDAN MISHRA: I
am asking you Mr. Speaker whether
you will permit us also to bring in all
kinds of names. I am puiting it on
record that we would not also be pre-
vented by bringing in the names.

MR. SPEAKER: I have categorically
told him not to metion the names

SHRI BHOGENDRA JHA: It is per-
tinent to mention it. I want to clarify
it.

MR. SPEAKER: Do not make a poli-
tical speach.

SHRI BHOGENDRA JHA: Sir, the
money is being utilised to destory our
democracy.

MR. SPEAKER: Whatever it may be
how the privifege is involveg in this?

SHRI BHOGENDRA JHA: I am
coming to that.

1f it will not be destroyed, it is good.
1 hope you will also co-operate with us,
Here, there is a danger. I have not
gtated anything which cast aspersions
se 10 Newspaper cab cost agher-
sions on Shm Jayanrakash mnaiayam.
Theh, *he himself suggested—I am
pmply guoting—

%9 aftar as Ax st gowrnr
‘wra fataTr & friw afew & o o<
wasmfearqr ...

5 S
(Interruptions).

SHRI BAMAR GUHA : Sir, Just now,
you have given your ruling. This ferum
cannot be used to bring in the name
of Shri Jayaprakash Narayan. You
cannot allow anything. This is the
vialation of your rule,

SHRI JAGANNATHRAO JOSHI
(Shajapur): He may say whatever he
Hkes. But, he ghould not bring in the
name of Mr. Jayaprakash Narayan,

SHRT BHOGENDRA JHA: Sir, if I
am allowed three minutes..(Interrup-
tions).

SHRI PRIYA RANJAN DAS MUNSI:
He must mention what are the things.
You have allowed the Members of the
Opposition to take the name of the
Prime Mimster.

SHR] JYOTIRMOY BOSU: 8ir, I
would like to seek a clarification. When
did they come to know about this mal-
practice of 19717

(Interruptions)

SHR] BHOGENDRA JHA: Sir, I
would like to clearify certain points
raised by the hon. Members,

SHR! SAMAR GUHA: Again he is
reading the statement of Mr, Jayapra=
kash Naram.

SHR! BHOGENDRA JHA: 1 am
quoting him.

SHRI SAMAR GUHA: Sir, you
have given your zuling:

MR. SPEAKER: ] would invite
you: attention that we are concerned
with the Privilege Motion, Now, Mt.
Goenka may have relations with any-
body. When he was in the
with Congressmen and now may be
with others. But, we cannot discuss
his conduct and his relations, with
whomsoever he had. The mpl;vcﬁ:w
tion is, how it hecomes a
nohrastheprimahciouuisz
cerned. You can eiplain it in the
context of his being a Member of Vs
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House. I want to make this very clear,
from the very beginning.

SHRI BHOGENDRA JHA: Yoy are
right, Sir.

MR. SPEAKER: All of you are very
goog and very fiery people. When I
see my old colleague, Mr, Darbara
Singh with his white beared and
white turban, sHting amongst you, I
thought he will moderate you a hit

SHRT DRABARA SINGH (Hoshiar-
pur): There is no camoflage about
me.

SHRI BHOGENDRA JHA: Sir,1do
not know why some of the Members
have mis-understooq me. I have not
cast any aspersions,

MR SPEAKER: Please conclude.

SHRI BHOGENDRA JHA:. I have
not even begun

MR SPEAKER: You can take two
or three minute, more.

SHRI BHOGENDRA JHA: I I am
allowed. three minutes undisturbed, I
will conclude

MR. SPEAKER. 1 assure you that
they will not disturb you for three min-
utes. But, you must be relevant.

SHRI BHOGENDRA JHA: I will ex-
plain how this is connected.

I do not want to cast any aspersion
against Shri Jayaprakash Narayan. But
he himself hag said in that article.

MR. SPEAKER: Do not go out of the
way. This is not about Jayaprakash
Narain,

SHRI K. P. UNNIKRISHNAN (Bada~
gara): Why do you become 8o sensi-
tive? I have not seen this earlier.
When people fram the Treasury Ben-
ches were bheing hauleg up, you had not
expressed any guch sentiments,
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MR. SPEAKER: If you lke, I can
allow him to mention about Shri Jaya-
prakash Naralp but you will not say
that when your turn comes. Let this
be very clear. I want to be very clear.
If you want that I should allow it in
the case of other persons, I shall allow
it in the case of your memberg also.

(Interruptions)

SHRI N. K. P SALVE (Betul)- Are
you also gomg to undo some of the
things that they have done? Is it pos-
sible to undo certain things that they
have done already?

SHRI VAYALAR RAVI (Chirayinkil):
There is some relevance, (Interrup-
tions) Javaprakash is the editor of
the weekly (Interruptions),

PROF MADHU DANDAVATE
(Rajapur): You may allow them to
mention the nime of Jayaprakash
because¢ without doing it a hundred
times every day they cannot go to
slecp.

SHRI HH K L. BHAGAT (East
Delhi)* Everydav you bring in the
name of Javaprakash When 1t <uits
you, you do it But now when his
name is being mentioned by some one
else, you protest Practisc what you
preach.

MR SPEAKER- Let this be treated
on a higher level.

SHRI H K L BHAGAT: If yeu
want to bring in the name of Jayapra-
kash when you like, you must be
prepared to listen to others also bring-
ing in his name. (Interruptions),

PROF. MADHU DANDAVATE: We
have no objection.

SHRI BHOGENDRA JHA: I have
not cast auy aspersion on Jayaprakash.
I am simply quoting from his article
which will help the House to came 19
a conclusion. (Interruptions),
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SHRI JYOTIRMOY BOSU: What
hag Shrl Goenka done with Shri
Jayaprakash? I cannot understand...
(Interruptions).

MR. SPEAKER: I can understand
Shri Goenka and Shri Jayaprakash
together, but not your relation with
Shri Goenka.

SHRI BHOGENDRA JHA: I was

quoting.

“gg AT aw §x off wearw o
foer $fcht e @
qu Wt s e qr ey
i sy Faz &
ofew Wl e # amow
oy war 1 faEr o fwx

ot 8 aveng 3@ @)

MR. SPEAKER: I am sorry. This
ig abgolutely irrelevant.

SHRI BHOGENDRA JHA: Let me
finish. This summer Shri Koenka had
“een to Patna and after his visit to
Patna, one member of the Bihar Legis-
lative Assembly belonging to the
Socialist Party, Dr, Azam, made a
statement in the press that he had
been offered some thousandg of rupees
in order to make him resign from the
Legisistive Assembly (Interruptions).

SHRI SAMAR GUHA: This has
been stoutly condemned by the So-
cialist Party...(Interruptions). What
nongenge is he talking? (Interruptions).

MR. SPEAKER: Thig has nothing to
do with the motion.

SHRI SAMAR GUHA: He is going

SHRI SAMAR GUHA: If I were to
say that he was a British spy., would
you allow it? I do mot want to say
it, but if I were to say it, would you
allow it? (Interruptions).

MR. SPEAKER: 1 told you in the
very beginning that this is irrelevant,

Wt wywe feg 0 mwew
ATCAY W €T & Fav ¥R AW X
v 42 ¥ freare wOr oy wifew
)

13.00 hrs.

MR. SPEAKER: Will you' please
listen? We are not on the gquestion
of admissibility of the motion. What
Mr, Goenka did and what such and
such person said about it, 1g al] a poli-
tical speech. On the point of admis-
sibility I will not be guided by this
speech. I am not going to allow you
to make a genera]l political speech. If
you '‘want i0 make a speech it must be
relevant. Or, you sit down in a
minute; this 18 what 1 finally say.
Whatever, your views, one hag tp be
relevant to the subject.

SHRI BHOGENDRA JHA: Till now
I have not said a word about my
views; I only quoted. 1 want to bring-
Qut that this huge amount has been

spent in destroying our democracy...
(Interruptions) On 18th July the Prime
Minister made a statement in Caleu
that a certain businessman had
emigsaries to her that the case
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read in the Press hecause it iy in the
publie and people have been
asking me as a Member of this House

the truth.. . {Interruptions) I
am to the point. Shr Goenka
went to Patna; he hag a right as a
Member of this House or ag an indi-
vidual or as a bummnessman to do so.
But when he came back he made a
statement that he went to Patna only
to meet Mr, J, P. I am not going to
dispute that. What I say is this. A
huge amount has been defalcated A
prima faclie case has been established
and the case has been committed for
trial A huge fraud has been com-
mitted. It 13 my suspicion that because
he i1s a Member of {the House, utilising
the status and privilege of a Member
of thig House, the Ministry and the
Government headed by Shrimati Indira
Gandhi are being black mailed into pot
taking proper action against him. The
privilege of the Member of the House
is being misused and the Government
15 blackmailed by money power...
(Interruptions)

The Government and its policy are

being influenced by big money and big
business and that 1s why the danger
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of the House is saved from being
tarnished,

SHRI SHYAMANANDAN MISHRA:
On the bass of the submissions made
by the hon. Member, it seems that a
huge amount of money has been ds-
falcated by a particular person and the
Government of India is sitting over
that matter. May I move a motin
of breach of privilege against the
Minister of Company Affairs for sup-
pressing this matter? Would you
kindly give me permission because
the minister wants to extort money
from Shri Goenka?

MR. SPEAKER: We cannot bring
up another privilege during the dis-
cussion of one privilege motion.

SHRI SHYAMANANDAN MISHRA:
He has been supressing this with the
object of pressumising him to give
more money to the ruling party.
So, a question of breach of privilege
does arise against the Minister of
Company Affairs,

MR, SPEAEKER: How cen you
move another privilege when we are
already dealing with the previous
one?

SHRY SHYAMANANDAN MISHRA:
It arises out of this.

MR, SPEAKER: You can rase jt
separately.

might be {rying to extort more money
out of hita. So, the question of cor-
ruption is also involved.

SHRI P, K, DEO: We would lke
to hear Mr. Goenka and Mr. Tul-
mohan Ram.

MR. SPEAKER: I hed hardly got
rid of the case of Shri.Tul Mohan
Ram and now we are having gnothes

ame.
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SHR] 8, M. BANERJEE (Kanpur):
I would like to support what my
bon. friend, 8hri Bhogendim Jha and
my young friend, Shri Das Munshi,
has said, You have asked a very
pertinent question as to how 1t
becomes a matter of privilege. 1f you
really see the genesis of the case, it
started in 1968. At that time Shr
R. N, Goenka had ull the resources
but not the badge of a Member of
Parliament My respectful submis-
sion js that from 1971 or 1972 on-
wards he used his influence as a
Member of Parliament op the Gov-
ernment, on certain officers of the
Finance Ministry, to hush up that
case. That is our charge, You will
realise that Shr1 R. N. Goenks is not
interested in Rs, 51 per day, because
he can spend that in a minute. That
\ is the position of all big business
houses. S8hri R, N. Goenka is run-
ning some newspapers. I have poth-
ing against those newspmpers. In
fact, I read his newspapers . (Inter-
Tuptions) Shri Goenka has got all
the resources at his digposal
(Interruptions). The question is very
clear. He is involved in a case of for-
gery, whether it ig section 420 or 120
I do not know: it had to be establieh-
ed, Of course, I know that he has
not been convicled by a court and
it cannot be done until the case 1s
established. He has been charge-
sheeteg and the case is going on, It
has been going on since 1968, There
are four cases, not one . (Inter-
ruptions), They were there even
‘before he became a Member of Par-
liamrent, In this particular case,
Shri R N. Goenka should not have
been elected to this House. But
thanks {o our voters yho elected him.
He is now elected, as honourable as

I am,

The question is, in this particular
case, he has been influencing the
officials and he has beeh using his
position as a Member of Parliament.
Here, I refer to the case of ' Mr,
Mudgal. What did he do* He was
only trying to hold & brief for a parti-
cular business house. That was his

only fault. During those days, the
people had character and he resign-
ed. Now, whether privilege motion
or no privilege motion, whether OBI
report or no CBI report, nobody wants
to resign unless he is dead and an
obituary reference is made.

Sir, here I quote the same case
which you know better than me, that
15, the Mudgal case. There, actually,
8 Member of the ruling party did
something or wanted to influence the
officials. At that time, the leader of
the House, latc lamented Pandit
Nehru, brought a motion against lum
in the House and that gentleman
resigned. The same thing has hap-
pened here.

I want this matter to be sent to
the Privileges Committee for two
purposes. Let it be 1invesugated
whether he has influenced the offi-
cials If he has not influenced the
officials cither with monev or morai
force or anything, including some of
the Ministers, I am prepared t° apo-
logise to him in thjs House. Who
should judge i1t The maitey is not
going to the CBI. The mattcr should
be sent either to the CBI or {o the
Privileges Commuttee It should be
sent to the Privileges Committee. In
the Privileges Committee, he will be
given full and udequate oppertunity,
as required under the Constifution, to
defend himself. He can produce all
documents and papers to prove that
all the allegations against lim are
false. He can bring a defamation
suit against the Patriot, I will not
claim any immunity. I will apologise
to him

You kindly send this matter to the
Privileges Committes, Let him come
out with flying colours and throw on
our face that these are all false al'e-
gations againgt him and that we only
wanted to assassinate his character. It
is a fit case to go the Privileges Com-
mittee to find out whether he has used
his position, as a Member of Parlia-
ment for the promotion of a particular
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his gtoup. This is a matter which

should go to the Privileges Com-
mittee.

SHRI K, P. UNNIKRISHNAN: Sir,
I shall begin my sgubmission by say-
ing that this is nbt an ordinary pri-
vilege motion. This is a rather
extra~ordinary privilege motion
which involves procedural questions
of a fundamental importance lhat
13 why I earlier submitted to ¥You
that you cannot shut us out This
would call for a clear ruling from
you, not covered by your earhe:
rulings, not covered by earher rulings
of hon Speakeis before the Fifth Lok
Sabha

Since this matter involves a ques-
tion of fundamental importance, we
should be allowed to make our sub-
missions clearly and adequatedly ana
we should be allowed full oppurtuni-
ty to do so. It concerns the unbe-
comung, undignified conduct and ms-
demeanour of « Member which 15
derogatory to the dignity of the
House and which has brought ths
House to odium, ndicule and con-
tempt before the public, It also In-
volves the misuse of his position of
a Member of Parliament aiter he
became a Member vof Parliament,
What I am going to contend s that
it 15 as though another Natwarlal
has come to this House.

What T want to submit is this.
Here i a habltual offender against
whom not only charges are pending,
not only charges of a kind that we
have 1n Mr. Tulmohan Ram's case
but much more than that, one Who
hes been a habitual offender before
he became a Member of this House
and who continues to be one even
o this day—that is the point; that is
the most conclusive thing.

The question regarding such ques-
tions of privilege, what to do Wwith
such questions, was raised not only
in Mudgel's case, but also during the
Constituent Assembly debates, In
desling with such questions, Dr.

AGRAHAYANA 22, 1896 (SAKA)
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Ambedkar one of the architects of
the Constitution said:

I am quoting what Dr. Ambedkar
had said: b |

“Agamn it ig open to Parliament
to take such mnecessary action
against any individua]l member for
anything that has been done by lum
which brings Parbament as an ins-
titution into disrepute....”

This was what Dr. Ambedkar had
said. So, 1t 1g not an easy guestion
which should be dismissed Lightly or
where time should not be permitted
to develop aiguments. Of course. 1
am not guing into the political argu-
ments of the case, but I wil] reter
to the other basic points, what is rele-
vant to the rentral essence of the
issue, about the habitual offender ot
erimes—crimes worse than what has
been perpetrated by Tulmohan Ram
or in the earlier case of Mudgal. He
1s amongst us, As | said—and |
would repeat—a Natwarlal has be-
come a member of this House!

On the 4th December, 1974, I saw
a news item in the Patriot of Deim
which read:

“Goenka und four vothers to be
tried for forgery, rheating and
ecriminal conspiracy”.

1 wrole to you, Sir, you would re-
call, Mr Speaker, and I had also
requested you repeatedly to identity
for my benefit, for your benefit and
for the benefit of the House the per-
son concerned, because I did not go
by the name alone—because there
are Goenka and Goenkas! So, 1
sought information from you whether
it was the same person who Te-
presents the Vidisha constituency ot
Madhya Pradesh in this House who
has been charged with serious cri-
minal offnces. This was the infor-
mation that 1 sought from You.
Since I received no information from
you, 1 had to make some enquiries on
my own before coming to you with
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[Shri K. P. Unnikrishnan]

this motion. 1 looked into the Lok
Sabha who is who'. I thought
I could know more about this
colourful person, this colburful seth!
But just as he keeps himself mostly
away from the House, he has also
hidden himmself from the ‘Lok Sabha
Who is Who'! I wanted to identify
the person, I wanted to establish his
identity. I would heve loved to know
his hobbies and pastimeg besides
floating papers, besides indulging 1n
420, 468, etc. But that was not
available, Then I went through the
Lok Ssbha List of Members, Seventh

Subsequently after this, I got infor-
mation that the CBI, on a complaint
from an Under Secretary of the
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happen to be members of this House,
and the honour of this House has to
be defended.

“We do not like any black sheep
which might come out of us.”

This is precisely the point. My
argument flows out of your ruling
and what I have quoted from the
Constituent Assembly debates, what
was said by Dr. Ambedkar. I beg to
submit that this 1s applicable not only
to Mr, Tulmohan Rem but also to
Mr. Ramnath Goenka whg is a habi-
tual offender, Seth Golmal of the
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system, as Mr, Madbu Limaye and
Mr. Jyotirmoy Bosu would want, why
is it that those whio are interested in
. exposing not n~aly the corrupt but
also exposing the.... (Interruptions)

W wy fead . e e § 2
/37 71w forgr war § ? qg v adver
b ? A% wywer T g fearar
sifeferw fow g0 & wv W@t &,
qg F W wgar §

MR. SPEAKER: The question
has been brought by him. Chance
is given only to those members who
bring the motion,

SHRI K. P, UNNIKRISHAN: I was
only asking about the nexus. (Inter-
ruptions). 1 do not want to go into
those things I do not want to refer to
names. Here, Sir, I would only say
that, some time ago, the said Member
got himself admitted in the ¢, M. C.
Hospital, Vellore of South India. It
I8 a private hosptal, it is not a Gov-
ernment hospital, and we haive found
i cases of several smugglers like
Bakhia that he uurshing homes and
hospitals have used not only for treat-
ment but for misconduct and also as
places for criminal conspiracy and
such other actlivities. .. (Interruptions).

MR SPEAKER Now, let me know.

SHRI MADHU LIMAYE- 1s
Jayaprakash Narain a Bakhia? That 1»
what you are trying to make out?

(Interruptions)

ot R few :  FO TRE W%
wree § 1 ag Wt wrea & wagk
RV Folt & TrTT W A g w0
M a, W g T ww A @
1500 WA woxt Y K Fov O )
& wigwr § f5 oW Do §
frr wielY & ¥ wT waFHETH ATCAT
ww fsy el o sex € §, I
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& & a2 § agt o agw @t oy
(wwwm) fedw madft 1500 ww

wfr meft wY @ € 1w few et
& efro mlt v wawr @ way, &Y
WY NI ® TP AE wTx M 5 W
fetw ¥y N wgfome 3 & swy
g TN | o A wAw W)
oA wet Wt €

MR. SPEAKER: Now, kindly sit

down,

ot wwwe fw © WS W,
#F W IR WS W@ W fear
et T Fegar 4 <dat 7 1947
& & T NX % foT fo WA
'ww w1 72% &, i feay oAy
*t w2 fear §, 97 N g fer g
o G w A SAe wet §
TTATE WY AT g TAT At R
e qar 1, WX ¥g woA
ge( ¥ 1500 WA WEAT X 9 |
€7 &% A N AGE g Wfgy
e wen § s fegema & sdwsfy
o srorgf faay oAy B ot
*@ @ £ 3 N ox wglos ol
wfeg w ¥ 7w ¢ vt gt wieg |

(twerererer)

SHRI PRIYA RANJAN . DAS:
MUNSHI: I kmow what you' do.
Please do not defsnd,

MR. SPEAKER: Mr. Unnikri-
shnan, please sit down. Now, let

me know, It gome people do not
express themselves, it does not mean
that you should attribute motives to
that. Tomorrow, if my ruling per
chance goes against you, you will
say that I am nlso in league with
these people?

SEVERAL: HON. MEMBERS: No..
no. How cap it be?
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MR. SPEAKER. Some are
sithng and some are listening Whay
do you go out of the way to attack
them? You hetter express yourpelf
rather than attack others

SHRI K LAKKAFPA: 1 have
so much respect for you,

MR SPEAKER May I request
you 1o please conflie yourself to the
point of admissibiity

SHR] SAMAR GUHA Not on a
point of order but on a point of sub-
mission Would you permit all these
things, 1ihe object of which 15 to use
Shr1 Goenka as a Sikhand: to atteck
Jayprakash Narayon® Will you al-
low this game 1o go on? Wil you
allow this thing?

I you allow :his thing the day 15
not fa1 off (Interruptions) Yon aie
playing with fire (Int 1jumtions)
Jayaprakash Naravan is the people’s
leaders (Interruptions )

MR SPEAKER Wil you please
sit down, Professor?

SHRI SAMAR GUHA We can
not tolerate these things

wow g ¢ gr3w ¥ S et
e O €, sEH for w o Wt
e E, Tz qw 1 o vy
&Y uF 3 TF F), 79 TH 1@ 29
g O AT g A fadt W o
Bre4 § | W19 7 oY Oy w1 T
fei g+ ow iy 3 59 7 frar, @&
frat qear wrar € 1 agr Y gegr
sy 7T & af §, 919 3¢ & aw g
wwa 1 qf e fee szar fr 1y feew-
m w Usddr & - <fag)
Mr Unni Krishnan, kindly wind up
Please conclude, (Interruptions),
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SHRI R N GOENKA (Vaidisha)
Why I hate not heen al cwed to
speak? Why I am not granted
permission Su? Let me fiist make a
submission to you

MR SPEAKER I wall give you
a chance t) speak Kinaly sit down

SHRI R N GOENKa When they
attack my fuends [ feel fo. it (In-
terruption)

MR SPEAKER Kindly =it down
May I tell you, NMr Unm Krshnan,
I have undergone Jot of strain in these
cases m Tul Mohan Rum g case 1n
this case and 1n other cpses? Nobody
inside and outside 15 being spaied.
Kindly do not convery 1t mtd>a
House

SHR1 K P UNNIKRISHNAN
While 1 am not ymp1 *s9cd by the his-
torinies there or the tanirums here,
but in  response to your appeal, I
shall not go into the guestion of CMC
Hospital, the bills paid and the various
other things I shul] come to other
points

MR SPEAKER Please conclude
in a minute

SHRI K P UNNIKRISHNAN I am
not going into the stinking scandats,
which are there concaming many



usQultlonof

m Mﬂ, about v-nwi pur-
thages made, about those who specis-
Hye in tax evasion and smuggling and
violation of all the lawd that we
inake here. I am not laso going into the
ugly face of free enterprise of winych
Mr. Piloo Mody talks about. But, Sir,
some of these tycoons, including this
honourable Member, can only be com-
pared to the high-way robbers of the
middle ages, but I am not even con-
cerped with that aspect of the matter.
1 am only concerned with his conduct
as a Member of Parliament, which
has brought ridicule upon this House.
odium upon this sacred institution
and that is where my Privilege
Question comes in.

MR. SPEAKER: Please it down.
Kindly conclude now.

SHRI VASANT SATHE (Akola):
You are allowing ten days for them,
why don’t you allow him a few more
minutes? You must allow him.

MR SPEAKER: If they are wrong,
you ai. also going to oo wiong' What
is this? This will be never ending
What is wrong with you people?

SHRI K. LAKKAPPA: Please
allow him to conclude.
MR SPEAKER: It they a&re

robbers, you also wish to be so,

SHRI VASANT SATHE: How
many hourg did Mr., Madhu Limaye
take? How many hours did Mr.
Vajpayee take? You allowed seven
days. Here you should allow him at
leagt 70 minutes.

MR. SPEAKER: Mr. Sathe, you
happen to be on the Panel of Chair-
men. You dont look mnice doing
that.—if any other person would do,
I would not mind. Mr, Sathe I do
not think you will approve of the
béhaviour of a Member who behaves
Yike thi.lYWhen you are :&tﬂng in ;ha
C!uir here. You
hagpén to be the mmhn and you
should not do things like this,
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SHRI K. P. UNNIKRISHNAN: My
whole point 13 that the Member from
Vidisha iz not only charged with
forgery but also, unfortunately, seems
to be a habitual offender., In answer
to unstarred Question No. 679 on 31st
August 1970 the then Minister for
Company Affairs laid on the Table of
Rajya Sabha a long statement about
one of the earhier CBI inquiries con-
cerning one National Company.
Again the charges in which the Mem-
ber was involved, who, again [ repeat.
was a habitual offender were similar,
namely, 420 etc. This concerns the
National Company and cornering of
the I1 SCO shares, This was one of
the charges which ;s still there in
the new chargesheet. To quota:
“the agencies were asked to mainian
two sets of accounts, namely, (a)
concerning actual amounts spent on
jute purchases; and (b) concerning
inflated amounts which were o be
dishonestly obtained for the aforesaid
company."

Again in RC-1/70/SIU dateg 14-2-
1970, the name of number one arcus-
ed 15 one Shri R. N. Goenka in his
Calcutta address, In the forwarding
report to the CBI, the Department of
Company Aflairs daud 21-7-14.0 —all
of which came to light after he became
the Member of Parliament the report
says: "It may be pointed out that there
are crcumstances gsuggesting that
R N Goenka by virtue of his
dominant position in the Board of
Directors of the company has mis-
used his position in committing breach
of trust, fraud, cheating and falsifying
all accounts.,” Again there are the
same charges.

Mr. Goenka is a respectable man
and I would like to defend him like
my other friends but I am sorry I
cannot do so. He is not merely a
Member of the House. He is a jute
baron and a newspaper tycoon and
one who controls—to quote the
Supreme Court in a case—*who
poisoned the wells of public opinion
of this countty” This 18 justice
Mathew's judgement. There waz a
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[Shri K, P. Unnikrishnan]

people who are with him. There is
another set of people, and that is the
crux of the problem, who are being
pressurised by him in his capacity as
Member of Parliament, because in
1966, the then Finance Minigter, Shri
Sachin Chaudhury and the man who
followed him, Shri Morarji Desai the
then Finance Minister—I am just
quoting his designation—allowed Shri
R, N. Goenka to furnish a guarantee—
a personal promissory note for Rs, 50
lakhs was accepted as personal
guarantee,

SHRI JYOTIRMOY BOSU: On a
point of order. Is he quoting from
any document? It should be Jlaid
on the Table.

SHRI K. P. UNNIKRISHNAN: 1
am qQuoting. In response to an
answer to an unstarred question..,,
(Interruptions) .

SHRI K LAKEKAPPA: The
Speaker will look after that,

SHRI K. P. UNNIERISHNAN: This
is in response to an unstarred ques-
tion in the Lok Sabha No. 5270 dated
21-12-1967. That is my point, Please
listen to me. Now, it has been going
on.

SHRI MADHU LIMAYE: ‘Who
asked the question?

BHR] K. P. UNNIXRISHNAN: By
one Shri P, C, Verma.

MR. SPEAKER: This was in 1967.

SHRI K. P. UNNIKRISHNAN: Yes,
Now, my point is this. We are not
aware of full facts but we have only
outlined a conspiracy in which the
Member is involved, the bare evi-
dence regarding the various crimes
that he has been committing includ-
ing 420, forgery, fraud. Now, I am
demanding a stafement from the Gov-
ernment before we proceed with the
Privilege Motion. 1 demand from the

fairness to him, from the Ministeg
of Industria] Development and Mr.
Gujral, Information and Broadosst-
ing Minister because this concerna the
whole gamut of activities, gamut of
industries, where he has been per-
petrating these things,

Now, Sir, the basis on which I have
come before you is the chargesheet
1/1973 dated 21-5-73 by the Police
Station Investigating Unit, SP.CBJI,
District New Delhi. That is the basis
to some of which Mr, Munsgi has re-
ferred fo much earlier. Here is »
question of how public money is being
misused by a newspaper tycoon. Mr.
Justice Mathew himself described it
by poisoning the wells of public
opinion.” Here iz a man who has not
even spared Lord Venkateswara of
Tirupati who is revered by millions
in this country. He has not even
left him in peace. He and some other
members of his family have used the
trust funds of 8Sri Venkateswara
temple to commit the same crimes in
any number of cases.

Here is Ivan Kruegar less his good
qualities; I hope that he does not
meet the game fate. Now, the Chief
Accounts Officer of the Finance
Ministry who went into the balance
sheet of the Express Group (Interrup-
tions),

MR. SPEAKER: You must con-
clude now in a minute, 1T am not
going to give any more time. You
will please sit down. I am not going
to give any more time. Please sif
down.

SHRI K. P. UNNIKRISHNAN:
Please have some patience.

MR. SPEAKER: Should I have
patience? This man lg advising me
to have some patience. Wou requast
him that let it not be exhaustive,



Karnataka; this was the charge
againgt Shri Nijalingappa. He has to
vefer to that.

SHRI K. P, UNNIKRISHNAN: The
Express Group of which he was the
Chairman Managing Director -or
whatever he was—it 15 very difficult
to find out—it undergoes metomor-
phosis—it wag a private }limited com-
pany in 1959; public limited company
in February 1981 and again a private
Yimited company in January 1968! It
goes on and on and on! You see in
between 420 is fixed at various points!

Now, 8ir, the Chief Cost Accounts
Officer of the Finence Ministry—I
have a grievance against this Gov-
ernment also—I bere agree with Mr,
Bosu and Mr. Madhu Limaye that they
have been sleeping over the misdeeds
of this gentleman—in the balance
sheet of the Express Group from
1964-85 to 1970-71 found that not only
the capital has been wiped out
but borrowings in 1871, were Rs. 22.7

this report, I would like to ask, Mr.
Gujrsl? 1 would like to ask the
Minister of Finance, why is it hidden
from the Parliament?

Now, Sir, this is not an ordinary
case, It involves the conduct of a
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a look at the CBI report, but all the
relevant filles and varioug ofher re-
records, Now, Sir, our rights as Mem-
bers of this House are, 1 suppose,
very much the same. Before I go
further into “this question, I would
demang that before you g/ive your
ruling, you should give an interim
ruling to the eifect that these Minis-
ters whom 1 have named earlier,
should come before the House and
tell us as to how many CBI cases
have been registered in various cases
and also about....

SHR1 MADHU LIMAYE:
support you.

I will

SHRI K. P. UNNIKRISHNAN: CBI
report can be ghown to some of us
on this side, and not to you.

ot & fond : WEAN WG, IR
®-HIT §7F B EH ANT §

MR. SPEAKER: That 15 for the
leaders of the Opposition. What is
your position?

SRI K. P. UNNIKRISHNAN: I
would like to know another thing.
There is the National Company
golmal. It was a very good company
in 1950. When the Member took over
the company, it showed a profit of
Rs. 19 lakhs in the balance sheet
loss of
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MR, SPEAKER: Now, bave you
listened to me? I have requested you
a number of times to resume your
seat,

SHRI K. P. UPNNIKRISHNAN:
There was a customg case, when the
CBI went into it and made investiga-
tion.

Again, accused number one was the
Member for Vidisha. I cannot go on,
mor can this House go on, I submit,
before we have full facts about all
these companies with which the hon,
member 1s conuecled and without the
results of the pending CBI inquiries,
chargesheets pending before the
courts, various other relevant docu-
ments and filles as the Government
may scem fit to lay on the Table.

SHRI MADHU LIMAYE: That is
a good demand,

MR. SPEAKER: No more now.
Please sit down.

SHR] K. P. UNNIKRISHNAN: I
am just concluding,

MR. SPEAKER: In a minute vou
must sit down. This should be final,
I cannot tolerate all this.

SHRI K P. UNNIKRISHNAN: 1
am just concluding.

FROF. MADHU DANDAVATE:
Even Shakdher's book is smaller than
this.

SHR1 K. P. UNNIKRISHNAN: I
charge the Member from Vidisha with
grave msconduct and with having
lowered the dignity of the House
which call fur surable action by the
House, but before we do so, again 1
would request you in your wisdom
to direct the Ministers concerned
before we go shead with this privilege
motion to come before the Houge and
Jet us hear them., Here is a member
who is a habitual offender, the normal
crimes attributed to him being
forgery, cheating etc, It is a matter
of grave importance, as Shri 8. M.

Banerjee pointed out earlier, because
it brings the Wwhole institutlon, which
we cherish much, into digrepute,
Thank yow

MR, SPEAKER: Shri Goswami
How much time does he want?

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati): Five minutes:

MR. SPEAKER: After Shri
Goswami hes finished, I w:ll not call
any more members for this. Those
who want to speak on this will be
allowed on Monday. This will be
taken up next week, on Monday.

SHR] DINESH CHANDRA GO-
SWAMI: 1t 1s very unfortunate thab
we have spent most of the time of the
last session and also this session in
discussing about ourselves, the dignity
of the membersg of this House, rather
than discussing the innumerable pro-
blems facing the country. It is with
great rcgret that I am placing before
the House the case of another
member, Shri Ramnath Goenka, who
has heen chuargeunceted by the (BI
under 15 heads with all conceivable
social ctimes under the Indian Penal
Code, crimes like forgery, cheating,
conspiracy and so and so forih.

The facts of the case, as the CBI
report chiscloses, arc tnal Shri Rum-
nath Goenka and his family mem.
bers, who were owners of two cone
cerns, the Indian Express Pvt Ltd
and the Andhra Prabha Pvt. Ltd. had
hypothecauon «ash credit  taeihities
with the Punjab National Bank. They
in return for the stocks that they
posscssed could take cash credit from
the Punjab National Bank,

Around March 1088, accused Ne. R
along with others entered into a
triminal conspiracy to cheat e
Punjab National Bank and its officiald
by submitting false stock statements
including non~existent stocks of while
priiting paper and Indian printing
paper. What they did was that they
showed in their account books that
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and Indian printing paper worth
Rs 5508608 from one company,
Messrs Radha and’ Company of 7,
Lyons Reange, Calcutta The CBI
report discloses that when the CBI
ywent for mmvestngation, the investiga-
tion disclosed that there 1s no concern
of the name and style of Messrs
Radha and Company 1n existence at
7, Lyons Range, Calcutta Therefore,
by showing these iiadulent docu-
ments, they induced the Punjab
National Bank to mncrease their cash
credit facilities to the extent of
Rs 41,98,056

1400 hrs

I have no time, 1 will not be able
to place all the details before the
Houte But the <ssenee of the alle-
gations are that false and musrepre-
sentations the company belonging to
the hon Member 1if 1 can esll him
honourable, and his family made
diawnals from the (ash aedit account
and obtamned wrongful gains to the
maximum extent 4t various stages
amounting to Rs 2787 334, Rs 2798 188
and Rs 25 74,221 totalling Rs 81 69,744
in the name of one tompany In the
the name of anothe: company 1t was
to the extent of Rs 1400767 1399
838 and 13 99 278 totalling Rs 41 90 884
Togeth¢: the total misappropriation
came to Re 12389 588

Now Sir you asked a veiy 1ele-
vant question Does this conduct of
Mr Goenka amount to breaeh of pn-
vilcge? I am trying to answer this
point As a member of Parhament
various rights and privileges are en-
Joyed by us and we are expectedq to
act with responsibility and the country
expects us to behave with dignity in
keeping with the nghts and privileges
that we enjoy We frame crimnal
laws, Indian Penal Code and Crimtnal
Procedure Code and one amending
Bill on the Indian Penal Code 1s no
before the Select Commuttee If this
Hgouse consists of Members who com-
mit such serious offences, how wnll
the eountry have confidence in laws
framed by such people® 1f the peo-
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Ple find that there are persons m this
House who are gulty of cheatting,
musrepresentation and forgery to the
extent of crores of rupees, obviously
people will have no confidence upon
the Codes that are framed here be-
cause the Codes had been framed by
persons who are guilty of these cn-
mes

Therefore the basic question to
which we should address ourselves 18
this When a Member puts the en-
tire House inlo disiepute, has he com-
mitted a breach of privilege o1 not?
This 1s the question to which till now
we have received no answer In
the fitness of thungs, you, Mr Speaker,
Sir has been called upon to give a
momentous ruling on this point We
have full confidence that after due
dchberations, you will give a ruling
taking note of the fact that because of
the rnghis angd privileges that we
enjoy as Members ot Parlbiament the
country expects us to do various deal-
Ings 1n such a way that they can re-
pose a certayn amount of confidence
in us May be 1t is because of that one
of the most important men of this
country who 1s leading a crusade
against corruption has placed reliance
upon this hon Member It may be
because of that he has said that he 1s
a Iriend and he has placed confidence
upon him and he 1s a close assoriate
of his because as a Member of Par-
Liament he 1s supposed to be an
honourable Member Could wye allow
this situation to continue® Because of
the presence of such persons this
House has been brought into disre-
pute  Whatever functions are per-
formed here bv us with utmost dilh-
gence, they get adverse reflection
throughout thHe country  Therefore,
I say that he has brought thhs House
into distepute and has tarmished the
image of Members It 15 a fit case
for an Investigation by the Privileges
Commuttee

In order to find out whether the
Member has brought the House into
disrepute and whether in such cases
action can He aganst him, the castr



255 Question of Privilege DECEMBER 18, 1074 Question of Privilege 246

[Shri Dinesh Chandra Goswami]

should go to the Privilages Committee
which should investigate intp * the
truth of the matter, Before it goés to
the Privileges Committes, I should
say I am in complete agreement with
Shri Unnikrishnan that for our com-
plete understanding of the question
the entire facts should be placed by
the concerned Ministers before this
House.

MR. SPEAKER: We will take it
up next week.

SHRI JYOTIRMOY BOSU: On a
personal explanation. Sir, I and my
party have been conmstently fighting
against the malpractices of the big
houses, In the course of the brilliant
research they have done, if they look
into the records they will gee that I
am the man who had raiseqd it again
and again. I am telling you, you
institute a probe at once as to whe-
ther as a Member of Parliament he
has misused his position to pressurise
the Government, If you are worth
the salt, institute a probe. Mr. Goenka
had been a Congress candidate in
1952 Lok Sabha elections. So this
bhabitual offender had been a Con-
gressman, I do not want to drag
«other things. 1 have been consistent-
ly fighting against the malpractices of
big houses. But here is a Minister
:gitting. Prof, Chattopadhyaya who
«defends Asian Cables and then comes
-and apologises here. I can give
-dozens of more instances. You insti-
tute a probe whether Shri R. N.

SHRI VAYALAR RAVI: Our
ars there. Washoulabaen!lednutg

MR, SPEAKER: He wants a
minute for a personal explanation.
Let him make it.
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“That this House directs the Gov-
ernment to place the CBI report in
connection with Shri R, N. Goen-
ka's case on the Table of the House "™

¥ %Y yrady sw &t wut fewr s

(Interruptions).
MR, SPEAKER: Papers to be laid.
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PAPERS LAID ON THE TABLE

Consormarzp REpoRT ON Pusnic Spc-

TOR BANKS For 1078, NOTIFICATIONS

UNDER CuUsSTOMS ACT 1962 AND GUJARAT

Epucation Cess ACT, 1062 AND A
STATEMENT

‘THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): 1
beg to lay on the Table—

{1) A copy of the Consolhdated
Report (Hindi and English
versions) on the working of
Public Sector Banks for the
year ended 31st December,
1873, [Placed in Library See
No. LT-8738/74)

(2) A copy each of Notification
Nos. G.S.R, 681(E) and G.SR.
682(E) (Hindi and English
versions) published in Gazette
of Ind;a dateg the 5th  De-
cember, 1974. under section
1590 of the Customs Act, 1962
together with an explanatory
memorandum. (Placed in Lib-
rary, See No, LT-8739/74]

13) (1) A copy of Notification No.
(GUN 297) SUA-1074|(1)-
TH published 1n Gujarat Gov-
ernment Gazetie dated the
1st November, 1974, under
sub-section (3) of the section
13 of the Gujarat Education
Cess Act, 1962, read with
clause (c) (ui) of the Pro-
clamation dateqg the oth
February, 1971 issued by the
President in relation to the
State of Gujarat.

(ii) A statement (Hindi and
English versions) explaining
the reasons for not laying the
Hindi version of the Notifica-
tion. [Placed in Library. See

R No. LT-8740/74,]
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR] F. H. MOHSIN): I beg to lay
on the Table—

(1) A copy each of the following
documents under sub-section
{4) of section 3 of the Com-
missions of Inquiry Act, 1062
read with clause (c) (iil) of
the Proclamation dated the
9th February, 1974 issued by
the President in relation to
the State of Gujarat:—

(i) Report on the police firing at
Village Parthampura District
Baroda on the l4th August,
1972.

(1) Memorandum of Action taken
on the Report.

(2) A statement explaining rea-
sons for not laying the Hindi
versions of the above docu-
ments, [Placed in Library.
See No LT-8741/741

Dertx UrBAN ART COMMISSION A MEND-
MENT RULES, 1974 Axp GuJarar GovT.
ORDERS UNDER GUJARAT VACANT LANDS
v UrsaN Areas (ProHEIBITION)
AcT, 1972

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI DALBIR SINGH): I beg
to lay on the Table—

(1) A copy of the Delhi Urban Art
Commussion (Terms and Conditions
of Service) Amendment Rules, 1974
({Hind; angd English versions) pub-
Iished mn Notfication No. G.SR.
1251 1n Gazette of India dated the
23rd November, 1974, under sub-
section (3) of section 26 of the
Dell: Urban Art Commussion Act,
1973, [Placed in Library See No.
LT-8742/74.]

(ii) (a) A copy of the following
Gujarat Government Orders under
sub-section (4) of Section 7 of the
Gujarat Vacapt Lands in Urban
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freag ion of Alienation)
Act, 1872, read with clause (c) (iii)
of the Proclamation dated the 9th
February, 1974 issued by the Presi-
dent in relation to the State of
Gujarat: —

(1) Order No. VCT-3074-667-V
dated 18-10-1074 in the case of
Shri Ratansinh Bahadur Bava Ma-
hida of village Udhna Taluka
Choryasi in the District of Surat,

(2) Order No. VCT-1774/87242-
V dated 16-10-1974 in the case of
Shri Ambalal Vanker of village
Bil, Taluka Baroda in the District
of Baroda,

{3) Order No. VCT-3074-93086-
V dated 18-10-19874 in the case of
Shri Ramanbhaj Haribhai Desai of
village Antreodi, Taluks Palsana
in the District of Surat.

(4) Order No, VCT-3073/7797-
V dated 16-10-1974 in the case of
Shri Abullbha: Asgarbha: and
others of City Surat Taluka Chor-
yasi in the District of Surat.

(5) Order No. VCT-1874-1074-
V dated 16-10-1974 in the case of
Shri Odhabhai Parshottambhai of
village Shampura. Taluka Bhav-
nagar in the District of Bhav-
nagar.

(6) Order No. VCT-1874/KHA/
2412-V dated 19-10-1974 in the
case of Shri Dakshinamurti Vid-
yarthi Bhavan, Bhavnagar.

(7) Order No. VCT-1474/9180-
V dated 1-11-1874 in the case of
Nutanvarsha Cooperative Housing
Society Ltd, Ahmedabad.

(8) Order No, VCT-1773/133328-
V dated 1-11-10%4 in the case of
Smt. Vishvabharsti D, Bhatt of
City Baroda, Taluka Baroda in the
Digtrict Baroda,

(9) Order No. VCT-2474/66346-
¥V dated 6-11-1974 in the case of
Vrindaven Coopetative Housing
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Society (Proposed) Anand, Dise
triet Kalra.

(10) Order No, VCT-1473/79500-
V dated 6-11-1974 in the case of
Nishkalank Cooperative Housing
Society Ltd., Ahmedabad.

(11) Order No. VCT-2373/79598-
V dateq 6-11-1974 in the cape of
Samarpan Cooperative Housing
Society. Porbandar.

(12) Order No. VCT-1472[115686-

V dateq 11-11-1974 in the case of
Shri Shardaben Chimanbhai Lal-
bhai and others, Sahibaug, Ahme-
dabad.

(18) Order No, VCT/SR-23/72
dated 28-10-1974 in the case of
M/s Mahavir Industries of village
Viramgam Taluka Viramgam in
the District of Ahmedabad.

(14) Order No. VCT/SR-24/73
dated 28-10-1974 in the case of
M/s. Mahendra Industries of Vil-
lage Viramgam Taluka Viramgam
in the District of Ahmedabad.

(15) Order No. VCT|SR|150-7
(3) dated 1-11-1974 1n the case of
M/s, Patel Patel Kalabhai Devra)
and Company, Ahmedabad.

(16) Order No. VCT-SR-148|7
(3) dated 5-11-1974 in the case of
Mi|s. Patel Govindlal Gokaldas
and Company, Ahmedabad.

(17) POrder No. VCT|SR-148(7
(3) dated 5-11-1974 in the case of
Narayan Association, Ahmedabad.

(18) Order No, CH/VCT/RG-9}
1074 dated 2-11-1974 in the case of
Shri A. K, Trivedi, Partner of
Kolak Tiles Products, Berods,

(19) Order No. CH|VCT|RG-10]
1974 dasted 2-11-1974 in the case
of Shri K. M. Trivedi, Partner of
Siddhi Mining Works, Baroda,

(28) Order No. CHIVEY
74 dated 4-11-3004 in e aee
Shri Prafuldandrs Dahyabhal



261 Papers Lpid AGWWA%,MMJ Pspers Lald 262

Desai and Shri Dinesh Chandta Chimanlal of Jayshree Jalaram
Dahyabhai Desai of village Charval, Industrial Cooperative Services
Taluka Bilsar, in the District of Bil- Bociety Ltd., (Proposed) Surst.
sar.

(21) Order No. CH/VCT/RG-
86/1074 dated 26-11-1074 i the
cds¢ of The Managing Director of
Three ‘M’ Sllicons and Chemicals
Private Ltd., Gandevi Taluka Gan-
devi District Bulsar,

(22) Oxder No, CH/VCT/RG-
4871974 dated 6-11-1874 in the case
of Shrn Nariman Peestanji Dum-
Mistry, Partner of M|s. Mistry
Agricultural Centte, Segvi, Taluka
Bulsar, District Bulsar.

(23) Order No. CH/VCT/RG-
19/74 dated 7-11-1974 in the case
of Shri Nariman Peestan;i Dum.
s1a Owner of the Onest Auto Ser-

vice, Navsari, Taltka Navsari, Dis-
trict Bulsar,

(24) Order No. LND/VCT WS/
2815 dated 4-11-1974 in the case of
Shri  Dahyabhai  Shankerbhal
Patel, Proprietor of Shr1 Mukta-
nand Industries of Baroda.

(25) Order No. LND/VCT-6039
dated 4-11-1974 in the case of S T.
Maheta, Manager of the Gujarat
Vanaspati Udyog, Broach.

(36) Order No. LND/VCT/6233
dated 18-11-1974 in the case of
Shri J, C Gujjar, Partner of Shri
Jayant Bricks Manufacturing Co,
Broach.

(27) Order No. VCR-SR/17/73
dated 30-10-1974 in the case of the
Director of Avaram Ltid., Baroda.

(28) Order No. VCT/SR/88/
74 dated 29-10-1974 in the case of
Shrimati Hanshabsn Rameshbhal
Dalal, Surat,

(29) Order No, VCT/SR/62/74
dated 31-10-1974 in the cage of
Shri Harl Om Industrial Coopera-
tive SBervices Society, (Proposed),
Surat,

(38) Order No. VOT/SR/80/74
dated 4-11=1974 in the case of the
Chiet Promoter §hri Navinchandra

(81) Order No. VCT-SR/48/
T4 dated 4-11-74, in the case of
the Chief Promoter of Proposed
Navagam Udyognagar gahakari
Sangh, Surat.

(32) Order No. VCT/SR/61/74
dated 6-11-1974 1n the ease of the
Chief Promoter Shri Dalsukharam
Laxmichand Ansari of Radhakri-
shoa Industrial Cooperative So-
ciety, Surat*

(38) Order No. VCT/SR [64/74
dated 14-11-1974 in the case of
Shrimati Geetaben Niranjepn Dalal
of Surat.

(34) Order No. VCT/SR/57/74
dated 21-11-1874 in the case of the
President of Dwarakesha Indus-
trial Cooperative Services Society
Surat,

(85) Order No. LND/WS/2163
dated 17-9-1974 in the case of Shri
Gopalbhay Jojtaram Patel of Vil
lage Billa, Taluka Sidhpur in the
District of Mehsana,

(38) Order No, VCT-LND/NA/
WS/123 dated 30-10-1974 in the
case of Shri Amrutlal Chhaganlal
Panchal of Village Sidhpur Taluka
Sidhpur in the District of Mehsana,

(b) A statement (Hind: and En-
glish version) showing (1) reasons
for delay in laying the above
Orders, and (ii) for not laying the
Hindi version thereof. [Placed in
Labrary. See No. LT-8748/74.]

Reviewg AND ANNUAL REPORTS

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): I
beg to lay on the Table—

(1) A copy each of the following
papets (Hiadi and English warsions)
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under sub-section (1) of section
618A of the Companies Act, 1956:—

(i) (a) Review by the Govern-
ment on the working of the State
Trading Corporation of India Li-
mited, New Delhi, for the year
1973-74,

(b) Annual Report of the State
Trading Corporation of India Li-
mited, New Delhi, for the year

1973-74 along with the Audit-
ed Accounts and the comments of

the Comptroller and Auditor Gen-
eral thereon. [Placed in Library,
See No. LT-8744/74)

(ii) (a) Review by the Govern-
ment on the working of the Pro-
jects and Equipment Corporation
of India Limited, New Delhi, for
the year 1973-74.

(b) Annual Report of the Pro-
jects and Equipment Corporation
of India Limited, New Delhi, for
the year 1973-74 along with the

Audited Accounts angd the com-
ments of the Comptroller and

Auditor General thereon. [Placed
m Library, See No. LT-8745/74],

(i1i) (a) Review by the Govern-
ment on the working of the
Handicrafts and Handlooms Fx-
ports Corporation of India Limit-
ed, New Delhi for the Year
1972-74

(b) Annual Report of the Han-
dicrafts and Handlooms Exports
Corporation of India Limited, New
Delhi, for the year 1973-74 along
with the Audited Accounts and

the
nd  Augis of the Comptroller

uditar
[ in Li
n’m - brary. See No, Lr-

(2) A of the
of the T:l‘?l?, W (1974)
cantinuanee of 0 tive
:’r;“dm Industry (Hingj yer.

on) under sub.,
tion 16 of the section (2) of sec-

Act, 1851, [p Library
No. L'.r'-mmuw . o

——
14.09 hre.
MESSAGE FROM Rayy, SABHA
SECREI'ARY-GENERAL: Sir, I

have tg report the following message
received from the Secretary-Gemra!
of Rajya Sabha:—
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14.10 hr,
BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHURAM-
AIAH): Sir, with your permission,I
rise to announce that Government
Business in this House during the
week commencing 16th December,
1974, will consist of:

(1) Consideration of any item
of Governmen: Business car-
ried over from today’s Order
Paper,

Consideration and passing of
the Parliament (Prevention
of Disqualification) Amend-
ment Bill, 1973

(3) Discussion on a Resolution
regarding Report of the Rail-
way Convention Commritee

2

—

Somr HoN MEMBERS rose—

MR SPEAKER- It is already 215
pm We have to go for lunch and
then have to rush back for that meet-
ing of the leaders.

SHRI VAYALAR RAVI {Churayin-
kil): We can take this up after lunch.

MR SPEAKER: I have got a list of
speakers who want to make therr
submissions The time at our dis-
posal is short I have invited the
leaders of the opposition to , meet-
ing in the afternoon I have agreed
to preside over that meeting. I
wanted two days to consider the pro-
blems During those two days I con-
tacted them and I had the chance of
discussing with the leaders of the op-
position and the Government the

various aspects. 1 thought I should
not shirk the responsibility of presid-
ing over it. So, I decided to preside
over it. I have to rush to that meet-
ing after lunch. So, how to deal with
the submissions of so many members
on this statement now?

SHRI 8, M BANERJEE (Kanpur):
May I suggest that you request Shri
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Sathe to occupy the Chair and you
can go away for lunch?

MR. SPEAKER: If we want to dis-
pense with the lunch hour, I can re-
quest Shri Sathe to conduct the pro-

ceedings.
SHRI VAYALAR RAVI: We want

the lunch hour. We will dispknse
with it from Monday.
MR SPEAKER- All right. For

submission regarding next week’s
business T will keep the names pend-
ing They will come up later on.

I ——

1414 hrs.

BUSINESS ADVISORY COMMITTEE
FrrTH REPORT

THE MINISTER OF MORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU RAM-
AIAH): I beg to move:

“That this House do agree with
the Fiftieth Report of the Business
Advisory Committee presented to
the House on the 12th December,
1974
MR. SPEAKER: The question 1s:

“That thigs House do agree with
the Fiftieth Report o! the Business
Advisory Committze presented to
the House on the 12th December,
1974."

The motion was adopted.
MR. SPEAKER We will adjourn
now to meet again at 3.51 pm,
1415 hrs
The Loka Sabha adjourned for Lunch
till Fifteen Minutes past Fifteen of the
Clock

1518 hrs

The Lok Sabha re-assembled ajter
Lunch at Eighteen Minutes past Fifteen
of the Clock,

[Mr, Dreury-SPEAEER in the Chair)
MR. DEPUTY SPEAKER: We take
up....

SHRI S, M. BANERJEE (Kanpur):
Sir, I wanted to make a submission
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[Shri 8. M. Banerjee]

after the Business for the next week
was announced. So¢, I want to make
a submission with your permission..

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AIAH): Are you on the submissiors
on the Statement by the Minister of
Parliamentary Affairs? I thought
that was postponed.

SHRI S. M. BANERJEE: That was
postponed. But I am making a sub-
mission with your permission, Sir,
that you wijll remember the Finance
Minjster made a statement im this
House regarding three or four instal-
ments of DA, that it would be an-
nounced at the earliest opportunity
and that the Government will take
a decigion at an early date. I am
told, the Government is not going to
make any announcement regarding
payment of D.A. to the Central Gov-
ernment employees in thiy session.

My fear is that the session is not
going to be extended and it is going
to come to a close on the 20th. Seo,
my request 18 that the Minister of
Finance must declare next week that
the four instalments of Dearness
Allowanee that have fallen due to
the Government employees will be
paid to them ......

ME. DEPUTY SPEAKFER: No,
pleage.

SHRI S. M. BANERJEE: Kindly
hear me for half a minute,

My submission is only this, that,
in case no statement is made by
Monday or Tuesdey next, some of us
who are really committed to the
Central Government employeas for
the implementation of this particular
formula, may have to resort to cer-
tain messures in this House which
you may not like. I would request,
Iet the Minister make a statement or
Jat the Finance Minister make a
statement that the four instalments
of DA, will be paid: My fear i{s that

is g to be over and
and keep the 20

33
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lakhs Central Government ¢ifipfoyees
in guspence.

SEVERAL HON. MEMBERS: rose—

MR. DEPUTY-SPEARER: Submis»
sions, on next week’s business, as 1
understand, have been held over till
Monday.

ft o firy (gogTETY)
Afw oft alt %) a0 w7y gU A AW
%o %z & &% §

MR. DEPUTY-SPEAKER: You may
support 'This is enough. ... (Inter-
ruptions) very well that has gone on
record.

As 1 understand from the Mmister
of Parliamentary Affairs, submissions
on next week's business have heen held
over till Monday.

SHRI S. M. BANERJEE: Not Mon-
day.

MR. DEPUTY-SPEAKER: Whatever
it is, I do not know. It has been held
over.

Now, let us take up the Private Mem-
ber's business. We bave done away
with the Private Members' business in
this session more than once. We ahould
not be so unfair to the private Mem-
bers.

Now, we go to the private members’
business.

SHRI S. M. BANERJEE: 1 am all
for the private members' business. But
the Minister of Parliamentary Affairs
who is here should ask the Finance
Minister to make a statement next week
about DA. You can direct him to ask
the Finance Minister.

MER. DEPUTY-SPEAXER: How can
1 direct anything? It is not easy to
direct H I go on directing too often,
this directive power will lose all its
importance.

AN BON. MEMBER; They hear if
yoy direct.
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ME. DEPUTY-SPEAKER: Becwuse
1 do it very sparingly.

SHRI 8. M. BANERJEE' You please
4o it in the larger interests of the 20
lakhs Central Government employees
who are being cheated by this Govern-
ment. .. . (Interruptions).

ofr w3 Favd (3v%7)
wgrza,

MR. DEPUTY-SPEAKER: Mr.
Madhu Limaye, I am not stopping you
if it is a submssion on the Private
Members' business. 1 know what you
have in your mind. I will lisien lo 1t
at the proper time, if that is what you

have 1in your mind.
SITSUE "EIEd

ot =y fwqd
R ZAQ T wd w0 R

& & X o a7 wE7 o, & wyom
wvar qr ff qrETT Y ATe X W Ww
TG AIAAT | WEET A AT OFT 7
TEATAC G & | IT wErErd Y AN
¥« fag agr & 74y @ f forga~e srew
qx zreew sfawre ¥ 17 fraaq arfefra
oz &7 faroar &1 v fafadY 7
%@ & faars Wiz frar 3 1 for W
WIHTT &Y TCE & $1§ A A 71 77
g\ wrT ¥ 17 frxaq miwfer -
T AT ¥ wriwT g, A & AT
¥ qeTNT ®Y i AGT EF /AT A ?
& wrgr g e qoeTe ¥ 9 @A R}
ST WIT K qX N I W wRW 2 |

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER: You see
I have allowed you and now 1 have to
allow also which wifl be at the expense
of the Private Members' business.. Kya
Chahiye Apko?

PROF. MADHU DANDAVATE
{Rajepur): If you want to stop this
trouble, nationalise the Private Mem-
bers' business.

MR. DEPUTY-SPEAKER: It will be
at the expense of this particular Pri-
vate Members' business listed in the
order paper. It you want to take It
awsy frvm that, what cah 1 d6?

ERLEL

o wwar fey wgwe (§=fvan)
AW HEIEW, WA & 257 wEed) A
WA HAY W oF dreew foar § fr
maw de fast 1 e fiea
X | ¥ wrgar g B g7 g ¥ v
FHMT A foqié o7 wgm § WY qwTT
F T ®l ez w3 fr o freit ¥
T & qT T IR AfE )
MR, DEPUTY-SPEAKER: That, I

said, has been helg over....(Interrup-
tions) Order please.

PROF. MADHU DANDAVATE.
That 18 coming on the 19th.
ot grary Rt (wde)

Iy Wy, ¥ A g 6 &
WA A A I o A g
<@ Arga Y fasr

MR. DEPUTY-SPEAXER: Evidently
you did mot understang what I was
saying

AN HON. MEMBER:
up on Monday.

MR DEPUTY-SPEAKFER: We take
up Private Members' Business,

—

It 18 comung

1525} hrs

COMMITTEE OF PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
(Forry-EiGaTH REPORT)

SHRI 8. P BHATTACHARYYA

(Uluheria): Sir, 1 beg to move:

“That this House do agree with the
Forty-eight Report of the Commit-
tee on Private Members' Bills and
Resolutions presented to the House
on the 1lith December, 1974."

MR. DEPUTY-SPEAKER: The gues-
tion is:

“That this House do agree wnth
the Forty-eight Report of the Com-
mittee on Private Members’ Bills and

Resolutions presented to the House
on the 11th December, 1874."

The motion was adopted

MR. DEPUTY-SPEAKFR: Now,
Bilis 16 be introduced, Shri MIASET™>
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CROP INSURANCE CORPORATION
BILL®*
SHRI YAMUNA PRASAD MANDAL
(Samastipur); Sir, I beg to move....
SHRY MADHU LIMAYE: On
point of order,

MR. DEPUTY-SPEAKER: Let me
hear the point of order.

oft wg fax ‘(@iwT) @ SwTERE
wgem oF Wi ¥ wigs aqg gar &
¥ 3afew oriaw e am b oW
faaas ® Afew s & f fae
e & grer faeelt MgT & weaT A ATEw
R & 37 ¥ T A sr-Awe forr et
& Sy ®Y qEre F F7 qATT 97 Wi
BT TR F FIC A IR T,
AT F7, AAET wrar § 97 A f
TUTST §<A &7 AN 47 | FfFq 39
7 %% mags ¥ ¥ oY srfefer 17
FT W FA X AN T AF77 R
“117 (1) A Bill or amendment mak-
ing provision for any of the matters
specified in sub-clause (a) to (f) of
clause (1) of article 110 shall not be

introduced or moved except on the
recommendations of the President..”

g WA 9T W A F gqEe
ZATT 5 658 | wagET ¥ & i A
gfeary # wrer o7 g o @ &
w¥uq § a7 9 9% v wede dmq
faer & TEFT 5 A I ATHY I
® Tra AET o 7@ feqr gmar
wify wiesrT <29 o7 fadw grm,
qET N @ gw S #, Tl
a7 0% HY famr 797 & fog oy svagmr
ot a qoq Fawa ag @ fe v ¥
o Tz A FREeT ¥ | o si-
wvfor @ § 1 Wz &9 Avw 7 A
fem ¥ agfs far a s 7 8¢ 117
siefew wiwe &0 AT ArAAH qT
Afer Twefs A teldww o
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a1 7€ | ¥fiewr yrafow qowrdaw fiew
& X ¥ wrpr Bl ¥ o frwr it
waeft ot Foredardt & o ot Forerrar wft o
s w7 § regafiy ¥ frery & frg oo
g7 g wra A wowr W o iy )
g fir ¥ faer 7 wrg, @ wrwrdr
2 i daz w1 ow s fae w1 yafowm
¥ R ¢t AfeT T A ¥ a
Imyge I ai g M. ..
(wwrrerr) .. .. & ooy am ol
TS, G wrElt & ¥ wTErd 7y
g I T ¢ fw
7 frar ¥ faw & foq TeddwT
frEs o T Fewh wifee waife
FHATHIT J07 I7 F 787 & fir g Ay
Y T ¥ g7 7w ¥ @1 HT 33, Ffew

g fT g & oF &9 F 1§19 Ay fear

o vy forud gar? oo fasr s § g
WMAATTEFA G, (SquaTY)
& Ary 78 J_T T

a1q & ¥ w1 STEgAT § 5 g A
agr oAt wiew ot arfes
TEY o =t F ¥ AfeT gfe o
aew F A ¥ gard fogerlt 30
Tl ¥ Ty ¥ g ¥ 21 wihe
Wk Fae gt fawr & mmar v ot %
quft arh afRr s ¥ A€ @ v
X e A 3 ver ¢ fe ouve W
faw wom o 3w & foar #1 ¥ gaeq
w5 | feeelt qefufadw w1 o weft
WY ATET FET & aT X 79 WY Ty weT
Tg ATewi & arg fae wgv ¥ Faerary
T @ § 1 oG wre & AL sndar
t frqf &Y ST o 3 w7
I Aifew of W & oY "y
0 witww gF AR § g0 freely
aifyg d 38 & fag ofR ¥ ofier

|G 997 4T 10

- "Publishied in Gezette of India Bxiraotdinary, P. IT, secton 2, dated 13-13-74.
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“The notice of a Motion for leave
to introduce a Bill under this rule
shall be one month unless the Spea-
ker allows the Motion to be made at
ghorter notice,...”

og fraw & 1 Afer xfe 65(2) &
g ey W g

“If the Bill is a Bill which under
the Constitution cannot be introdue-
ed without the previous sanction or
recommendation of the President the
member shall annex to the notice
such sanction or recommendation
conveyed through a Minister, and
the notice shall not be valid until
this requirement is compiled with,”

g ezl & ara w S A o

The Minister has to convey this. This
notice shall not be valid unti} this re-
quirement 18 complhied with.

qev g ¥ g% faw & grq o @

are & fe S Y geT AT W W X I
qT a@a gouT agt fear 9T | wT Ew
T HT | FATHIT AW AT TREY | I
AT qERANT Z9 AT AT TET R,
W dacfg @1 & W AW wgme
arr dadns &1 v s & o &
aifees wn o gy @, s, TRw
winfir sy 0K gt & T oY AT
T% IRAT FT ATTE WAV 97 & TEA
Tt fir og T Wy D &
(s} . . . IR ST WTHAE &
FATATEE & | O A dafoT v
B

faset wror # T @ 1 frmr

W § wifeere Gl e §¥ Agm
qrEwwTC G ¢ Iw W F 1974 [,
e ¥, Areer ¥ I Fuchag W
dreaiz dw AMA &7 W AW A

%7 & ¥ e & ga |t oY agr 5 w2
¥ car WX gRR A ¥ g W W
o fear | ar Ay o e S &
qenfas weAT ) @ 99 W% Ay A oF
fis guar w0 wETER @ wOr W F W
awit w57 g Hfag | g W e
wo & f o s & e faedy 7€
% I ¥ qarfas w1 q@AT L 1 OWR
G ¥ AR A AW Y A WY W
Wi ® e dfog, o wrigd ¥
AT H AT F AT § AL AT FI
w1 g9 1T wed 9X A |

SHRI S. M BANERJEN (Kaopur):
Sir, this particular Bill is a serious mat-
ter

MR DEPUTY-SPEAKER: Why don't
you allow me to regulate the business?
1 cannot conduct the House in this way.
Now, 1 am seized of this matter As
Mr Limaye has gone away I don't
think it necessary for me to say any-
thung It is his point of order.

PROF. MADHU DANDAVATE (Ra-
japur) Sir, he has gone to the Speak-
er's chamber for the CBI report meet-
g

MR. DEPUTY-SPEAKER: I fully
agree with my respected friend and
colleague in thig House. I respect him
for lms age and sincerty.

1 know whenever he speaks, he
speak, with sincerity, I should regu-
late the business of the House. But,
may I tell him that thig point which
has been raised by Mr. Madhu Limaye
ig very important and very much con~
pected with the present business in the
House because it affects the rights of
the private Members? Although you
belong to the ruling party you are a
private Member ang you may also
sometime bring a Private Member’s
Bill, he may bring a Private Member's
Bill. And therefore it affects the
rights of everyone, Perhaps, Shri
Bibhuti Mishra has misunderstood
that Shri Limaye has raised some
extraneous matters. Here 1 find
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[Mr. Deputy-Speaker]

my good friend Shri Shankara-
nand—he is incharge now because
hjs senlor Minister is not here—and
I would like him to take dowm every-
thing of what I say. The records will
be theére. This has not happened for
the first time; this has happened for
the second time; this ig rather a serious
matter ang I would Like this to be con-
-veyed to the Minister concerned—the
Minister concerneq here is the Minis-
ter of Education. He is a good friend
of mine, a very educated, very articu-
late, a very scholarly man. 1 was very
much 1mpregsed by his television inter-
view one day after he returned from
Russia. I really feel proud that we
have people of hig calibre to present a
good image. But, this has happened
with him for the secong time today, 1t
may not be so much him but this minis-
try and it bappeneq also during my
chairmanship of thig House. And that
is why I am mentloning this

Shri Madhu Limaye's case is
this. Let wus wunderstand what
it isn He hag sent a notice
of Private Member's Bill which.
everyone of you can do on the 12th of
November, 1974. Private Member's
notices—unless they are amendments
of the Constitution— are accepted and
the Members are allowed to Introduce
the Bill in the House. That is the prac-
tice. This is the right of everyone of
you.

This ig the Delhi Dramatic Perfor-
mance Bill. This is a Bill by which
he wantg that certain taxes that are
imposed, that is, entsrtainment tax and
all that, shoulg be withdrawn. They
should be abolished. And he has other
reasons also. Because the BIll seeks
{0 abolish a tax, it attracts Art. 110 of
the Constitution. The abolition of the
taxes also gttracts Art. 117 of the
Cogstitution which says that ne Bill
which affects taxation or no Bill which
affects certain provisions of Art. 110
can be introduced without the Presi-
dent's recommendation,

This was the whole thing Now he
hag sent the notice of this Bill on the
12th of November and, the same day,

Bills Intyodived Y]

%¢ alss, according to eur practice,

sent an application for the Presidant's

redommendation. To oblain the Presi-

dent’s recommendations he did that °
on the same day. Now, the Presi-

dent's recommendation is to be obtain.

ed by the Minstry or the Minjster

concerned ang the President's recom-

mendation is to be conveyed by the

Minister concerned.

Here, Mr. Madhu Limaye did this on
the 12th ang he sent 1t to ocur Secreta-
riat. Our Secretariat sent 1t to the
Minister concerned. That ig the prac-
tice. We took almost immediate ac-
tion. Now, our rules lay down that
the notice of a Bill, before it is introdu-
ced should be for one month. Unless
you give notice of one month, you can-
not introduce a Bill unless the Speaker
allows 1t. In this case, because the
Bill needs the President’s recommen-
dation, before the Bill 15 considered
for introduction, within that one
month, it ghould come to our Secreta-
riat together with the President's re-
commendation. If it does not come
along with the President's recommen-
dation, the Bill cannot be considered.
This is the rufe. Now, he hag sent it
on the 12th. We took immediate ac-
tion. We sent Mr. Madhu Limaye's
application for the President's recom-
mendation to the Ministry of Education
almost immediately. On the 27th of
November, our Secretariat got an inti-
mation after a little pressure perhaps
from the Ministry of Education that
they had not received the Bill of Mr.
Madhu Limaye and also his application
as forwarded by us—12th November
and 27th November—I13 days later. We
ascertained this and we found that the
Bill ang the application of Mr. Madhu
Limaye were duly delivered at the re-
celpts section of the Ministry of Bdu-

8

8
g
g
£
5
g
g

have not recelved it. Then, we fook
more action after that and
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cam ol My Smmer Guba, On the 30th
November, last year, Mr. Samer Guha
also raiseq this guestion when his Bill
was fo come uvn. His Bill reélates t, the
‘Unipe Twgriforiea Secondary FEduca-
tlon Bill It was introduced, It wasto
be taken up for consideration. But, be-
cause, the Bill involved expenditure
from the Consolidated Fund of India,
the consideration of the Bill needeg the
Tecommendation of the Presient. But,
the recommendation had not been re-
ceived by that time, hag not been con-
veyed, and therefore, the Bill could not
even be considered, Wewereina quen-
dary on that day, and the Minister of
Education, my good friend, Mr. Nurul
Hasan came to the House and apologis-
ed and he salg that he would imme-
diately obtain the recommendation of
the President and he also gave some
kind of commitment thut this sort of
thing would not happen again. Now,
we are faced with a situation that
it has happened again. [ think, hon
Membery will agree with me that as
the Presiding Officer of this House,
I have the duty to safeguard the rights
and privileges of the Members, the
rights and privileges of this House
Now, this non-arrival of the Presi-
dent's recommendation has resulted
today in the inability of a Member or
has stopped a Member from exercising
his right snd introducing a Bill 1n
this House. I put it to you, whe-
ther this is not interference in the
business of this House and bolding up
the business of this House? I put it

to the Minister, Deputy Minister ol
Parliomentary Affairs, is this the way

this House should be treated? There-
fore, 1 fully sympethise with My,
Madht Limaye. I do not expect the

Minister of Edvcation to be here
end to give His explanation. If
he were here, T would have.
He did not know thet this Bil
would come up ang naturally he is not
here. But that does mot gbsolve
him.. It does not absolve hus Minis-
try. This should be conveyed 1o them
I think it is nght and proper that he
should come forward with a statement
in this House, because 1t has happen-
ed for the second time, and cxplain
Wwhy this has happened for the second
time, This House should not
be taken for granted; at Ileast
as long as I am in this Chair
I will not permit within my know
ledge that this House should be faken
for granted in this way. This is not
how the business of the House should

be done. I hope you will econvey
that.

SHRI S. M. BANERTEE: When you
are not there, we aball occupy the
Chair and maintain that tradition,

ot AT ware dew e
B, § s v §ofe oafod
Froe A FX aeh wmf & ot & i
B W FA ¥ IR FT I @
X fadaw 8 gearfm s ®
waatt & am

MR. DEPUTY-SPEAKRR: The
question is:

“That leave be granted to intro-
duce a Bill to provide for the es-
tablishment of the Crop Insurance
Corporation for the purpose of un-
dertaking the bumsiniasef cotop In-
surance so as to profoct the inter
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est of farmers from loss due to
unavoidable causes”.

The motion was adopted.

off THAT WWIT HEW : IUTERW
wEreg, & faitas w grenf@ s g )

15.47 hrs.

CONSTITUTION (AMENDMENT)
BILL®*

(AMENDMENT OF ARTICLES 124 AND 155)

PROF MADHU DANDAVATE: 1
beg to move for leave to introduce a

Bill further to amend the Cgnstitu-
tion of India.

MR. DEPUTY-SPEAKER The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India".

The motion was adopted,

PROF. MADHU DANDAVATE 1
introduce the Bill

15.474 hrs

PLANNING AND DEVELOPMENT
THROUGH PANCHAYAT RAJ
BILL—Contd.

BY SHRI HANABAHADUR SINGH

MR. DEPUTY-SPEAKER: We
take up further consideration of the
following motion moved by Shn
Rapababedur Singh on the 28th
November, 1974: —

“That the Bill to provide for
planning and development through
various democratic and official
agencies of Panchayat Raj, be
taken into considerution™,

19% Planning & Dev. 380
through Panchayat Raj Bill
On the last occaslon, Shri Shenoy
was on his legs. He may resume
his speech.

SHRI P. R. SHENOY (Udipi): 1

was narrating the incident of the
authorities of a State trying to fix
the location of a proposed public well
in a village where there was no
agreement regarding its fixation
amongst the villagers, The authori-
ties had never visited the village and
they had no knowledge of the village
at all. Sitting in the headquarters
of the Sfate, they decided” that the
well should be at the centre of tne
village, So they broughf m map of
the village and took some pains to
find out the centre of the village and
placed a mark there and directed
that the well should be dug exactly
at that place Ap officia] was deputed
to the village. When he went there.
he found that this point was on the
top of a rocky hill Therefore, the
villagers could not get the well which
they wanted very badly. This is the
result of planning ffom State head-
quarters or from Delhi and not et
the district/village level,

““The Ministry of Planning has pro-
msed that the people would be in-
volved m the Fifth Plan. I do not
know how the people have been n-
volved in its formulation So far
no people have been involvéd in the
nlan at all Even MPs have not
been involved in the formulation eor
the nlan except to the extent of
attending some committee meetifigs.

Tn some States, Distriet Planning
Committees and District Develop-
ment Councils have been formed but
these are neither democratic, mor do
they have any power to implement
or monitor the plan. In Karnataka,
there are not even District Boards
These were ubolished long back. The
promised zila parishads hive not yet
come into existerice. Unless we have
democratic bodles at district pancha-
yat levels, wp canndt really have 2

"Published in  Gazstle of India Extraordinary, Pard 1, Bection &

dared, 13-12-1974-



geometric progression whereag the
growth of common men or the villa-
kers is very slack or in smal] arith-
methic progression. Villagers are
migreting to urban areas to find jobs.
Every year we find surplus popula-
tion practically in every willage in
the country. Educated people from
the district go abroad or to bigger
towns seeking luxury and security in
the form of white collar job, They
have lost the spirit of adventure and
they have lost faith in self-employ-
ment. To make up for the lost spint
of adventure some of them have
begun to consume spirit and do noth-
ing.

The main reason for this is that
the Qouvernment 13 mot throwing
enough challenges at the district level
1o the young men who are educated.
If the State Government throws
some challenges to these youn men 1
am sure they will remain ip their
d'strict and try to improve the stand-
ard of living of the people of that
particular district. Planning at the
village level is very faulty, if at al]
it has reached that lavel....(Inter-
ruptions) It has reached some vil-
lages. Forinstance in my district of
South Cunara in Karnataka State
there is an elementary school 1n
practically every village, There is
oe branch of gsome bank for every
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without exception a liquor shop of
a toddy shop. These shops are
meant to exploit the villagers to the
maximum extent possible, Though
there are elementary schools they do
not have enough teachers. The banks
collect deposit and the advanceg made
by them are much below the deposits
1eceived by them. The employeeg in
these rural branches have no know-
ledge of the rural life at all as they
come generally from the cities and
towns. In our district there are
about a lakh of small land holders
owning between 1 and 5 acres, Some
of them are already owners and
otherg are in the process of becoming
owners under the Land Reforms Act.
No provision has been made by the
State to supply seeds, fertilisers, pes-
ticides or credit to these small land
holders and no effort has also been
made by the State to supplement the
income of these people by way ot
dairy farming, poultry farming etc.
No encouragement has been given to
Khadi or handloom cloth or sericul-
ture industry or any other village
industry. At the central level we are
spending hundreds of crores of rupees
for this purpose, but this money (oes
not reach the villages,

The result is the villagers spend
their spare time in cock fights, side
bets and lotteries provided by the
State, House gites have been distri-
buted to thousands of landless labour-
ers but there is no money to build
houses. Government says, it hag nv
money to build houses on these house
sites The State Bank and the nation-
alised banks have a lot of money but
they say, they have no schemes to
bujld houses in rural areas. LIC has
crores of rupees but their schemes to
build houseg are restricted to cities
and towns. This is the situation. We
can improve it only by having plans
at district level and panchayat level
I am sure Government =also agrees
with this, but we need not have =
etatute to do this, This can be dene
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by an administrative order. RBefore
that, a  highpowered commiitee
should be formed to go into the
whole question deeply. So, I request
the Government to form a high-
powered committee to go into the
question of having plans at distnct
panchayst levels involving the peo-
Ple in our plans. I request Shn
Ranabahadur Singh to withdraw the

MR. DEPUTY-SPEAKER: We
have almost exhausted the 2 hours
allotted for this Bill and yet there
are six Members who have already
given their names. Then the Minis-
ter hag to intervene and the Mover
has to reply. I do not know what 1s
the pleasure of the House.

SHRI THA KIRUTTINAN (Siva-
ganja): It is an important BilL
Some more time ghould be given.

SHRI JAGANNATH MISHRA
(Madhubam): It should be extendet
at least by half an hour.

MR DEPUTY-SPEAKER: Let us
be realiitic Half an hour will not
do. The other Bills may have to be
pushed gut, Shri Gomango

SHRI GIRIDHAR GOMANGO (Ko-
raput): Sir, this is not a new Bill.
The hon, Member suggests some coun-
ci] at the district level. But there
are district boards already function-

rior, you will see the tryth of my
1esearch. You will find the pecple
cheerlass and fear-stricken. You
will find houses in ruins, You wid
lwk in vain for any menitary o
hygienic conditions. You will #n%
the cattle in a miserable way dna
yet you will see jdleness stalking
there.'

16.00 hrs,

I would like to know from the hoa.
Minister how far we havé dthieved
the aims and ambitions of Ma¥atma
Gandhi, what he wanted to be achuev-
ed .n thiz country.

My humble submission before the
Minister s that as the panchayat
sarmities are the unit for the deve
lopment of any greas, so, you should
1¢ orm that, Now you will see the
panchayat houses in a ruined condi-
tion and the willage industries are
already gone. The developmental
admimstratron in the block level has
ty bLe improved.

We are coming from the villages,
though we are lLving in the towns.
Wren we compare the towns and
villages we find that the difference
is that between hell and heaven.

Not only the distance is much bu:
we do things only in paper; every-
thing is transacted in paper, That
de’uys the implementation. When
we plan a scheme in paper, at least
a percentage of it should be Im-
plemented.

The main reason for under-deve-
lopment or non-development of the
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Now thess are 8 mumber of 'n-um
Development blocks, The aim of
the TD blocks is intensive develop-
ment of the area. Now we are
_proposing integrated development
schemes. Whatever may be the
scheme. the administrative structure
of the blogk and district jevel should
be improved. There should be a
Collector exclusively in charge of
development, My proposal to the
Government is that since panchayati
raj is one development unit, there
should be one IAS officer whio should
be empowered to deal with all deve-
lopmental matters withun hus jurisdic-
tion and capacity. Those proposals
should not be sent to the Btate or
Centra] level for approval That
should be decided on the spot.

16.03 hrs.

[Sarr DrnesE CHANDRA GoswAMI
in the Chair],

On the other hand, if proposals
relating to the development of the
blocks are to be decided at the dis-
trict or State level, and that also by
mecans of files, since the files move
very slowly, it will take years, per-
haps one Five Year Plan everi- t0
start a gcheme. Government have
proposed singleline administration
for the tribal blocks and that should
be implemented, because, in a single-
line administration there will not be
any confusion,

Though our Constitution says that
increasing the level of develGpment
and administration in the tribal and
backward areas is the responsibility
of both the Central und State Gov-
ernments, I am not saying that
neither the State mor the Central
Government hes done anything. In
the past we took measures for the
davelopment of those aress in a half-
hearted manner. It requires sympa-
thetic consideration,

Mahatma Gandhl-sald it and every-
body sxys it now. But the thing W,
i# we wast to schieve socialMsm, vil-
lagism should be lwtroduced. The

Planning & Dev.
through Panchayat luj*

and desth-place of a person. I
not sayiag that the towns should not
be improved or developed. But the
village as the bagic unit should ne
developed and improved, The Gov-
ernment sheuld give priority, while
they formulate sthemes, and give
more emphasis on the village pan-
chayat and the village development.

I am not going to speak more on
this. The Bill which has Bedfimoved
by the hon. Member, Bhri Rana
Bahadur Bingh, for plenning and
development through Panchayat Raj
has been brought before the House at
a proper time because, when the
discussions for the Annual Plan for
1975-78 start, I hope, the hon. Minis-
ter will give more emphasis on
planning and development through
Panchayat Raj.

Lastly, I would like to request the
hon, Minister regarding one thing.
The Minister of Agriculture was kind
enough to start tmbal projects in
India, There are six tribal projects
The allocation is the sgame. But the
development unit that they propose
and fix differs from State to State.
For example, in Madhya Pradesh, the
Khunta tribal project covers four
blocks whereag in my district =f
Koraput, the tribal project covers
ten blocks. Then, therg is the Gan-
jam project which covers nine
blocks. The allocation is the same.
1 would like to know from the hon.
Minister on what basis they have
given the money, whether it is erea-
wise or population-wise. If you go
on the basizs of population, the popu-
lation is less in the four-block project
and the population is more in the
ten-block project. If the hon, Minis-
ter kindly consider this question,
our project will get more allocation.

I would request the hon, Minis-
ter that agriculture should be deve-
loped in these tribal blocks and the
Mastey Plap /for Lrigation for the
thwatmwm\wum

ed by the State Government shouldd
be given priority, If the Minister o

B
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Agriculture will say that irrigation
is a State subject and that we have
nothing to do from the Centre, then
the Centre can do this much that
they might earmark some money for
irrigation for each and every block.
1 hope, the hon. Minister will do
something in this regard,

SHRI THA KIRUTTINAN (Siva-
ganja): Mr. Chairman, Sir, first of
-all, T should congratulate my hon.
friend, Shri Rana Bahadur Singh, for
bringing before the Houge this good
Bill for discussion,

The Government itself should have
brought such a Bill, passed such an
Act, so that the villages and the
people in the rural areas would have
benefited much. But the Govern-
ment has failed and my hon. friend,
Shri Rana Bahadur Singh, has
brought this Bill before the House.
All sections of the House has support-
ed the spirit of this Bill. Though
some Memberg there may not have
supported the Bill, they have support-
ed the spirit of the Bill. So, I would
request the Government that ai least
by this time some action has to be
taken to enforce the thinking of our
leaders and the nation-builders.

The hon. Member, Shri Shenoy,
was saying that a highpowered com-
mittee should be appovinted to go
into all these things. So many com-
mittees have been appointed by the
Government. They have given their
suggestions. Most of the State
Governments have appointed high-
powered committees. They have
given their suggestions and recom-
mendations. But the Government of
India which ig interested in enforcing
uniformity in respect of all other
things have not taken any interest to
bring uniformity in this legislation so
far as Panchayat planning and deve-
lopment i concerned..,.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): I hope you are speaking on
behalf of the DMK Government
Have you consulled your Government?

SHRI THA KIRUTTINAN: Our
Government, not only the DMK Gov-
ernment but alsp the previous Con-
gress Governments, have introducetd
this system in our State. I am saying
that you have not taken any decision
or any steps to introduce this...

SHRI ANNASAHEB P, SHINDE: I
will put just one gquestion. I want to
know whether it is the policy of the
DMK Government—I would welcome
it—that the Centre should legisiate in

regard to this particular subject-
matter.
SHRI THA KIRUTTINAN. I am

saying that the Centre is interested
in enforcing uniformity in other cases,
but they are not interested in bhring-
ing uniformity in this case. Most of
the Stales have not conducted elec-
tions, have not brought any legislation
to introduce this panchayat samiti
system. So, I want to bring to the
kind notice of the hon. Mimster that
he should look into this position in
most of the States where this system
has not been introduced so far.

Secondly. villages are the basic
units of the nation, the basic umts of
the economy of this country. If the
villages are not developed we cannot
claim that this country as a whole
would develop as we, the politicians
and the political parties, expect. 1
come fram a very small village and I
represent my village as the Fresident
of that village. Being the Chairman
of the Panchayati Union in my area,
I am aware of the difficulties and the
miseries and the undeveloped condi-
tiong of the villages. I myself tried to
do much for the villages. There are
villages without roads, without drink-
ing water, without school buildings,
without sanitation and other basic
needs and facilities. The present
system of planning is not suited to
touch the villages. The present gys-
tem of planning does not reflect the
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aspirations of the people who are
living in 1the villages. The village
panchayats do not have the necegsary
finance to fulfl] their local demands,
We talk much about villages and vil-
lage development. But we must think
over the things which we have done
so0 far for the village people.

"This Bill which seeks to provide for
planning and development through
vartous democratic and official agen-
cies of Panchayat Raj, should be wel-
comed by all sections of the House.
Now, the political and economic
powerg are ceniralised. I am coming
to this point now. My request ig that
the political as well as economic
powers should be decentralised. That
is the object of this Bill. Even the
constitution of Panchayats as well as
Panchayat Unions and Bloek develop-
ment rest with the Government of
India, I can cite ap example. In my
district, Ramanathapuram  district,
there ig one Block called Bogalur,
which consists of 64 village panehayats
having a vast area, It is unable to
develop. It-has no finance at all. Our
Government as well ag the Panchayat
Vnon and the District Development
Council have recommended bifurca-
tion of this into two Blocks. It has
come to the WMVernment of India, but
the Government of India has always
been rejecting this. Our request has
not been considered favourably so far.
The power ig still with the Centre and
1hat power hag not been utilised pro-
Perly for all States unitormly. When
such is the situation, how can the
village panchayats plan further de-
velopment? So, we demand decentra-
lisation of political and economie
powers which only, I think, will help
the nation to develop a healthy gitua-
tion,

Pandit Jawaharlal Nehru wanted a

through Panchayat Raj Bill

(2) An organizational structure
which would, in meaningful
ways, involve to the village
people with the government
in building a new nation.

SHRY V. T. Krishnamachari,
the then Deputy Chairman of the
Plannimg Commission stressed the need
of involving the village people direct-
ly m both the formulation and im-
plementation of India's future plantas.

Mr. Dey who was the architect of
Community Development and Pan-
chayati R5j gave the sgtructural mean-
ing and content to the process of in-
volving village people in a national
self-help community development pro-
gramme and projected the role of the
Government ag a resource in provid-
ing tethnical and financial suppost,

The abovementioned three person-
alities and national leaders shared in
the conceptualisation of India's com-
munity development programme and
painted it on the large canvas of
India's 5,50,000 villages.

It is claimed that the Panchayats
have existed in India for centuries and
that we are only recreating the clas-
sical image of the panchayats. Pan-
chayat Raj is not something new but
is an eflort to re-discover what once
served ip vitalise the entire nation.
However, there ig a fundamental dif-
ference between whatever might have
existed in the past and what we are
seeking to build up now.

Society remained stationary in the
Past and it could not think in terms
of the elements of growth, teghnologi-
cal changes and new inputs. But we
can no longer remain static because
three elements now exist that did pot
operate in the past. One is that we
are living in a crowded world.

We are living in a shrinking world
and we are living in a changing world.
We have to achieve these changes in
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Panchayats are described as organs
of implementation and above all, a8
agents of modernisation. Panchayat
Raj Institutions did not arise from the
need to implement the community
development programmes. The pan-
chayat raj svstem was concewved and
set up as an instrument of change of
transformation,

T think there is a lot that rcmains
to be done with planning at the block
and district jevels. T think that ;t 1s
not that our implementation 15 in-
adequate Rather 1l is our planning
that 1s defective. There 15 really very
little of planning at the grassroofs If
that is 1o be done. I think the Pan-
chayat Unions or the districts would
be Mie obvious umt for the organisa-
tion of techno-economic surveys and
techno-administrative planning This
has to be done within the broad frame
work evolved for the Centre and the
States. No district can ever be in a
position to produce its requirements
of steel, power cement etc. The neces-
sary financial resources will have to
be found at the national and state
levels, But to identify the resources,
to find out the ways and means,
whereby these resources can be fully
energised and organiced, the techno-
administrative and techno-economic
possibilities are the things that can and
should be done at the district levels.

Circumstances ares forcing us f{o
realise the fact that if we are to solve
the basic problems of food, we have
to thing in terms of establishing the
most complex agro-industrial rela-
tionships. Even if the most rustic pro-
blems are to be solved we have to
bring to hear upon it sophisticated
understanding. There is no getting
away from that bruital fact. That is
where the process of planning becomes
80 crucial

India’s urgent need today Is to
understang the new purposes. To the
extent wé make panchayat institu-
tions, democratir” institutions and
planning institutions subservient to

transforming revolutions we shall
have served the cause we cherish,

Shri Fakhruddin Ali Ahmed, now
President of India, when he was
Munister for Agriculture said.

“The programmes envisaged in
the Fifth Plan for grassroots deve-
lopment could be effectively imple=
mented only if the panchayat raj
institutions were fully involved and
made to function properly.”

Qur Prime Mimster, Mrs. Indira
Gandhi, in u message, said as follows:

“Umless the people were associa-
tedd with the policy, planning and
implementalion  process, nothing
could be dong to hift the vast majo-
rity of the rural populace from the
morass of poverty.” .

Many Members have mentioned about
the Fathep of the Nation. Gandhipi.
The concept of panchayat raj initiated
in villages did not work as Gandhijn
had visualised. The wotking of the
panchayati ra; is influenced bv deci-
sions from the™fop and the people who
are passionatcly roncerned with the
programme are not consulted. The
planning for the country's progress
should be from below. [ am surprised
o note that the slogan, ‘Planning from
below' has peen reintroduced after so
many years at the Centre by the Plan=
ing Minister, Mr. D. P. Dhar. The
greatest failure of panchayats has been
the assumption of a fragmented ap-
proach to the question and their in~
ability to inculcate sucn & spitit.

The only level at which the people as
such can cooperate in raising agricul-
tural production ig the village level.

Although the gram sabhas and vils
lage panchayats have existed in many
paris of the country they are only
‘paper bodies’, The objectives of pans
chayat raj system ls democratic des
centralisation. But the development
programmes have been imposed from
the hesdquarters. Instead of that, If
the programmes had been drawn up
after congulting the panchavats, and
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including them in the planning aspecty
of their territories perhaps there!
would have been more enthusiastic
participation by the panchayat officials

The panchavat raj system which
was experted to bring bout changes
in the power structure in the wvillage
in step with the community develop-
ment programme also failed in its
purpose The panchayals became the
mstruments of the strongcr sections m
the illage commumty for the preser-
vation of their dommant positions
rather_than organs of willage demn-
cracy

To modermse the ruril socety and
econdmv as well as to establish rocial
justic g 1n plice of Vvestiges of feudulism
and (aploitation one of the essentiil
siens needed 15 to reorganise  amd re
vililice the panchayat ray systen I
i\, posuble that the pwnchavat ra) in-
stitutions can be called upon te play
new roles in addition to tne emsiing
ones ‘These are implementation of
lend reforms uphft of Weater gochions
prinision of buijding sites anid housing
subsidies to the houseless Thy pan-
chayat raj 1s the new svstem of rural
loc il Government

The motivations for the creation of
this new system have been two They
are ‘1

1 The increasing emohasis on  the
progressive democratisation of vailious

institutions 1n harmony with the lette:
and spirit of the constitution

2 To develop rural entities tp mo-
bilise the people's understanding and
cooperation in regard tg the pro-
gramme of rural community develop-
ment That 15, in short, demccratic
decentralisation and community parti-
cipation are both highly desirable
objeclives,

80, I request the hon Minister to
¢oncede thdse points and bring about
a new Bill which will give true demo-
cratic decentralisation of economic and
political power which our leaders
visualised in this pountry
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sure of the House?

AN HON MEMBER The decimon
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MR. CHAIRMAN: Shri Lalji Bhai.

SHRI ANNASAHEB P. SHINDE:
How many more speakers are there?

MR, CHAIRMAN: Ongnally, there
were two more speakers—Shri Laljl
Bhai and Shri K. Lakkappa Now two
more speakers have been added, name-
ly, Shri Sheonath Singh and Shri
Krishnan.

SHRI R, P. ULAGANAMBI (Vel-
lore): Sir, T may be permitted at least
to begin my speech so that it can be
continued the next day,

MR. CHAIRMAN: There are four
more speakers, then the Minister has
to intervene and the Mover to speak,
We have also the Half an Hour Dis-
cussion. I thuink it will go by defauit.
1 do not think it would be possible to
take it up.
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gy Y gAw o @ard w7
N g wrfow | onfet & =iy w7
I WS TW AW A Fen §,
#fFa gEaTd WP AgHMETT IR WY
frqarlr v 71 A1 g 7 I H
F7, WX GRIATT ¥ "W T,
@ ¥ oo FA g wdftA
FTGIITF1 34 & 919 97 & Sferay
THE ®TH OF AN 7 AW e
7Y wqay Af7-A0 FHT IAHT Arqw Gy
Jrar ¢, W W A oag d g T
qm 8, S &1 R erdr gt
ghsr w1t 7 gz fafr &
AT § AR ¥ weRs Aw 9
21 W oF wAEad 9w & 3AT
T amm T 2w e e g
FTH WIS FT OE R &
T AT g g 6 s saaw
IFA & 57 wrRAr &1 e st
qrpft « 3T et & Nfgar A
T INQ A AFT FITF AW
IAR F A J7, W fam g
T FEHIST W7

17.00 hrs,

zq fadas § J9TE9r W7 20
faadr, gwrar wfafrdr st 31 fagqt
wtr fagar ofegdt #t 25 fawar &
w7 wfusr fag 738 Afew
BTY e ge T F faodm )
W TT R wU owrE? 2wy
F UTE T AT oRm A A
7@ ¢, Afet gt Ow aF s
¢ 5 qargar, swme afefaEr o)y
fear ofewt ¥ 37 M "gwar
fow aFATE, 37 M S H T qT
awidfy wife faw @ @, w9 =AT
I AT FUO AR FT I qEMA
3T |

AT ¥ 915 A § Gy
g Al go¥ ) W A A



311 Planning & Dev. through DECEMBER 13, 107¢ Panchayat Raj Bill 312

[+ araoft wrk)

fegmm & A 30 o fam
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®T AqTUAT ®AT 9€ WIE | WS
fafroz t fs Aw oY foeer 2,
fawdt & & 2, A e ot @,
famt & Fram &, A SR
94§ Wiz Iveew A &, = ¢, Afew
3T ¥ wu Ad ¥ wwer A g,
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AT w@ wed N aw foafy @
@ A ¥ @ g #Y S
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wfeqr feewr & dffos & 3013 ¥
az fafeedr 57 st &, w3d 2z ol
39 & = fee N wifgn
& foarg a% ag fow 7@ ot &
safom I faaree 2T & 7 Ay
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& fn For goee ¥ ag fadaw ¢ fw
aox A oY & 7 a¢ q@ s faor
Fm, Ffrwr ot ®# v} §,
™ AT 7 WY WY WA W
@t § i woere W 9 Y uy Rt
T &, o O A qTeTT I 93 N

Y | OF qEr A AT Ay 0 P
ag & fir fomr ot fawre ot # fag
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R A, To T ST AT T F LR AT
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gy 7% ¢ s a9 S| @ 5w
F AT . (weeE)

gurefd wBlx@  WE 419 ®RTA
L

ot sTewt W€ & 39 fadaw w5
Tauq ¥ g | afea ag fagar &
AT AR JTOIT AT FH g IW AT FRIGG
T fae F%dr | & g1 AW AT
93 | fgar w1y | W' S 1E
o ST W\T FEA-FIC@ET AT T E
qar w1q |

SHRI K LAKKAPPA (Tumkur):
Mr. Chairman, at the outset I would
like to say that the Bill has provided
me an opportunity to,.focug certain
problems which are econfronting our
State and also our Country. The basic
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principle on which the Bill has been
framed may not ultimately solve the
problem. But the gpirit with which
the Bill has been introduced is com-
‘mendable from the point of view of
debating interest,

The hon. members who have spoken
on this subject have stated and also
stressed that village institutions have
to be developed and Panchavati Raj
has to be established in the real sense
of the term and the people of this
country should get the real power.
The institutions are functioning or
maybe, sometimes many institutions
are not functioning in varioug States.
That ig not an important aspect. But
the point is whether, in the real sense,
the socio-economic problems have been
solved ¢ far gs the people living in
the rural partg of the country are con-
cerned. That is the most important
nspect that we have o stress Whe-
ther vou intreduce any kind of or-
ganisation and whether such orgamsa-
tions are functioning in the country.
is not so important. If we trace the
history of the functioning of these
institutions and the development acti-
vities that have been generated in the
villages. we are very sorry to say that
the socio~economic problems of the
rural parts have not been sgolved so
far,

We have recently read reports ad
also statistics that except for a few
States, every other State is confront-
ing with acute poverty and even gome-
times the pecple are living below the
poverty level. We are also even hear-
ing reports about starvation deaths.
But the point we want 10 focus is that
economic freedom of the people, in
the real senss, hat unfortunately not
been friifilled. Even the crying need
for economic development in the
villages and to oarrow down the gap
between the village and economy and
the urban economy has not been pro-
perly understood by the planners and
no efforts have been made either by
the State Governments or the Central
Goverment to see that this gap is com-
pletely wiped out or at least narrow-
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ed down so as to bring the villagers
on par with the urbanites. Most of
our economic acticily generated ic the
towns but not in the villages. Even
the economy that Jows in various
forms and various activitieg has not
gona in the real sense to the people
of the country and they are not parti-
cipating in the real sense of demo-
cracy. They have been denied every
right and the right ,f eguality has been
completely denied so far as the rural
masses are concerned,

In the force of developmental acti-
vities, even the basic necessities of
life food, clothing and shelter they do
not get, let alone other rights and
developmenta) activitics which so many
members have mentioned. I want to
know whether this Planning Commis-
sion that has been created here has
got any sense of responsibility to
know, to undersiand and to find solu-
tiong for any of the real problems ol
the rural parts. No planner has ever
understood the real functioning of the
villages and of the wvillage life and the
rura] problemsg which have remained
completely neglected. I would like e
say that so far as the national problems
are concerned, so far as the major
problems are concerned, we cannot
isolate the villages. Take, for example:
the natural resources available in the
couniry. Take water. Hundreds of
irrigation projects have been located
in the districtg but the Planning Com-
mussion is not helping the State Govern-
ment in their execurion. And the
Ministry is not solving the problem
and this is going on for a long time.
It ig not to-day's problem or yester-
day’'s problem. It is there for years.
Unless you fully exploit the natural
resources and develop the economic
life in the rural paris by completely
solving the problem of irrigation at
least, the rural econnmy cannot be
built up.

That rura] economy has not been
built up because we think these are
the national problems of national re-
sourceg of the country and we are still
at the mercy of the bureaucracy,
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whether it is at the central level or at
the State level. This is the real situa-
tion that is prevailing in the country.
Not only that, we have accepled a
system which we have to attack and
that system is that even the bureau-
cracy that is functiomiag 1s based on
the capitalist system, Unless vyou
attack that system, we cannot gencrate
any economic activitles in the rural
paris and there will nout be any develop-
mental activities takiag place. There-
fore, we have tp tfake the necessary
steps to see that social justice 15 meled
out to every citizen of the couniry.

You know that we have had a num-
ber of eclections and the people of this
country have participated in the
elections and the ratio of election
particpation of the rural masses and
the people Living 1n the urban arcas
But, unfortunately, thz economie con-
trol and the economic activity and its
generation always cenir2 around big
cities.

Big industries are developed and
crores of money are puat but they are
confined to big cities only like Bombay,
Bangalore, Madras and so on They
are not set up in the rural parts, Rurol-
based industries have not been develop-
ed We have no contryl over big busi-
ness houses and indusimahsts. They
are not functinning at the mercy of
the people, but they are funclioning
in a way that they get more and roore
money and this 1s an attitude which 1s
respongible for not creating enough
sense of security in our rural masses.
So, what I say is, tlus sense of security
has to be created. That is the social
effort for which we fight for, This
problem has to be gulved. Whelher
this is solved by discussions, debates
or organising meetings and so on 18
one aspect of the matter, but what 1
feel is, this problem cannot be solved
unless the Ministry comes to its senses,
and gee that sense of responsibility 1s

fixed in varlous matters. There is no
politics in this. We should all united-
ly tackle thiz pfdblem. The hon.
Members opposite must also give u®
help. The Jan Sangh, the Swatlantra
and other parties are having different
ideologieg and they are directing people
in different directions, Therefore what
I say is that responaibility should be
fixed on poltical parties, This 18 not
a political or partisan 1ssue. Every
party gets ils strength from the peo-
ple. The Minister should constitute
a commttee of all parties, to see that
pragmatic sélution is made for this
problem. Mr. Shinde is an efficient
Minister. I hope that ‘my suggeshons
will be taken into consideration <eri-
ously., Our irrigation problem of
Karnataka has not been solved asg vet
I am sure a solution will be fonnd
out in the near futurc for this aleo.

*SHRI E R. KRISHNAN (Salem):
Mr, Chairman, Sir, I am very happy
to participate 1n the discussion on the
Planning and Development through
Panchayati Raj Bill, which has been
moved by my hon, friend Shri Rana
Bahadur Singh I have to pay my
comphments to Shri Rana Bahadur
Singh for introducing this very im-
portant piece of legislation, which
emphasises the imperative necessity
for formulating and executing Plan
Projects through Panchayati Raj
institutions, as that alone will ensure
the economic development of rural
areas in our country. This is a lauda-
ble objecfive and there should be no
hesitation on the part of the Govesn-
ment to accept this legislative pro-
position.

8ir, one can talk about thiz Bill for
any length of time. On account of
paucity of time, I will confine my-
self to a few very important issues,

We have 20 far Invested Rs 2770
crores in major and minor irrigation
projects, On the admission of the

*The Original speech was delivered in Tamil
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hon. Minister of Agriculture him-
self, only 15 per cent of the farmers
have been the privileged persons to
derive benefits from these irrigalion
projects. The remaining 85 per cent
of our agriculturists are still scanning
the skies for their cultivation. The
former Member of the Planning
Commission, Dr. Minhas has stated
that in 1972-73 the country suffered
a loss of Rs, 140 crores on this in-
vestment of Rs. 2770 crores. The
reason for that is that the majority
of agriculturists in our country has
not been able to derive any benefits
from these irrigation projects for
want of subsidiary canals. When the
Irrigation Project is construected over
a river running through more than
two or three States, the State Go.
vernments are quarrelling among
themselves as to who should bear
the cost of consfructing the subei-
diary canals. In these wunseemly
controversies the small farmers are
deprived of the much-need water for
irrigation. Naturally the investment
made on these irrigation projects
does not yield a single paise return
to the Government. Besides this, in-
spite of the fact that there are many
major and minor irrigation projects,
the annual loss of crops on account
of recurring floods is estimated to be
of the order of Rs 300 crores.

I have referred to these facts to
indicate that the prestige irrigation
projects have not been planned keep-
ing in nfind the economic develop-
ment of rural areas in our country.
If only the agriculturists hed been
assured of adequate supply of water,
there would not have been this kind
of food acarcity in our country and
the Government would have alco not
been going 16 countries like the
U.S.A. with begging bowls for food-
grains. The agriculturists living in
the “villages- of our country would
have made the nation self-sufficient
food long ago.

1 would also ke to bring to the
neoticg of thé House that we have so
far Invested Rs, 4700 croves in Power

5
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Projects. What is the result of this
massive investment? Out of 5 lakhs
of villages in our country, only 1.22

lakh villages have got electricity
connection. This again shows that
the Power Projects with Rs. 4700

crores have not solved the problems
of people living in rura] areas, Here,
I would like to give the instance of
Tamil Radu where the DMK, Go-
vernment during its shert fenure of
7 years hds achieved magnificent re-
sults by planning the projects on the
basis of rural needs. Out of 61.396
villages in Tamil Nadu, during a
period of 5 years, the D.MK. Go-
vernment has ensured that 41.146
villages are electrified. In the Con-
gress Party rule of 20 long years in
Tamil Nadu, only 20,250 villages
could get electric eonnection. Bear-
ing in mind the importance of achiev-
ing self-sufficiency in foodgrains, the
Tamil Nadu Government has ener-
gised 6 lakhs of pumpsets. I have
referred to this only to show that
when the Projects are based on the
needs of rural areas, then there is
proper utilisation of the money in-
vested in them and also there is ade-
quate return to the Government on
its investments.

Sir, after investing Rs. 7470 crores
in Power and Irrigation Projects, the
plight of 5 lakhs of villages in our
country even after 27 years of inde-
pendence js unenviable. In case a
village has been taken as the central
point for economic development, the
Government would have invested a
sum of Rs. 1494 lakhs so far, This
investment of Rs. 15 lakhs in a wvil-
lage would have brought in an econo-
mi¢c marvel in our country.

The National Commission on Agri-
culture has made an important re-
commendation, after analysing in de-
tail the causes of our rural back-
wardness.

I quote:

“The Commission recommend the
sdoption of a whole village ap-
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proach to development for har-
nessing the growth potential of the
villages,”

How could this recommendation be
implemented  successfully except
through Panchayati Raj institutions?
In this effort, the Community Deve-
lopment Projects will also play a
very vital role. But, so far as the
Plans and Projects of the ruling Con-
gress Party are concerned, they are
all only on paper and none of them
has yet become a reality especially
in reference to the economic deve-
Jopment of our villages. On the
other hand, in many of the Congress-
ruled States, the Commumty Deve-
lopment Project has been scrapped.
An as example, in Madhya Pradesh
the Block Development Officers have
‘disappeared In many of the States
Tuled by the Congress, for many
years no el@ftions have been held to
the Panchayati Raj institutions. Per-
haps the Congress Governments in
the Btates are afraid, after seeing the
recent debacle of the Congress Party
in the recent Municipal Elections im
Maharashtra.

In conclusion, T would like to point
out that the Central Government
appointed B. G, Mehta Comnuttee to
go into ffe question of Panchayati
Raj TIhstitutions. The Committee
submitted its report many years ago.
J would like to know what action
has been taken on the waluable re-
commendations of the B. G. Mehta
tCommittee’s Report.

Sir, Mahatma Gandhi, the father of
our Nation led the Ireedom struggle
solely guided by his goal of estab.
lishing Gram Raj In India. I regret
4o say that Mghatma Gandhi's heirs
in the Central and the State Govern.
ments have not so far endeavoured
4o establish Gram Raj in our
country.

With these words I conclude.

ot fgware fivg (sqg) : awnafr
s, andt o & W W Aer o

#mat o e R 1w R
iy AgE ot ¥ w1 fowra ¥
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fadew swar wgm e 3w & qaeew
oF 4T ST 91 N T FH X qwy
g1 W AT ¥ qqr 9% T dge
N ¥ o7 qavadt X ®Y wONA HATE |
I FY waar w svargy faay o e
wig wox wrg & freba g7 e
v A wemy wAw oo & gAY Tw
®q ge, AtFw & 39 ¥ fawe
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wfusre fear m, w2 ST Ry oy
AW F OF WHTT F AT AT—F Q)
7z FgA F1 AT E 6 qawnt oo &
AT 97 LT FT AT F 19 A Sraw
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& argqd 59 T g | fAer g9ra,
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dureet s faar sfewst o o
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T Ao a WX T W F@i-
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB P.
SHINDE): Sir, I am thankful to Shri
Ranabshadur Singh for bringing for-
ward this Bill for discussion on the
floor of the august House, T was sur-
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prised that from all sections of the
House there was a sort of general

sBuﬁport for the principles behind thys
111,

I know Shr1 Ranabahadur S.ngh
personally. He 18 very fine person

MR CHAIRMAN The Half-an-hour
Discussion was to be taken up at
530 PM You know, we <iart the

Private Member's Business zt 325
PM

PROF MADHU DANDAVATE
Even otherwise, I woulg like to listen
to the Mini<ter After he concludes,

we can hove the half-an-hour disens
si10n -

MR CHAIRMAN Therefore, we will

take up the half-an-hour discussion at
555 PM

SHRI R P ULAGANAMBI Sir,
before that kindly give me a chance
to move my Bull

MR CHAIRMAN I wall try

SHRI ANNASAHEB P SHINDE-
The hon M\ember has a very good
hnowledge of the problems of rural
economy of our country I have heard
him speak on a number of vecasions on
the problems of agricullure, on the
problems of rural development and he
15 really one of the very good Members
of this House, who does take these
matters very seriously But the 1ssues
he hag raised have two aspects Furst
of all what 1s the role in India of
Panchayat Ra)?” How it should really
play its role in our economy and
particularly in regard to rural develop-
ment® As far as the first aspect 18
concerned, hon. Members have expres-
sed their views and I have no differen-
ces with them But, that 15 a different
thing. As far as the Bill which has
been brought forwarg by Mr. Rana-
bahadur Singh 1s concerned, I think, it
is a different thing, because, first of
all, he has not, naturally, all the means
available, all the sources of informa-
tion available to him, ag an individual
Member, which are available to the
Government, I cannot blame him.
But, naturally; the Bill which has been
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drafied hag all limitations, many draw-
backs, and therefore, if this august
House is to accept the Bill, there will
be many many difficulties, Some vof
them 1 will touch upon, I am not
blaming him, because, any private
Member bringing a Bill of this nature
is bound to have these limitations.
But, Sir....

SHRI RANABAHADUR SINGH: 1
would ask the Minister not to waste his
time on trying to meet the arguments
as to whether my Bill is the proper one.
That was not my intention. My only
intention was to focus the attention of
the House. So, I would request the
hon. Minister to come to the funda-
mentals and not try to go into the
limitations of this Bill

SHRI ANNASAHEB P, SHINDE: Sir,
I agree that the main intention of the
hon. Member wag to focus the attention
of the House and of the country on the
role of Panchyat Raj in the country. I
think, he has succeeded very well
This is clear from the very fact that
all sections of the House have broadly
supported the principles implied in
this Bill. I would also like to say
that as for as Government of Indla is
concerned, as far as principles are con-
cerned, we are one with him. It is not
that today, I am taking the position. In
fact, Government of India has been
very clear, all along, as far as the role
of Panchayat Raj in this country is
concerned. Personally, I feel that many
of the ills in this country with which
we are confronted today would not have
been there, if resl, genuine Panchayat
Raj had been established in this coun-
try. By genuine Panchayat Raj, I
mean, Panchayat institutions elected on
the basis of adult franchise, not only
Panchayat institutions—here, T am not
referring to the village Panchaysts—
but alsc Panchyat Samitis and even
Eiia Parishads efected on the basls of
adult franchige 1ike Members of Parlia-
ment and Membery of Stale Assem-
blies. This is beceuss, I have seen in
this cofuntry thal wherever thers are
indirect elertions, & 10¢ of manipulatiens

take place and thege institutions are not
effective. But, we have effective insti-
tutions in some parts of the country.
For instance, in the State from where
I come, members of the Zila Parishads
are directly elected on the basis of
adult franchise. Every mam ang wo-
man who 15 a voler votes in these
elections. Now, they have been accep-
ted the position that even at Panchayat
Samitis level, there should be direct
election. Therefore. these bodies have
lot of weight and they influence the
policy decisions of the State Govern-
ments. They have became very effec-
tive instruments in regard to the deve-
lopment of our rural ec‘onomy. There-
fore, my concept of Panchayat Raj is
that there should be elected bodies
elected on the basis of adult franchise.
This is one Secondly, these Panchayat
bodies shouly have a very eflective
say in the planning as well develop-
ment activities which is not there n
the country today. Thirdly, these
Panchayat bodies should provide every
important safeguarg to the weaker
sections of the society because there is
a complaint 1n the country that these
Panchayat bodies are sometimes domi-
nated by a handful of people who are
very powerful in the rural areas. There-
fore, there should be a new mechanism
as far as Panchayat Raj ig concerned,
whereby, the interests of the weaker
sectiong of the society are very well
protected. That is my concept of
panchayat raj. The Government of
India also has all along accepted this
position. In fact, our constitution-
makers themselveg had visualised this
role of panchayat raj. 1 would draw
attention to art, €0 which says.

“The State shall take #teps
organise village panchaysty
endow them with such powers
authority as may be necessary
enable them to fusiition oo wnits
salf-government".

EEs

28

v

SHRI TRASMO DR SEQURIRA
(Marmagos): This & what hes Del
happaviad.
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SHRI ANNASAHER P, SHINDE:
That ig true. As far as the theoreti-
<l position 4s concerned, I am clari-
fying what iy the Government of
India’s position in thig matter because
that is how the hon, member wanted
to know from me.

When the Balwmntrai Mehta Com-
mittee went into this, they suggested
that this should apply not only to
villages but even to the panchayat
samitis and zila parishads. They
should be very effective units of self-
government.

If we go into the background, we
find that the National Development
Counci] which went in 1959 into the
report of the Balwantrai Mehta Com-
mittee which for the first time clearly
enunciated the position of panchayat
ra) in the country, also accepted this
position with this proviso that this
country being vast with different
satio-economic conditions, with diffe-
rent historical backgrounds, different
Jand tenure systems, a uniform pat-
tern of pancheyat raj, will not be
applicable to India So when they
went into the problem in 1959, they
said that while the broad pattern
and fundamentals may be uniform,
there should not be any rigidity 1n
the vattern. They sai

“In fact, the country is so lerge
and panchayat raj, that ig demo-
eratic decentralisation, is so com-
plex a subject with far-reaching
consequences that there is the ful-
lest scope for trying out various
patterns and alternatives, What
is most important ig genuine trans-
fer of power t0 the people”.

1 repeat it—

' “What is most impartant 13
fenuine trensfer of power to the
people. M this is ensuréd, the
!wmlndpammmnnnm

vary uccording to conditions pre-
wvalling in e diffecint Btates”,

This wis accepind. Iu fach, wa have
Teoammitndang this 1o the Btats Gov-
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ernments. We have asked them to
enact panchayat laws on these lines.
Moreover, we also envisage a three-
tier structure. Experience indicates
that there may be two opiniong whe-
ther 1t should be two-tier or three-
tier. My own view is that perhaps
two-tier would be preferable, because
multiplicity of agencies would per-
haps add to the troubles. But this is
a matter of local judgment, In these
muatters, some discretion needs to be
given to State Governments,

There should be genuine transfer
of power and responsibility, Ade-
quate resources should be made
available for development program-
mes. These should be channelled
through these bodies and the instru-
ment evolved should be such ag will
facilitate further devolution ung dis-
persal of power and responsibility ‘in
the future. This is the Government
of India's approach to this matter,
We have repeatedly drawn the atten-
tion of various State Governments to
this. In fact, these are the matters
referred to by hon. memberg when
they spoke.

Therefore, on policy matterg we
have a very clear view. Personally,
I have been very closely associated
with the rural economy. I fee] that
our country is s0 vast and many of
the ills efflicting us whether in Bihar,
UP, or MP. or any other State are
there mainly because we have failed
to evolve an institutional structure
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Fortunately or unfortunately, pan-
chayat raj ig a state subject, Perhaps
some hon. members can raise the
plea that now there is emergency and
under art. 250(1) the Government ot
India and Parliament have power to
enact legislation in regard to a sub-
ject falling within the State List.

Though it is not in the concurrent
list, even if 1t 15 in the State list, at
the time of emergency Parhament has
the power but subject to the Limi-
tation contemplated in article 251
which says fhat unlees the State Go-
vernment enach their own legislatiom
on the pattern which six months the
laws so enacted by Parhiament will
become invalid. There are no com-
pelling reasons why the GoVernment
of Indim should enact tegislation, I
have already pointed out how difficult
it is to have a uniform piece of legis-
Iation for a country of our size. The
hon. Member is not suggesting a
very effective instrument of Pancha-
yat raj, But he has suggested that
there should be district welfare coun-
cils. There seems to be some con-
fusion in regard to this 1ssue because
according to provisiong of the Bill the
panchayat raj and zila parishad
should be represented on this body. I
do not think that by creating an ad-
ditional body we mre serving any
Hirpose. I am not prepared to blame

. the hon. Member and he has tried to
put it like that with the best of in-
tention. However ] do not think tliat
this Bill will serve the purpose WhTth
the hon, Member has in mind. “Nor
is the Bl comprehensive enough. I
have already pointed out some very
importatnt lacuna in the Bill. ‘The
bodieg which are supposed fo come
intb existence as a result of this Bill
are not based on adult franchise.
There are no safeguards for the
weéaker sections, I would therefore
humbly request the hon, Member who
is a knowledgeable person, to with-
draw the BilL

I promise him this, Hg said that
there should be a Committee of Meam-
bers of Parliament to go into this. We
accept the spirit of his suggestion. We
have already a Consultative Commit=
tee on panchayat raj. It is a very
repregentative body and there ure alse
Members of Parliament on it. It 1s an
All India body and the Ministerg of
panchayati ra) are there. The hon
Member has also given me a represen-
tation signed by m large number of
Members of this House. We would
specifically put forward those sSug-
Restions before this august body
presided over by my senior volleague
by Jagjivan Ram Ji for its con-
sideration. The points which have
been raised by the wvarous speakers
would also be placed before that body
and that should go a long way in
serving the purpose which the hon.
Member has in mund,

The hon Member from the D M.K.
Party generally extended h;s support
to this Bill. I do not know whether
the DMK Mvenibers have consuited
their Government,

SHRI R P ULAGANAMBI' "t 15 a
private Members Bill and Members
can express the personal opinion.

SHRI ANNASAHEB P. SHINDE: I
have no quarrel over that. The
DMK is so conscious of lthe Statas
right and they are pleading for more
autonomy. They do not went the
Central Government to enact legis-
lation on subjects which are witlin
the State jurisdiction. The DMXK.
Government would oppose thig sort
of Bill That is why I say that I did
not know whether they really repre-
sented the views of the parly when
they spoke on this Bill. ,

MR. CHAIRMAN: They are speak-
ing in their private capacity...
(Interruptions),

SHRI THA KIRUTTINAN: This la
a Bill which concerris Planning and
Development; the State should b
given the power. Our State Govern-
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ment is implementing the Plan with
all possible efforts, The problem is
one of resources. Where iz the
money? If you accept State auto-
nomy? we will do everything,

SHRI ANNASAHEB P. SHINDE:
The DMXK. Government should con-
stitute very powerful panchayat bo-
diés based on direct election and adult
franchise, without any interference
from the State cepital. This ig the
principle.

The mover has succeeded in draw-
ing the attention of the country to
this matter and we will put it up
before the august body which is 1n
charge of this.

SHRI RANABAHADUR SINGH:
Sir. I am greatful {o the Minister for
having pointed out the failings of my
Bill, T would request him to conside?
the matter from the point of view of
a private member, that too un Inde-
pendent member. He was kind en-
ough to say, I have my limitations.
As a matter of fact, I had tabled two
Bills. Bill No. 36 did not fare well
in the ballot. If that had come before
the House, the lecunae you have very
kindly pointed out were exactly dealt
with in that Bill, There was also the
constraint that this is a State subject,
I could not have brought it in here
unless I took the name of develop-
ment and planning. That wast the
backdoor entry I hed to make,

! am grateful for the al] round
support this Bill has drawn from this
House. I am sure the matter is now
formally placed for the consideration
of the House, -maniely, the people’s
involvement is the necessity. That
has been the mccepted policy, as the
Minister says. But this accepted
policy has had a twist in it. There
was alwayg the necessity of having
the poeple involved in development
or reconstruction activities, Especial-
ly now in regard to the food situation,
we want the people to cooperate, but
the twist has remained: “You work,
we rule”, All that I wanted to put for
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the consideration of the House by
this Bill was, now it should be ac-
cepted that this will not work. So,
if you want people to work, you ghall
have to say you work and you rule
with us. That is the only difference,
This would lead to giving sovereigntly
to the panchayats. Unless the sover=
eignty is willingly parted to the
panchayats, nothing will work in this
country.

SHRI ANNASAHEB #£. SHINDE:
Sovereignty will not be the right
word; it should be self-government.

SHRI RANABAHADUR SINGH: I
used a strong word, so that in the
process of dilution, at least something
may remain.

I have heard that the Prime Minise
ter has writlen to the heads of pan-
chayats drawing their attention
and cooperation to family planning.
This will do no good whatsoever. For
the )ast 25 years, there has been a
law that has framed the panchayats
and that law has had the most dis-
turbing effect on the panchayats in-
asmuch as the law has disgraced the
commonsense of the people in the
villages. As many members have
said, for 7 or 10 years if you do not
hold elections to a body which should
be held in three years, people in the
villages are no fools, They know
exactly the value of a body in whose
election in time the Government has
no faith. It is not the fault of the
quality of the people in our villages.
It 19 the fault of the panchayati laws.
The baby should not be thrown away
with the bathwater, saying that no
self-governing powers can be given
to the panchayats because of their
present low quality of administrative
skill or morality.

Another point that strengthens this
Bill, however weak in its approach,
has beep that the present tax struc-
ture of our country cannot’ withstand
any further financial weight amd un~
less we are able to organise the peo-.
ple on a basis of equality the gocial
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services leve] that we sre aiming at
in the context of our mocial welfaris-
tic plan would be frozen in the pre-
sent context, beceuse, unless the
people are willingly involved on the
basis of equality, the whole social
fabric ig going to fall down.

What can be done is very simple.
There is no need to grope In the dark,
There are just four points that I
want to present in this context. As
the Minister has kindly promised to
bring this matter up before the august
body that already exists, I mention
these four pointg specifically for con=
sideration, there,

Well, if this bad law that has under-
mined the people’s will in the coun-
tryside is sought to be renewed or
revamped. The first thing that is
necessary and that should be consi-
dered is that there must be a univer-
sality of membership at the pancha-
yat level. Shri Ramavatar Shastri
has brought out a very good point
whepn he said that the bigger people,
the social-statured people, in the
villages are exploiting the people.
The answer lies in the universalily of
membership and consensus of work-
ing. If the small man had the power
of vetoing the law insmide a willage
panchayat there would pot be a gingle
wvoler who will not participate in the
proceedings and that would stand
well in giving him the leverage that
he requires and for which he has
been asking for all these 27 years
from the people, from our laws, so
that he can stand on his own and say
he 1s a free citizen of this country.
This consensus is not a chimera. It
has already been made out that con-
sensus Is not possible in the present
context of things. May I respectful-
ly submit that what this House has
witnessed today for the last one and
a guarter hour, or the earlier day

12 noon and 1 O'Clock in the House?
8o, it on the quality of the
thing that is sought to be achieved,

The second point that I want to
make in thla context is land distri-
bution, which is & thing which has
held us spell-bound for the last
twenty years. How much energy,
how much time and how much ver-
bosity has gone into it I cannot say.
But if land distribution wag left io
such constituled panchayats on the
basis of univerality of membership
and consensus, I would say respect-
fully that this problem that has been
hanging fire for the last 20 years
would be solved in 20 months, be-
cause the present land distribution
laws depend op the official machi~
nery, and the official machinery ha
no way of finding out who is landless.

Thirdly, there must be financial
independence of the panchayats, and
financial independence cannot be
based on the fact that the Govern-
ment setg apart a certain fraction of
the land revenue to the panchayats.
It must be made in such a way that
every person who is a member of the
panchayat must contribute at least
1/30th of his annual income to it.

Lastly, thert must be a corporate
ownership of land. This is a bogey
which could very well raise g hornet's
nest because it wvisualizes corporate
ownership that has been tried in other
parts of the world. I am not draw-
ing the attention of the House to
that, What I mean is that there
should be corporate ownership on the
basis of trusteeship and land should
vesi in the panchayat on the basis of
trust.

I raise these points only for the
sake of pulting them up as a matter
::o:;mm These are not the final

T have already found a consénsud
amongst ‘he Members here that thete
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that already exists. All that I would
request him even now is that ‘he
Members of Parllament who might
be interested in this as a subject
should be at least asked io0 depose be-
fore that committee and o  bring
about a certain sitting of the com-
mittee in which that committee will
take apecific note of this particular
aspect.

In conc.usion, I would say that
whatever might be contemplated as
a stop-gap measure, one thing should
be taken into consideration as to whe-
ther it can be at least weighed for
#is wiability and that 1s, whether it
would be possible to amend the Con-
stitution and include in the Seventh
Schedule another new item under
ilem 97. You say that ‘he formation
of panchayats at the viliage level
based ~n these four points would be
included under item 87 1n the Seventh
Schedule of the Constitution

I would sav that the Madhya Pra-
desh Government has been the first
Government ir. this countrv  which
has already framed a law based on
thes~ four points and ‘hat Jaw s
working So I think, I have a point
in requesting the hon Minister to
study this matter more deeply That
was all the purpose in bringing for-
ward this Bill before the House and
in the hope that he will take the
matter up, 1 would, under his instruc-
tions, withdraw the Bill

MR CHAIRMAN: The question is:

“That the leave be granted to
withdraw the Bill to provide for
planning and development through
various democratic and official
agencies of Panchayat Raj”

The motion was adopted.

SHRI RANABAHADUR SINGH: I
withdraw the Bill.

—
L

Declanation of 131
Asgets by Elected Representa-

tives (HAH)
1556 hrs.
CONSTITUTION (AMENDMENT)
BILL

(AMENDMENT oOF ARTICLE 324)

SHRI R P. ULGANAMBI (Vellore):
Mr, Chairman, Sir, I beg to move:*

“That the Bill further to amend
the Constitution of India, be taken
1o consideration.”

MR. CHAIRMAN: The hon Mem-
ber may continue on the next occas-
sion We now take up the Half-An-
Hour Discussion

15.57 hrs.

HALF-AN-HOUR DISCUSSION
DECLARATION OF ASSETS BY THE ELECTED
RFPRESENTATIVES

PROF. MADHU DANDAVATE
(Rajapur): Mr Chairman, Sir, I am
raising a discussion on a very im-
portant question which relates to the
declaration of assets by the elected
representatives,

To put the record straight, I would
like to read the Question that was
posed to the Home Minister and the
reply that wae< given hv the Minister
concerned. The Question was:

“(a) whether a number of news-
papers carried editoriuls and #rticles
during July-August last to the
effect that for a healthy and pro-
gressive political atmosphere, it
was necessary “hat every elected
representative shou'd declare pub-
licly the movable and immovable
property owned or controlled by
him;

{b) whether Government have
examined this demand and ¢aken
any decision thereon; and

‘eMoved with the recommendstion of the President.
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(c) if so, the salient features there-
ot.ﬂ

The Home Mimister, Shr1 K, Biah-

mananda Reddy, replying to this
Question said:

“(a) Government have seen
some reports on the subject.”

The Government is quite know=-
ledgeable,

“(b) and (c)- There 15 already a
Cade of Conduct for Minsters
which provides for the disclosure
by a Mister to the Prime Minister
or the Chief Minister, as the case
may be, of assets and liabilities and
of business interests of a Mmister
and members of s family and also
for submission of an annual de-
claration 1egarding his assets and
liabilitics These are treated as
confidential documenis. ..

—because, if they are opened out
something may come out—

“No proposal is under consider-
ation for requiring other elected
members to furnish similar  de-
clarations.”

18.00 hrs.

‘While 1 raise this discussion on the
floor of the House, I do so with a
clean conscience because the Party
to which I belong, the Maharashtra
Branch of the Socialist Partv, has
directed al} the Legislators and the
Municipal Councillors elected wunder
the Socialist ticket to declare their
assets ang properties. Sir, the House
will be happy to know that, not only
those Members of the Socialist Party
from Maharashira like myself who
are elected to the Parliament, but
the Members of the Bombay Munici-
pa) Corporation, the Poona Municipal
Corporation and 27 Presidents of the
Municipalities which the Socialists
have captured in the recent elections
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on the basis of adult franchise, all of
them have made public declarations
of their habilities, assets and propert-
ies—whatever they have,

On 9th August last, the Legislators
from Maharashtra walked in proces-
sion—on that historic and memorable
day—to the Governor of Maharashtra
and submiited a statement indicating
their lhabilities, thewr asscts and their
properties, and ultimately that de-
claration. handed over to the Gover-
nor, was published in the press. What
we have done for ourselves, we are
demanding that it should alsn be
done for all the elected representa-
tives.

I must be very fair. It 1s not only
that some of the Members of ‘he Op.
position have followed this practice,
but 1 am happy to tccall that one of
our young Ministers, Shri Mohan
Dharia. when he accepted office 1In
May 1971 in the Union Government—
he was, probably, the first Minuster
to do so—he submitted that statement
not only o the Prime Minister as re-
quired by the nsufficient Code of
Conduct that they have evolved, but
he a'so cyclostyled that statement and
gave it to the leaders of the Opposi-
tion in Parhament and he a'so sub-
mitted that statement to prominent
personahties like Justice Chatla and
Mr. Javaprakash Narayan, Probably,
some friends there must not have
liked his submitting that statement to
Mr Jayvaprakash Narayan, but he con-
siders him to be onc of the personali-
ties in Indin with impeccable charac-
ter and quelily Therefore, accepting
<hem as mer, in our public hfe, with
integritv, he submitted those state-
ments to persons like Justice Chagla,
Mr. Jayaprakash Narayan and a num-
ber of other prominent personalities,
1 am only expeciing that what the
Members of the Soclalist Party in
Maharashtra have done and what the
Congress Member like Shri Mohan
Dharia has done in this House, that
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particular example, must be emulated
by all the elected representatives and,
particularly, by the Ministers,

Sir, my conviction that such state-
ments mus: come forward gets rein-
forced and sirengthened by what we
have seen in the 87 hours of debate
on import hcence scandal in this very
House: whether we belong to the rul-
ing Party or to the Opposition, I
have not the least doubt that, as far
as this couniry is concerned, each one
of us in this Parliament will hang our
heads dow. in shame, sorrow and
yatn when wi go before the people—
after the scandal discussion that has
taken place in this House. It is not
merely onc section of the House that
wil] hang their heads down in shame,
but the entire House feels that our
status, our dignity and our honour
have Leen demgrated. And if we wani
1o establish that, preveniion is better
than cure. We have to see that the
potential scandals are mpped mn the
bud, we have to create confidence m
the minds of the people about those
Members of Parliament and State
Legis'atures who hold 1mportant
offices as Members of Parliament or
State Legislatures. Here 1 may say
that 1t 1s not only the Ministerg who
hold important offices. 1t is not only
they who holg the levers of power,
but even ordinary Members like *hose
who belong to Parliament or  State
Legislatures have also the levers of
power with them What are those
Jevers of power? The businessmen
can try to purchase the Members of
the Iegislatures, at the Centre .s well
as at the State level. They can build
up their own lobbies inside the Parlia-
men:, They can build up their own
lobbies ingide the State legislatures.
They can lure the Members of the
State legislatures and the Central
Parliament and request “hem, ‘Here
is the price we are prepared to pay’
and i there are men who will be
prepared to sell their soul for a mess
of pottage, then the soul of democracy
and the parliumentary democracy will

8
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be completely mutilated and destroy-
ed. In order that this thing should
not happen—whether 1t is Members
of the Opposition or of the ruling
party, thers are weaknesses—we must
have a provision in the statute to see
that there is no attraction, and temp-
tations for any member of the legis-
lature whether at “he Centre or 1n
the States, that he ¢ n bhe purchased
by money power must be prevented

There ur2 levers of power 1n our
hands, 1 do not want to cast asper-
slons on any individual Member and
it is against the ethics that I observe
in this House. I do not want to name
anyone, But I know that sometimes
there are business houses which pick
up a few Members of Parhament and
provoke them to ask and put questions
against their rival business houses,
not out of any love for juslice and
equity, but because they are more con-
cerned with their own prosperity and
their own business interests There-
fore. if they cannot rise on their own
strength, *hey would like to rise on
the debris of their rival industrial
houses and they pamnt their rivals in
all the black colours when their own
image 1s not a shining one when re-
lated to *he image of their rivals
Therefore, they will provoke certain
Members of Parliament and Mem-
bers of Stote legislatures to ask cer-
tain questions embarrassing to
the indusrital houses which are their
riva's and. as a result, if some in-
dustrial house goes down, then they
fee] that at least the gap between the
two gets widened. That is what s
likely to happen and this has hap-
pened in certain cases That also has
to be prevented.

1 this connection, 1 find, sometime
ago there way a discussion where the
Minister also inadvertently made cer-
tain remarks which was sought to be
interpreted in some other connotation
and context. But a controversy did
go on in thig House that certain Yig
houses and monopoly houses are try-
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ing to keep certain members of the
Parliament at their disposal and are
trying to serve their own business in-
terests. And if this happens, merely
for the lure of luere, in that case,
the Parliament and parliamentary de-
mocracy would be destroyed.

1 have seen certain legislators who
completely live beyond their means.
Probably nobody raises that issue on
the floor of the House, But, all the
same, it is there. These are the
things talked about. You go in the
tramns, you go in the bullock-carts
and you travel by bus and you hear
the stories about our character, about
our integrity and about the character
of the parliamentary institutions in
this country. And, Sir, what we hear
is not very flattering to the dignity
and honour of these institutions
Therefore, 1 want that those living
beyond their means by taking help
from industrial houses, from big busi-
ness houses. at least should be check-
ed. Therefore, when one tries to get
money by all dubious means, if there
is some provision in the statute and
if he feels “Some-one is going to ask
me every year and I have to make a
declaration and probably, if I try 1o
earn money by dubious means, there
15 some forum where guestions will
he asked”, i1t will act as a deterrent.

The hon. Minister said in a written
reply last time and also in reply to a
supplementary that they were follow-
ing a code of conduct. The Prime
Minister has given a written state-
ment and the Minister also has given
a statement These statements are
normally not available to the com-
mon man If these statements are
published in the press and are avail-
able to the man in the public life, in
that case, if people feel that there is
something shady, something that is
wrong and something that is myste-
rious, thén questions can be posed
from public platforms and there will
be no question of breach of privilege
if probably the imues are focussed in

by Eiected Reprétentdtives
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a proper maaner, sither through cti-
ticisms in the columne of the Press er
on public platforms. Probably, ut
least some Members of the Parliament
and legislators will fee] responsive t0
the criticism if it is voiced on the
platform and they will feel that they
should change their own ways.

I am not talking on general terms
but I have concretised certain specific
issues and I am offering these. There
are laws framed in this House. There
are statutory provisions and manda-
tory provisions. Within certain time
the reports have to be presented hike
the Tariff Commission Report, the
MRTP Commuission report, the Sugar
Inquiry Commission Report and so on
and so forth. Very often we find,—
1 do not attribute any motive to any
Minister or anybody,—these are mnot
presented in time and there ia inordi-
nate delay in the submussion of the
report, If only there {s some delay
in submission of some administrative
report there 1s no economic conse-
quence but here in this case if a re-
port like the Tariff Commission report
is delayed, it results in disastrous eco-
nomic consequences and distortion of
prices and certain sections of the busi-
ness community and industrial houses
get gains by such delay in the pub-
mission of these reports I am not
talking about A or B or C If the
powers that be are affected by the
power of the purse. they may delibe-
rately delay submission of the report
and there will be serious economic
congequences and that will in turn re-
sult in distortion of prices. There-
fore, it is very necessary that not only
Ministers but elected representatives
of both sides of the House should do
this, There i no demarcation line
and as far as opposition is concern-
ed, I may say, we are as pure as the
Ganga.

So what I would say in conclusion
is that even if there is no statutory
provision, we can have common
agreemient with the leaders of the



Declgrution of AGRAHAYANA 323, 198 (SAKA) Declaration of 342
Assets by Elected Représentn. Assety by Elecied Representa-

tives (HAH)

opposition and the leaders of the rul-
ing party and we must evolve a code
of vonduct. Till the statutory provi-
sions and legal provizions are provid-
od for by law, let us follow {rauitions
and conventions. There are shining
traditions and shining conventions,
As an example I will say this. Long
before the Defection Bill had been
thought of, in 1943 when socialists left
the congress under the leadership of
Acharya Narendra Dev, a number of
them in the UP. State Assembly de-~
cided that they should give up their
seats in UP, They gave up their seatg
and contested the election. Including
Acharya Narendra Dev everyone was
defeated. But their gefcat was more
glorious than the victory of many per-
sons. These are the traditions which
we have set up,

1 would conclude by saying this. Let
us evolve a code of conduct, in con-
sultation, among leaders of opposi-
tion and leaders of ruling party. Till
a statutory provision comes, let every
person elected to Central or State le-
glslature come out with his assets and
Habilities statement. In this manner
we will be strengthening the parlia-
mentary institutions and parliamen-
tary democracy in this country. With

that hope I conclude my speech.
Thank you.

SHRI K. GOPAL (Karur): Every
Member, elected to Assembly or Par-
Hament is supposed to file return of
election expenses, But that is a mat-
ter for separate discussion. Likewise,
will Government see that a return
showing the assets and liabflities
should be submitted before they take
oath in the Parllament. As a mat-
ter of fact, it should be done at the
time of filing the nomination. But
the Minister said it poses some diffi-
culties. I want to know after winning
whether they will be made to submit
a report of the sssets and Habilities?

tives (HAH)

*SHRI KRISHNA CHANDRA HAL.-
DER (Ausgram): Mr. Chairman, Sir,
I thank Prof Dandavate for raising
this half-an-hour disconssion today.
He has rightly pointed that the opi-
nion of the public about Ministers,
Members of Parliament ete have gone
down so much that sometimes we feel
ashamed to disclose our idenfity of
being Memberg of Parliament. Prof.
Dandavate has in his speech quoted
the original question and the answer
given thereto, I will therefore not re-
peat that. The hon. Minister had
stated 1n his reply that there is a code
of conduct for the Ministers under
which the Central Ministers and State
Ministers are required to submit a
declaration of their assets and liabili-
ties either to the Prime Minister or
to the Chief Minister as the case may
be. This is done on their appoint-
ment as Ministers, They are also re-
quired to furnich thereafter, an an-
nual statement of their assets and lia-
bilities. All such statements are kept
in the custody of the Prime Minister
or of the Chief Ministers as secret
documents, I want to know that how
many of the 61 members of the Coun.
cil of Ministers at the Centre have
furnished an amount of their assets
and liabilities,

Prof. Dandavate has stated that Shri
Mohan Dharia alone has publicly dis-
closed hi= assets and liabilities,

PROF. MADHU DARDAVATE:
They might have given to the Prims

Minister but how many given to the
public.

SHRI KRISHNA CHANDRA HAL-
DER: I want to know that how many
in the Cotmcil of Ministers have dec-
lared their assets and liabilities even
to the Prime Minister. How many of
them are submitting their annual ac-
counts aleo? As you are aware, Sir,
this said code of conduct wes formu-

“The erigina] speech was delivered in Benguli.

v
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lated 27 years ago, Since then the
moral values of the Ministers, Mem-
bers of Parliament etc. have under-
gone a steady decline. Previously if
a charge of corruption was raised mn
Parliament against any Minister, at
least ap enquiry was instituted In
the time of Pandit Jawaharlal Nehru
at least two Ministers had to resign
office as a result of such enquiry. I
would not name those Ministers, But
what is the situation today. The cor-
rectness of the statement of assets
furnished by even the Head of our
State was chailenged I,y a ruling Con-
gress member vz, Shr1 S. N. Mishra.
Even after prolonged discussipn the
doubt about the genuineness of the
declaration of assets by even the Head
of our State has not been completely
erased from the public mind. A doubt
still lingers. At present there is no
machinery to verify whether the
statement furnished by Ministers are
factually correct or not. I will there-
fore, ask the Minister whether he is
prepared to frame some machinery to
verify the correctness of such state-
ments, All the Members of Parhia-
ment, Ministers etc. should furmish
detailed statements of their assets
and liabilities for scrutiny before this
body. I would like to know whether
he would set up a Parliamentary
Committee comprising of leaders of
all the parties to scrutimise the state-
ment of assetg furnished by all the
Members of Parliament and Minis-
ters? That Parliamentary Committee
should place their findings before
the Parhbament after scrutinising all
the statements of assets and liabili=
ties, 1 feel such a Parliamentary
Committee iy very necessary to re-
move the suspicion from the public
mind regarding the conduct of Min-
isters, Members of Parliament etc.?
This will go a long way in saving ihe
system of Parliamentary democraey.
Although I do not believe that our
basic problems can be solved through
the system of Parliamentary demo-
cracy. Or that the country can be
freed from corruption through this

by Elected Representatives
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system, This step will help the in-
terest of yourselves who talk about
Parliamentary democracy all the
time, 1 want a clear answer to my
questions.

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): Sir, I would hike the House
and, particularlv, Prof. Madhu Dan-
davate and others, to histen to my
reply to Starred Question No. 316. I
had stated that there is already a
Code of Conduct for Ministers which
provides for the disclosure by a Min-
ister to the Prime Minister or the
Chief Minister as the case may be of
assets and habilities and business in-
terest of a Mimister and memhers of
hig family and also for submission of
an annual declaration regarding his
assets and lhabilities. These are treat.
ed a8 confidential documents. No
proposal 1s under consideration for
requiring other elected members to
furnish similar declarations,

Under Rule 55(1) of the Rules of
Procedure of thig House, a discussion
can be raised to seek elucidation on
a matter of fact The hon Member
has commended declaration of mov-
able and immovable properties by
elected representatives as a healthy
practice, He had also eloquently
pleaded for the peed to evolve a code
of conduct for elected representatives,
He further i1ccommended that those
members who amass wealth during
their tenure as elected representatives
should be subjected to some electoral
disqualifications. It will be appre-
ciated that these are all matters which
constitute suggestions for action and
do not strictly require any elucidation
on any matter of fact.

PROF. MADHU DANDAVATE: I
never used the word disqualification
at all, Probably, he may have pre-
pared his reply before,

SHRI K BRAHMANANDA RED-
DY: Any way, the question whether
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all elected representatives should be , ,was the Committee presided over by

‘required to declare publicly their as-
sets and liabilities had been consi-
dered on several gccasions in the past.
Right at the time when the Constitu-
Jdon was made, proposals to this effect
came before the Constituent Assemb-
ly and the founding futhers of the
, Constitution did nut see any merit in
fncorporating provisions in our Con-
stitutior 1n thus behalr, In 1964, this
House considered a Private Member’'s
Bill on this subject moved by Shri
H. V. Kamath and rejected ihe Bill
In 1869, the All India Whips Confer-
ence deliberated on the peed for a
code of counduct for elected represen-
tatives and adopted a code of con-
duct. Even this code of conduct does
not include any provision for decla-
ration of assets and liabililies by elect-
ed representatives. Most recently,
two Committees of Parliament consi=
dered the matter, One was the Com-
mittee presided over by the Speaker
for changes in the electoral law.

PROF. MADHU DANDAVATE: Ex-
cuse me for my interruption. He has
been referring to the founding
fathers. But the founding fathers did
not feel the pecessity of amending
Articles 368 and 13(2).

But, later on, through the Golak
Nath case, when we found that prob-
ably a mis-use of those loose Articles
wus taking place, we came forward
with the 24th Constitution Amend-
ment Bill and tightened up Articles
368 and 13(2) and we said that Arti-
cle 13(2) is not the controlling clause
for Article 368, Whatever the found-
ing fathers of our Constitution might
have felt earlier while framing the
Constitution, later on, when our ox-
Ferlence demanded that these chan-
Ees had to be incorporated, we have
made them. That.is my argument.

SHRI K. BRAHMANANDA RED-
DY: Sp far as the principle underly-
ing your suggestion is concerned, the
Mmatters do not change, Now, one

the Speaker for changes in the elec~
tora] law, The other was a Joint Se-
lect Committee which examined the
Presidential Election Act. Again, Sir,
no 1ecommendation on this subject
has been made. Finally, I under-
stand thal there are two ather Pri-
vate Member’s Bills on this subject
introduced in the House by Shri Ula-
ganambi and Shri B, XK. Das Chou-
dhury, The House will have an op-
portunity to discuss this question at
greater length when these Bills come
up for consideration.

As I hagd stated in my answer, there
it already a Code of Conduct for Mi-
nisters which provides for disclosure
by a Minister to the Prime Minister
or the Chief Minister as the case may
be of assets and liabilities and busi-
ness interest of a Minister and mem-
bers of his family. The code of con-
duct also requires submission of an-
nual declarations regarding Minizters'
assets and MNabilities. This code of
conduct represents the consensus
amongst all Chief Ministers when
they went into this question in 1964.
This code already provides an ade-
quate mechanism for the Prime Min-
ister or the Chief Minister to look
into allegations concerning Ministers’
assets in the light of their earlier dec-
laration of assets and liabilities. All
elected representatives, and more so
the Ministers live every minute of
their lives in the glare of publicity
and public gaze. The two Houses of
Parliament can meake themselves felt
at any point of time on any aspeci
of their members’ conduet, reputation
and for that matter any aspeet of pub-
lic administration, The authority of
this House, the sanction behind dis-
cussions ang expression of opinions
in this House in our view, constitute
the safeguard necessary in this be-
half, Mere declaration of assets and
liabilities, even their being made pub.
lie, would not be any greater sanc-
tion than the opinion and authority of
this House. Further,. these pulgic-
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declarations can lead to frivolous
challenges. As the facts are, such
challenges are likely to receive exag-
gerated publicity. Evep if the chal-
lenge or other allegations were to be
found baseless after inquiry, the un-
savoury publicity arising out of the
challenge would cause irreparable
damage to the reputation of the con-
cerned Member of Parliament or of
the Legislative Assembly. If declara-
tions by electeq representatives were
to be insisted upon and were also to
be made public, adequate safeguard
against frivolous challenges would
have to be advised.

Another aspect of the matter 1g thot
a mere declaration of assets and lia-
bilities—here, I would like you to
listen carefully—would not be ade-
quate to prevent clandestine or bena-
mi acquisition of wealth. Now, Sir,
Mr, Dandavate has made much of the
Socialist Party of Maharashtra, Mem-
bers of the Socialist Party, having
declared their assets before the Gov-
ernor and some Corporators belore
somebody else. If he thought that—
he began his speech in that manner
—the consclence of Lthe Socialist Party
is eased by this, I am afraid, he has
committed a grievous mistake

PROF. MADHU DANDAVATE: 1
am very sorry. You have not res-
ponded to the poble sentiment. I am
SOITY.

SHRI K. BRAHMANANDA RED-
DY: Noble or otherwise, 1 &m only
saying that you claim that. If you
think that mere declaration of assets
and lisbilitles will absolve you all
and if that is being considered by you
as easing of your conscience, I would
say yeu are very wrong.

I would, therefore, be necessary to
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stage when Private Members' Bills
are considered, this House will go into
all these aspects, the pros and cons
of the proposals in detail.

In answ®ring the question, I had
merely stated the factual position.
In doing so, I Wwas also reaffirming
my great faith in the conduct and the
values whith the elected representa-
tives of this country cherish. The
question of disqualification of mem-
bers of the legislature who amass
wealth during their tenure as elected
representatives did not directly arise
ifrom the question as it was for-
mulated. In any case, whether ur
not, there should be disqualification,
and if so, what should be the nature
and scope of such disqualification,
are matters which could be consi-
d@ered when amendments to the Re-
presentation of the DPeople Act are
taken up for discussion. Therefore,
it would not have been proper for
me to express any opinion on this
issue while answering that gquestion
which did not directly relate to that
subject. The answer I !urnished on
the 5th was complete and after hear-
ing the member I do not think that
any aspect of my reply needs any
elucidation on any matter of fact.

As I have already said in my reply
as well as in the remarks made now,
mere declaration ol assets and liabi-
lities is not a remedy against corrup~
tion. If you think it is a remedy
against corruption or any such thing,
it is not so.

PROF. MADHU ~ DANDAVATE:
On Thaf there is no difference

SHRI K BRAAMANANDA RED-
DY: On the other hand, it has
potentialifies of some mischief,
will have to De considered
and safeguards evolived if Pastlament
were to ultimately Guciie R swite-
thing ke is.
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Secondly, my hon, friend has
brought in not only elected MPS but
all elected represcntatives, That
would mean Jakhs and lakhs of peo-
ple in this colntry, elected MPs,
elected members of Legislative As-
semblies, Legislative Councils, pan-
chayats, corporations, Municipal Co-
uncils, co-operative societies, house.
building societies and what not. They
are all elected representatives.

SHRI THA. KIRUTTINAN (Siva-
ganja): That has been done in
Tamil Nadu except for MPs,

SHR] K. BRAHMANANDA RED-
DY: On paper. That I know.
Please do not go into it.

SHRI K. GOPAL (Karur): The
assets are on the high side for every-
body.

SHRI K. BRAHMANANDA , RED-
DY: There is no remedy if a false
declaration is made. Nothing has
happened. Therefore, let us not go
into this question which is not a sub-
ject matter of debate just now.

Secondly, you will have to consi-
der his intention. Whether his inten.
tion is tRis or whether he wants to
limit it fo only the elected members
of Parliament ¢nd the legislatures is
one point on which he has to be
clear. If you put ‘elected represen-
tatives’, that will mean a million
people in this country, or even more.
So 1 would__rgquea'f film to consider

Assetg by Elected Representa-
tives (HAH)

SHRI K. BRAHMANANDA RED-
DY: 1 am neither approving nor

disapproving.

PROF., MADHU DANDAVATE:
You are not prepared to praise your
colleague for what he has done.

SHRI K. BRAHMANANDA RED-
DY: I am not approving; I am not
disapproving. I am not making any
comment,

If the honour of MPs or others
has to be maintained, if they have to
be protected from fthe manipulations
of business i:eg_ple? this alone will
not suffice. I hope he will entirely
‘agree there.

PROF, MADHU DANDAVATE:
Agreed. Bt make a beginning
somewhere,

SHRI K. BRAHMANANDA RED-
DY: He has also said that some
people are living beyond their means.
That has nothing to do with assets
and liabilities. It has gsomething to
do with the money got.

Therefore. I do not want you to
refer fo what the late revered Dr.
Ambedkar, one of the architects of
the Constitution, saig in this regard.
Afier all, all elected representatives
live in the public gaze every mo-
ment and I¥ really there are some
who dishonour themselves by this
kind of corruption, the public are
there to correct them. ] am sure im
a great majority of cases such elect-
ed representatives fall to the ground
when they go before the people at
the time of the next poll

Shri Halder asked how many Min-
isters had submitted the list of assets
and ligbilities. It is a code of con-
duct. I pregume all Ministers
have submitied thely lists of
and lisbilities Yo the Prime

hit
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I have no reason to believe that some
have not submitted.

If is a maiter on which I cannot
assert, but I can only presume that
all Members would have submitted
their list of assets and liabilities, So

far as I am concerned, I have sub-
mitted.

About a committee, the quedtion is
premature. I am not saying: no At
the same fime I @m saying that this
ig a matter which has great poten-
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tialities, SPUM from good if there in
any, for mischiel also. Therefore if
it Tas {0 be considered, it has to be
considered in great depth,

18.37 hrs.

The Lok Sabha then adjourned téll
Elevtn of the Clock on Monday,
December 168, 1974/Agrahayana 25,
1896 (Saka).



